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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVILAPPELLATE JURISDICTION

WRIT PETITION. NO. ‘ OF 2026

DISTRICT: MUMBAI

INDIAN LAW SOCIETY AND ANR. ...Petitioners
V/S

STATE OF MAHARASHTRA

AND ORS. - i ...Respondent

CHALLENGE IN BRIEF:

By the present Writ Petition, the Petitioners hereinabove are
approaching this Hon’ble Court challenging the cémmunication sent
by the Respondent No.2 viz. Savitribai Phule Pune University
through letter bearing no. Q.UA R34Y dated 30.04.2026 along with
the chart attached therewith, flxing the Other Fees (Other than the
Heads specified in University Order PGS/676 dated 28.02.2020) for

LL.B. (3 Years) / B.A.LL.B. (5 Years) programs from the Academic
Year 2026-27. The Petitioners are seeking a relief that the Petitioners

be permitted to charge the same ‘Other Fees’ i.e. Rs. 36,840/ as

charged in the previous academic year 2025-26 for the academic year

~ 2026-27 in addition to the tuition fee as per GR dated 10 January

1996 and University Other Fees as per the Order dated 28th February
2020 while admitting students to 5 year law course (B.A.LL.B.) and
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3 year law course (LL.B.) in pursuance of the letter dated 08.06.2023

issued by Respondent No. 2 untversity.

SYNOPSIS

" DATES

EVENTS

1923

The Petitioner No.1 Society, Indian Law Society was
established by the then leading legal luminaries with the

aim and purpose of imparting legal education in the

country.

1924

The Petitioner No.1 established a law college at Pune,
which was then known as Poona Law College. The said
college is thereafter known as ILS Law College which
has been a premier ihstitution in the country in the field

of law.

| Since 2002

Respondent No. 2 has been passing Orders/Directives
regarding fees which allowed the affiliated colleges to
charge reasonable fees (other than reasonable fees) for
various activities / services / facilities provided to the

students.

30.10.2002

Order No. Law/2002/365 issued by Respondent No. 2
University under the authority of the Vice Chancellor
regarding tuition fees, laboratory fees and other fees for

undergraduate and postgraduate courses

23.12.2009

Order bearing no. PGS/7852 dated 23.12.2009 with
regard to revised fees issued by Respondent No. 2 which
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was made applicable from the Academic Year 2010-
2011.

15.01.2010

The Registrar, Respondent No. 2 informed all the heads /
principals / directors of affiliated colleges, institutions
and Universities about the said order bearing no.

PGS/7852 dated 23.12.2009.

17.02.2011

Order bearing no. PGS/542 was issued.

As per Orders of the Respondent No. 2 University, the
college/ institution is entitled to levy the following three
types of fees, (1) — tuition fees, and other fees for

professional courses and other fees for other activities.

1.01.03.2017

The Maharashtra Public Universities Act, 2016 came into
force which for the first time defined ‘fees’ and also made

provisions with regard to fixation of fees.

Section 147(2){(o) of the MPU Act provides that
notwithstanding repeal of the said Act (the 1994 Act), all
notices and orders made or issued by any authority under
the said Act or by the State Government shall, continue to
be in force and may deemed to have been made or issued
by that authority or by the State Government until they are

superseded or modified under this Act.

Since

2018-19

As per the earlier Orders, Petitioners have been charging
Rs 36,790/- per year as the other fees for other activities
without any increase therein and without any dispute by

Respondent No. 2.




28.02.2020

Respondent No. 2 University issued an Order no.
PGS/676 dated 28.02.2020 under the 2016 Act, laying
down a new fee structure recommended by the Fee
Fixation Committee as amended by the Management
Council, which was to be made applicable w.e.f.

Academic Year 2020-21.

27.06.2020

Implementation of this order PGS/676 was deferred till
Academic Year 2021-22 by an order no. PGS/1032 due
to COVID-19 Pandemic.

25.08.2021

By way of Circular n0.227/2021 the implementation of
the new fee structure as per PGS/676 dated 28.02.2020
was again deferred by another one year and was directed

to be implemented w.e.f. Academic Year 2022-23

2022-23

The new fee structure fixed under the MPU Act, 2016

became operational.

As per the said order dated 28.02.2020 tuition fee
remained unchanged, whereas ‘other fees on sharing and
non sharing basis’, items were increased by the
University from 12 to 18 items. As per sec. 101(7) of the
Maharashtra Public Universities Act, 2016, Petitioners
had to submit proposals for charging of different fees
other than those prescribed and approved by the Academic
Council for different additional facilities provided by the

Petitioners
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March
2023

The representatives of the college along with
representatives of other grant in aid colleges, visited the
office of Respondent No 1 University in March 2023 to
inquire about the submission of the prbposal for the other

fees.

23.03.2023

The Petitioners submitted a proposal for approval of other
fees to the Fee Fixation Committee along with a copy of
Fee Challan of the College showing the ‘other activities

fees’ charged by the College.

09.05.2023

The Petitioners submitted a reminder to Respondent No.
2 University as there was no response to the letter dated

23.03.2023.

08.06.2023

In response to the said proposal, the Dy. Registrar of the
Respondent No.2 University by a communication no.
PGS/2628 informed the Petitioner No.2 that the proposal
submitted by the Petitioner for “other fees” as per Section
101(7) is under process, and meanwhile, the “other fees”
charged by the Petitioner during last academic year be
continued until final approval is given by the Fee Fixation

Committee.

2023-24

The State CET Cell which conducts entrance exams for
admission to 3 Year and 5 Year Law courses excluded the
name of the Petitioner No.2 college on the ground that the
proposal submitted by the Petitioner No.2 college to the




Respondent No. 2 University for fee structure is not

formally approved.

05.07.2023

Aggrieved by this exclusion of the Petitioner No.2 college
from the website of the State CET Cell, the Petitioners
approached this Hon’ble Court by ﬁlihg Writ Petition (ST)
No.17650/2023.

05.07.2023

The Division Bench of this Hon’ble Court (G.S. Patel and
Neela Gokhale JJ) after hearing the Petitioner, by interim
order, directed State CET Cell to include the name of the
Petitioner No.2 college on its website and to allow it to
start admission process for the Academic Year 2023-24 on
the basis of the communication from the Respondent No.

2 University.

26.02.2024

The Petitioners submitted proposal for other fees for the
Academic Years 2022-23, 2023-24 and 2024-25 by
expressly mentioning the old ‘other fees’ charged by the
Petitioner No 2 and the new ‘other fees to be charged’
since the Petitioner proposed ‘fees’ higher/other than fees

which were charged for AY 2022-23. -

20.04.2024

Since there was no response from the Respondent No.2
University, the Petitioners submitted a reminder on

20.04.2024.

24.04.2024

The Petitioners received a communication dated
24.04.2024 from the Respondent No.2 University

informing that the meeting of the Fee Fixation Committee
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has been scheduled on 30.04.2024 and hence, the
Petitioners should remain present at 3:00 pm on
30.04.2024 and submit a presentation regarding expenses

and expenditure before the Fee Fixation Committee.

30.04.2024

The representatives of the Petitioners attended the
meeting of the Fee Fixation Committee for the
presentation. However, no enquiry or decision was taken

by the said committee during the meeting.

29.06.2024

The Petitioners received a letter from the Respondent
No.2 University seeking explanation on certain points of

the fee proposal.

Petitioners submitted the explanation as sought by the
Respondent No. 2 University and the proposal remained

pending thereafter.

30.04.2026

Without any meeting and/or hearing, Petitioners received
the Impugned éommunication with reference to proposal
dated 26/02/2026, from the Dy Registrar SPPU,
Respondent No 2 University informing that, from
academic year 2026-27, ‘other fees’ (Other than the Heads
specified in University Order NO. PGS/676 dt.
28.02.2020) are approved as per the table annexed thereto,
by which fees of Rs. 4,340/- were fixed for “other heads”
unilaterally, as against Rs. 36,790/- already charged upto

current academic year.




Petitioners wrote a letter to Deputy Registrar of
Respondent No. 2 / signatory of the impugned
communication objecting to the fees imposed and
requested for the withdrawal of - the impugned
communication and to issue an appropriate letter for
charging Rs. 36,840/- as already approved “Other Fees”
for A.Y. 2026-27. However, no reply is received from the

Respondents so far.

Hence, the present Petition

POINTS TO BE URGED

1. The action of the Respondent No.2 and 3 in imposing unreasonable
amount as “Other fees” to be charged by the Petitioners from A.Y. 2026-
27 in the absence of any proposal submitted by the Petitioners for the
same is without any authority, power and therefore the éame is ultra-
vires, without jurisdiction and without any authority of law.

2. That the impugned communication is completely non-speaking,
without any reasons, arbitrary and a unilateral decision imposed on the
petitioners without any proposal, without inquiry, without any hearing
given to the Petitioners, without following principies of natural justice
and is on face of it illegal, void ab initio and beyond powers and
authority of the Respondent No. 2 and 3.

3. It ought to have been seen that the Respondent No. 2 and 3 have arrived
at a random and arbitrary amount of Rs. 4,340/- as the amount of “Other

Fees” without any application of mind and without assessment and
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evaluation of the facilities provided and activities conducted by the
Petitioners, development charges and without regard to the real cost of

delivery of the BALLB and LLB programs run by the Petitioners.

. The Respondent No. 2 and 3 have issued the impugned communication

illegally, by bypassing the statutory procedure contemplated under the
MPU Act and by completely disregarding the relevant considerations.

. It ought to have been seen that the amount of “Other Fees” imposed by
the Respondent No. 2 and 3 is abysmally low, compelling the petitioners
to run the institution in severe losses threatening the very existence of
the institution, thereby infringing the right to freedom of occupation
under art. 19(1)(g) of the Constitution.

ACTS TO BE REFERRED
1. The Constitution of India
2. Maharashtra Public Universities Act

AUTHORITIES TO BE CITED

At the time of final hearing

Dated this  day of June, 2026

W

cate for the Petitioner
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY

CIVIL APPELLATE JURISDICTION
WRIT PETITION NO. OF 2026

1. Indian Law Society

A Society registered under the
Society’s Registration Act, 1860
and also registered as a Trust
under the Maharashtra Public

Trust Act, 1950, having its
office at ILS Law College,
Law College Road,

DISTRICT: PUNE

In the matter of Article 226 of the Constitution
of India.

AND
In the matter of Maharashtra Public
Universities Act, 2016;

AND
In the matter of Order dated 30.04.2026 passed
by Fee Fixation Committee of the Savitribai

Phule Pune University;

e e ) e d ] ) L



Pune 411004. ]
(Through its Secretary) ]

2. ILS Law College
Law College Road (Chiplunkar
Road), Pune 411004.

L led bd e

(Through its Principal)
Versus

1. State of Maharashtra
Through its Principal Secretary
Higher and Technical Education
Department, Mantralaya,
Mumbai 400032.

2. Savitribai Phule Pune University,]
A University deemed to be have ]
been established under the ]

provisions of Maharashtra Public ]

University’s Act, 2016 ]
Ganeshkhind Road, Ganeshkhind, ]
Pune 411007. ]

3. Chairman, Fee Fixation Committee]

Savitribai Phule Pune University,]

A

... Petitioners



I Jurrh

‘Ganeshkhind Road, Ganeshkhind, ]
Pune 411007. ]

4, Director ]
Directorate of Higher Education ]
412 E, Bahirat Patil Chowk, Model]
Colony, Shivajinagar, Pune 411016.]

5. Joint Director ]
Directorate of Higher Education, ]
Pune Region, ]
17, Dr. Ambedkar Road, Near St. ]
Mathew Marathi Church, Camp, ]
Pune 411001. ]

6. State Common Entrance Test Cell]

“Having its office at 8th Floor, ]

New Excelsior Building, ]

A K. Nayak Marg, Fort, 1

Mumbai 400001, ]
TO,

... Respondents



THE HON'BLE CHIEF JUSTICE AND
OTHER PUISNE JUDGES OF ~THIS
HON'BLE HIGH COURT.

HUMBLE PETITION OF THE

PETITIONER ABOVENAMED

MOST RESPECTFULLY SHEWETH:

1. The Petitioner states that the Petitioner No.1 is the Society registered
under the Societies Registration Act, 1860 and also registered as the
Trust under the provisions of the Maharashtra Public Trust Act, 1950.
The Petitioner No.2 is the college which is run by the Petitioner No.1
Society. Respondent No. 1 is the State of Maharashtra through its
Principal Secretary to Higher and Technical Education Department. The
Respondent No.2 is the Savitribai Phule Pune University which is
deemed to be constituted as University as per Section 3(1) of
Maharashtra Public Universities Act, 2016 (hereinafter referred to as

“MPU Act” for short). The Respondent No. 3 is the Chairperson of the

Fee Fixation Committee constituted by the Respondent No.2 University /”;’.
!

as per the provisions of Section 101 of the MPU Act. The Respondent
No. 4 is the Director of Higher Education Department, State of
Maharashtra whereas the Respondent No. 5 is the Joint Director of the
Higher Education, Pune Region. The Respondent No. 6 is the State
Commoﬁ Entrance Test Cell of Government of Maharashtra. All the
Respondents are the State within the meaning of Article 12 of

Constitution of India and are therefore amenable to the extraordinary writ

\
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jurisdiction of this Hon’ble Court under Article 226 of the Constitution
of India.

. The Petitioner by way of the present Writ Petition is approaching this

Hon’ble Court for challenging the communication sent by the
Respondent No.2 through letter bearing no. RHAR QUL dated
30.04.2026 along with the chart attached therewith, fixing the Other Fees
(Other than the Heads specified in University Order PGS/676 dated
28.02.2020) for LL.B. (3 Years) / B.A.LL.B. (5 Years) programs from
the Academic Year 2026-27. Through the impugned communication the
Respondent No. 2 University has fixed and imposed the fees i.e. ‘other
than other fee heads’ for the academic year 2026-27 and onwards and
that too without any proposal submitted by the Petitioners for the said
academic year. This is unilateral decision imposed on the petitioners
without any proposal, without inquiry, without any hearing given to the
Petitioners and is on face of it illegal, void ab initio and beyond powers

and authority of the Respondent No. 2 and 3.

The Petitioners are seeking a relief that the Petitioners be permitted to
charge the same ‘Other Fees’ i.e. Rs. 36,790/- as charged in the previous
academic year 2025-26 for the academic year 2026-27 in addition to the
tuition fee as per GR dated 10 January 1996 and University Other Fees
as per the Order dated 28th February 2020 while admitting students to 5
year law course (B.A.LL.B.) and 3 year law course (LL.B.) in pursuance
of the letter dated 08.06.2023 issued by Réspondent No. 2 university.

=



4. Facts leading to the filing of the present Writ Petition are narrated in the

following paragraphs:

The Petitioner No.1 Society, Indian Law Society was established in 1923
by the then leading legal luminaries with the aim and purpose of
iﬁlparting legal education in the country. In 1924, the Petitioner No.1
established a law college at Pune, which was then known as Poona Law
College. The said college is thereafter known as ILS Law College which
has been a premier institution in the country in the field of law. Despite
being an affiliated private law college, the ILS Law college has
consistently secured a rank amongst top 10 law schools of India by
popular ranking surveys while most of the ranks are secured by National
Law Schools or Private Universities. The Petitioner No.1 as well as
Petitioner no.2 has respectively completed 103 and 102 years of
dedicated service to legal education and have been continuing their role
of imparting legal education. It is worth mentioning that in a news article
published by the Times of India dated 10.11.2025 the Government

officials stated “Students get access to the best legal education at a K/

subsidised fee. Barring Government Law College and ILS, the state does

not have an alternative to offer students the best education in the leg
field and replicating a similar experience for students would not b
feasible......," said the official.” Annexed herewith and marked as
EXHIBIT “A” is the copy of the Times of India news repbrt dated
10.11.2025. The Fees charged by the Petitioners are very reasonable as
compared with the fees chﬁrged by the other colleges/ institutions/

private Universities/ deemed universities/ National Law Schools

4
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providing legal education. Annexed herewith and marked as EXHIBIT
“A 1” is the copy of a comparative chart showing the fees charged by
various colleges/ institutions/ private Universities/ deemed universities/
National Law Schools for law courses as against the fees charged by the

Petitioner.

5. Apart from training aspiring legal professionals, the Petitioners also
serve the society by holding legal aid camps which includes creating
awareness about various day to day legal issues or rights of individuals
in the society or under various laws. Since 2022 the Petitioner No.l
through one of its units, in collaboration with the Government, has been
holding sessions on various subjects of law and good governance so as
to train the various officers from various departments of the Central and
State Government. The said good governance sessions conducted at the

request of the Government have received a very positive response. It

r would therefore be a correct statement to make that the Petitioners are
HAL
ANE
ITY
NO.2492 Ji
REDON
1012028

the pioneers in the field of legal education in India and it is no surprise
that the institutions such as Petitioners have produced several legal

luminaries, stalwarts such as 3 Chief Justices of India, Judges of various

High Courts, prominent Senior Advocates, Lawyers, Jurists and also
include other successful people from different walks of life apart from

law.

6. The Petitioners state that the Petitioner No.2 College has been affiliated
to Respondent No. 2 University. Insofar as the curriculum is concerned
itis prescribed by Respondent No. 2 University and is in accordance with

the legai education rules framed by Bar Council of India. The Petitioner

s



No.2 like any law college gets approval from Bar Council Of India and
is granted recognition by concerned University like Respondent No. 2
University in the present case. The Petitioners are required to obtain the
accreditation from National Assessment and Accreditation Council
(NAAC) and have been accorded “A” grade by NAAC with a score of

3.24 on a 4-point scale.

7. The Petitioners state that since the issue in the Writ Petition involves fees
charged by Petitioner, it would be apposite to consider the relevant laws

and prevailing rules and regulations with respect to the same. The
Petitioner No. 2 college receives grant in aid from Respondent No. 1

State and is affiliated to Respondent No. 2 University. The Petitioners
state that insofar as the fees to be charged from the students who take /6
Vs
//

admissions to the colleges or institutions affiliated to the University //
R . ’ . L.
Universities in the State are concerned, the same is governed by th .',( 0
: od

T

provisions of the Maharashtra Public Universities Act, 2016 which cam

into force with effect from 01.03.2017. The Maharashtra Public

Universities Act, 2016 repealed and replaced Maharashtra Universities
Act, 1994, Under Maharash-tra Universities Act, 1994, words “fee”,
“other fees” were not defined though there would be various heads of
fees such as tuition fee, examination fee, library fee, etc. There was no
provision in the Act as regards fixation of fees. The Respondent No. 2
University, however, has been issuing orders / directives / regulations as
regards the fees to be charged by the colleges and institutions affiliated
to it and the fees would be revised by the University by issuing orders /

directives. One such order / directive bearing reference no.

o
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Law/2002/365 was issued by Respondent No. 2 University on
30.10.2002 under the authority of the Vice Chancellor regarding tuition
fees, laboratory fees and other fees for undergraduate and postgraduate
courses. Annexed herewith and marked as EXHIBIT “B” is the copy of |
the University Order No. Law/2002/365 dated 30.10.2002. The
Petitioners state that while this Order prescribed the tuition fees, other

fees, the order also provides that the University or college or institution
may charge reasonable fees for the various services, if rendered to the
students which includes student activity such as annual social gathering,
debating, magazine, prospectus, i-card, journal, seminar, test, tutorial,
work-shop, study course material, internet, email, maintenance of
equipment, training and placement, study t;our, etc. It is pertinent to note
that the quantum of fees to be charged‘ for these activities was not
prescribed in the Order but was left to the discretion of the concerned
university / college or institution. Under the Order, any difficulty or
dispute with regard to the provisions of Ordinance concerning fees was
then to be decided by the Vice Chancellor as a competent authority whose
decision was made final. Similar provisions were made in the subsequent
Order bearing no. PGS/7852 dated 23.12.2009 with regard to revised fees
which was made applicable from the. Academic Year 2010-2011. The
Registrar by a communication dated 15.01.2010 informed all the heads /
principals / directors of affiliated colleges and institutions as well as the
heads of all the University about the said order bearing no. PGS/7852
dated 23.12.2009. Annexed herewith and marked as EXHIBIT “C” is

~ the copy of the communication dated 15.01.2010 along with University

i



Order No. PGS/7852 dated 23.12.2009. Similar provisions were made in
the subsequent Order bearing no. PGS/542 dated 17.02.2011. Annexed

herewith and marked as EXHIBIT “D” is the copy of the University
Order No. PGS/542 dated 17.02.2011. The Petitioner states that since

. . =
2002 all the Orders regarding fees issued by the Respondent No.2. /,.:f}{h
University allowed the affiliated colleges to charge reasonable fees for \//J‘

various activities / services / facilities provided to the students. Thus as K :\?\"'

per all the above orders issued by the Respondent No. 2 University, the

‘college/ institution is entitled to levy the following three types of fee

‘one - tuition, and other fees which includes two categories as under:

Sr. | Type of Fee Particulars

No.

1. Tuition Fee As prescribed by the State

ii. Other Fees - for | On 12 fees heads which were prescribed by

professional courses (other | the University on sharing and non sharing
than those prescribed by | basis

the State Government on
{sharing and non sharing
basis)

iii. [Other Fees for other|As per General Condition No. 2 of Order of
activities 2002 / 4 of Order of 2009 and of Order of
2011 for the services rendered and activities
conducted by the college for students.

This is within the domain of the Petitioners.
In short, Petitioners are entitled to decide the
same.
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8. Accordingly the Petitioners have been charging the fees for other

activities of Rs 36,790/~ per year since 2018-19 without any increase
therein. As per the said orders issued by Respondent No. 2 University
from time to time no approval for charging ‘fees for other activities’ was
required from the Respondent No. 2 University as it was within the
domain of the Petitioners and connected with the additional activities
conducted and services rendered and to be rendered by the Petitioners.
Therefore, these reasonable fees of Rs. 36,790/- charged by the
Petitioners on the basis of activities conducted and services rendered to
the students, were always approved and at no time the said feeé were
disapproved by the University. All these reasonable approved fees were
shown and collected by Petitioners by issuing challan. It is a matter of
record that during the years when the Orders issued by Respondent No.
2 University were in force at no time any dispute was raised about these
fees levied as per sr. no. (iii) in the abovementioned table or even a
question arose that the Petitioners have charged any unreasonable fees in

respect of these fees.

. Following are the details of total fees charged per year by the Petitioners

for B.A.LL.B. and LL.B. programs offered by them. Part A consists of
1. Tuition Fees as prescribed by the State, 2. Other Fees on sharing basis
with the University as prescribed by the University, Part B reflects Fees

- for other activities as charged by the Petitioner No 2 per year.

Fees charged for Academic Year 2025-26 for BA LLB /LLB (Within
State) |

25



PART A

Head of Fees Total Amount | Remarks
Collected by
College (Rs.)

Tuition Fee (decided by the
State)

1,500 /2,000 /
2,500

This amount is
required to be shared
with the State
Government against
salary grants and
cannot be utilised by
college towards its

expenses
Other fees (decided by the Total University Share
University) Amount (Rs.)
Collected by
College (Rs.)
Admission Fee 50 00
Library Fee 200 00
Gymkhana Fee 250 65
Medical Fee (Only for First 40 20
Year)
Student Welfare Fund 120 40
Computerization Fee 100 25
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8 Pro Rata Contribution for 26 26
Ashwamegh
9 Disaster Management 20 10
10 Development Fee 250 50
11 Student Safety Insurance 20 20
12 Student Aid Fund 20 00
13 Registration Fee 75 25
14 Gathering & Prize Distribution | 200 00
Fee
115 Terminal / Tutorial Fee 150 00
16 Identity Card Charges 150 00
17 Magazine Fee 200 00
18 Eligibility Fee & Eligi. Form 650 410
Fees (Only for First Year)
19 NSS Fee 10 20
20 Prospectus Fees 300 00
\ 21 Sport Fund 200 50
N
-
Q
z
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22 Corpus Fund (Ashwamegh) 04 04
23 Field Work Fee 00 00
24 Physical Examination Fees 50 00
(Only for First Year) '
Total 3,085/- 765/-
Amount of Other fees 2,320/-
available with College
PART B
Other Activities Fees (Charged by ILS for
facilities provided and activities conducted)
25 Debating Fee 880
26 Seminar Fee 1650
27 Moot Court Fee 3850
28 Legal Aid Fee 1100
29 Law Review Fee 550
30 Physical Fitness (Swimming / 2750
Gymnasium) '
31 | Abhivyakti Law Journal 550 %ﬁ
4 >°/'
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32 Cultural Activities Fee 2585
33 Maintenance of Equipment 2255
34 Research Activities 720
35 Training Placement & Skills 2200
Development
36 Barcouncil Registration 100
37 E-learning Equipments 5500
1. Computer Lab
2. LCD (Classroom)
3. Wi-fi access
38 Print Resources 3850
1. Text Books

2. Reference Book

3. Law Reports

4, Law Journal

5. Govt. Publications (gazettes)




39 Electronic Resources 4950
1. E-books
2. E-journals
3. E-data bases legal

40 Email facility 1100

41 Games & Recreation 2200
TOTAL others fees 36,790/-
Total part A and B 41,375/- per

year

*Tuition Fees varies as per the year in which the student is

admitted.

10.The Petitioners state that with effect from 01.03.2017, the Maharashtra

Public Universities Act, 2016 came into force which for the first time

defined ‘fees’ and also made provisions with regard to fixation of fees.

Section 2(30) of the MPU Act, 2016 defines “Fee” to mean tuition fees,

other fees and charges including developmental charges. Section 101 of

the Act makes the provision for Fee Fixation Committee. As per Section

101(1), there shall be a Fee Fixation Committee to work out the real cost

of delivery of each and every undergraduate and post graduate courses

or programs conducted by University, colleges, recognised institutiom
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Section 101(2) provides that the Fee Fixation Committee shall decide the
tuition fees, other fees and charges for various courses or programs as
recommended by the Board of Deans and recommend it to the Academic
Council for approval. Under Section 101(7) the tuition fees, other fees
and charges for various courses and programs as recommended by the
Fee Fixation Committee and finally approved by the Academic Council
shall be applicable in general. However, if any, college or an institution
intends to charge different fee other than those prescribed and approved
by the Academic Council, may submit the proposal to the Fee Fixation
Committee and the Fee Fixation Committee shall decide the tuition fee,
other fees and charges for the specific course or program for such college
or institution on the basis of assessment and evaluation of different
additional facility provided by such applicant college or institution.
Thus, under this provision, any college or recognised institution has the
right to charge fees different and other than those prescribed by the
committee and approved by the council, on the basis of the different
additional facilities provided by the college subject to approval by the
Fee Fixation Committee. Section 101(8) provides that the Fee Fixation
Committee shall meet at least twice a year to examine and consider the
fee fixation proposals on the basis of the norms as prescribed in ordinance
and shall hold éslmany meetings as needed. It is further provided that the
committee shall decide tuition fees, other fees and charges at least 6
months before the commencement of academic year. The Petitioners
state that as per Section 147(1) of the MPU Act, 2016 on and from the
date of commencement of MPU Act, the Maharashtra Universitires Act,

e
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1994 shall stand repealed. Section 147(2)(0) however, provides that
notwithstandingz repeal of the said Act (the 1994 Act), all notices and
orders made or issued by any authority under the said Act or by the State
Government shall, continue to be in force and méy deemed to have been
made or issued by that authority or by the State Government until they

are superseded or modified under this Act.

11.The Petitioners state that the Respondent No. 2 University issued an
Order no. PGS/676 dated 28.02.2020 under the 2016 Act, which
superseded all earlier orders. Annexed herewith and marked as
EXHIBIT “E” is the copy of the order no. PGS/676 dated 28.02.2020.
This Order issued by the Vice Chancellor lays down a new fee structure
recommended by the Fee Fixation Committee as amended by the
Management Council, which was to be made applicable w.e.f. Academic
Year 2020-21. The Petitioners, however, state that due to the outbreak of
Covid 19 pandemic, the implementation of this order was deferred till
Academic Year 2021-22 by an order dated PGS/1032 dated 27.06.2020.
This Order further clarified that the fee structure for various courses
applicable in Academic Year 2019-20 shall be applicable in Academic
Year 2020-21. Annexed herewith and marked as EXHIBIT “F” is the
copy of the said Order bearing no. PGS/1032 dated 27.06.2020. The
Petitioners state that by another circular no.227/2021 dated 25.08.2021,
the implementation of the new fee structure as per PGS/676 dated

28.02.2020 was again deferred by another one year and was directed to

be implemented w.e.f. Academic Year 2022-23. This circular furth
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clarified that the fee for 2021-22 shall be as applicable in the previous
years i.e. 2019-20 and 2020-21. Annexed herewith and marked as
EXHIBIT “G” is the copy of the circular no. 227/2021 dated

25.08.2021.

12.The Petitioners therefore say that the revised fee structure as per Order

no. PGS/676 dated 28.02.2020 fixed by the Fee Fixation Committee
under the MPU Act, 2016 was not implemented till Academic Year
2022-23. Thus the Fee Fixation Committee mechanism under Section
101 of the MPU Act was operationalised by Respondent No. 2 University
only from Academic Year 2022. For academic years 2019-20, 2020-21,
and 2021-22, the Respondent No. 2 the University by issuing Order
permitted colleges to charge reasonable fees for activities and amenities
which were being charged earlier i.e. as per Orders issued under
Maharashtra Universities Act, 1994. Hence, the earlier Orders issued by
Respondent No 1, continued to operate and even the fees charged under
those orders continued to operate till Academic Year 2021-22. Therefbre,
the earlier approved ‘fees for other activities’ charged by the Petitioners,

continued without any objection by the Respondent No. 2 University.

13.The new fee structure fixed under the MPU Act, 2016 became

operational from academic year 2022-23. However, the tuition fees and
other fees and charges etc. as recommended by the Fee Fixation
Committee through Order dated 28.02.2020 were applicable in general.
As per the said order tuition fee remained unchanged, whereas ‘other
fees on sharing and non sharing basis’, items were increased by the

University from 12 to 18 items. As per sec. 101(7) of the Maharashtra

/ﬁ/



Public Universities Act, 2016, Petitioners had to submit proposals for
charging of different fees other than those prescribed and approved by
the Academic Council for different additional facilities provided by the
Petitioners. This proposal is to be submitted to the Fee Fixation
Committee only when the fees are prescribed and approved by the
Academic Council. Till the fees are prescribed and approved by the
Academic Council, no proposal for fee fixation was required to be
submitted by the College to the Fee Fixation Committee for charging
different fees than those prescribed and approved by the Academic
‘Council. After the Maharashtra Public Universities Act, 2016 was
brought into force, fees came to be prescribed and approved under
section 101 of the Act for the first time only in 2020 through SPPU Order
no. PGS/676 dated 28/02/2020. Till then, no such fees were prescribed
and approved as per the provisions of section 101(7) of the Maharashtra
Public Universities Act, 2016. As no fees were prescribed and approved
as required under Sec 101 (7) of 2016 Act, there was no requirement for
the Petitioners to get approval from the Fee Fixation Committee till 2020.
Therefore the requirement of making proposals to the ‘other fees’ or
‘different fees’ arose only when Order of 2020 became operational i.e.
for the academic year 2022-23. Further, from the Orders issued under
the New Act, no intention is expressed to reduce the fee structure already

permitted under earlier framework i.e. 1994 Act.

14.The Petitioner states that as per Section 101(8) the Fee Fixation

Committee is required to examine and consider the proposals on the basis

of the norms as prescribed in Ordinance. Section 73 of the MPU Act,



2016 mandates that an Ordinance be issued prescribing the norms and
process of fixation of fees, other fees and charges for courses and
programs to be adopted by the Fee Fixation Committee under this Act.
Accordingly the Petitioner No 2 on implementation of the Order of 2020,
tried to find out the norms and process of examining and considering the
proposals by the Fee Fixation Committee and the format for the
submission of the proposal for the said purpose. Since there was no
clarity on the point of submission of proposal, the representatives of the
college along with representatives of other grant in aid colleges, visited
the office c;f Respondent No 1 University in March 2023 to inquire about
the submission of the proposal for the other fees. The office of

Respondent No 1 advised the Petitioner No 2 to submit the proposal but
did not specify any format. Thereafter the representative of Petitioner No.

2 met Dr Vijay Khare, Dean of Humanities for inquiring about the format

for submission of the proposal. Dr Vijay Khare called Mr Bhawari,

official from Respondent No 1 to provide the format and informed about
the process to be followed i.e. submission of the proposal in the particular
format which will be put before the committee constituted by the
Respondent No 1, and then the college will be asked to present the

proposal before the committee on a fixed date and time.

15.The Petitioners state that in view of this position, the Petitioners

submitted a proposal for approval of other fees to the Fee Fixation
Committee on 23.03.2023 along with a copy of Fee Challan of the
College showing the ‘other activities fees’ charged by the College.

Therefore, the Reépondent No 1 University was aware of the Fee

&(



structure of the Petitioner No 2. Annexed herewith and marked as
EXHIBIT “H?” is the copy of the proposal submitted by the Petitioners

to Fee Fixation Committee on 23.03.2023.
16.The Petitioners state that on 09.05.2023, the Petitioners submitted a
reminder to Respondent No. 2 University as there was no response to the

letter dated 23.03.2023. Annexed herewith and marked as EXHIBIT “¥”

is the copy of the reminder submitted by the Petitioner.

17.The Petitioners state that in response to the said proposal, the Dy.
Registrar of the Respondent No.2 University by a communication no.
PGS/2628 dated 08.06.2023 informed the Petitioner No.2 that the
proposal submitted by the Petitioner for “other fees” as per Section
101(7) is received and is under process. It was further informed that since
the proposal is under consideration, meanwhile, the “other fees” charged
by the Petitioner during last academic year be continued until final
approval is given by the Fee Fixation Committee. Annexed herewith and
marked as EXHIBIT “J” is the copy of the communication No.
PGS/2628 dated 08.06.2023. Thus, the Petitioners continued to charge

the fees which were charged for the earlier academic year in view of the
communication received from the Respondent No.2 University, which is
the competent authority as regards the fixation of fee. The Petitioners
state that it is necessary to point ou;t that since, the Petitioner is a college
affiliated to State University, the admissions to 5 year and 3 year courses
are conducted through the State Common Entrance Test (CET) which is
held by State CET Cell every year. The list of affiliated colleges is made
available on the State CET Cell to enable the students to choose their/;\a

\
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option of preferred college. For Academic Year 2023-24, the State CET
Cell excluded the name of the Petitioner No.2 college on the ground that
the proposal submitted by the Petitioner No.2 college to the Respondent
No. 2 University for fee structure is not formally approved. Aggrieved
by this exclusion of the Petitioner No.2 college from the website of the

_ State CET Cell, the Petitioners approached this Hon’ble Court by filing

Writ Petition (ST) No.17650/2023. The Petition was urgently moved
before the Division Bench of this Hon’ble Court in view of the urgency
namely, that CAP round for admission were to start immediately. The
Division Bench of this Hon’ble Court {G.S. Patel and Neela Gokhale JJ)

~ after hearing the Petitioner, by interim order, directed State CET Cell to

include the name of the Petitioner No.2 college on its website and to

allow it to start admission process for the Academic Year 2023-24 on the

" basis of the communication from the Respondent No. 2 University.

Annexed herewith and marked as EXHIBIT “K?” is the copy of the order
dated 05.07.2023 passed by the Division Bench of this Hon’ble Court in
WP(ST) No.17650/2023. The Petitioners state the said Petition is
pending and the order passed therein is also binding on the University as
well as the State Government who was a party to the said Petition. After
this order, the State CET Cell included the name of the Petitioner No.2
college on its website for the next acedemic year though the proposals
submitted by the Petitioners for the Academic Year 2023-24 and even for
the successive academic years were pending with the Fee Fixation

Committee. The University’s letter of 8 June 2023 directed ILS to charge

s
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for academic year 2023-24 the fees it had charged in 2022-23; this

direction was acted upon by the State during admissions for that year.

18.While the proposal for the Academic Year 2022-23, was pending, certain
queries were raised. To address the same Dr Deepa Paturkar Prin In
charge, Dr Nitish Nawsagaray, Ms Priyanka Shinde met Dr Vijay Khare |
for answering the queries. At that time Dr Khare guided the ILS team and
asked them to submit the proposal for three academic years i.e. 2022-23,
2023-24 and 2024-25. The Petitioners state that for all these years the
Respondent No 2 was aware of the pending proposals and the other fees
charged by the Petitioner No 2. However, at no point of time the
Respondent No 2 ever restrained the Petitioners from charging the other
activities fees. Rather the Respondent No.2 University, fully aware of the
fees charged by the Petitioners gave approval for charging of the same

fees in A.Y. 2023-24 through its letter dated 08.06.2023.

19:The Petitioners state that on 26.02.2024, the Petitioners submitted
proposal for other fees for the Academic Years 2022-23, 2023-24 and
2024-25 by expressly mentioning the old ‘other fees’ charged by the
Petitioner No 2 and the new ‘other fees to be charged’ since the Petitioner
proposed ‘fees’ higher/other than fees which were charged for AY 2022-
23. However, since the proposals for the new ‘other fees to be charged’
were pending the Petitioner No 2 never charged the new fees proposed
in the proposal. Annexed herewith and marked as EXHIBIT “L” is the
copy of the communication No. LC/87/2024 dated 26.02.2024. The
Petitioners state that however, there was no response from the //ﬁ
VD
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Respondent No.2 University, the Petitioners submitted a reminder on
20.04.2024. Annexed herewith and marked as EXHIBIT “M” is the
copy of the communication No.LC/158/2024 dated 20.04.2024. In

response to the said communication, the Petitioners received a
communication dated 24.04.2024 ﬁofn the Respondent No.2 University
informing that the meeting of the Fee Fixation Committee has been
scheduled on 30.04.2024 and hence, the Petitioners should remain
present at 3:00 pm on 30.04.2024 and submit a presentation regarding
expenses and expenditure before the Fee Fixation Committee. Annexed
herewith and marked as EXHIBIT “N” is the copy of the
communication dated 24.04.2024.

20.The Petitioners state that in response to the said communication, the

representatives of the Petitioners attended the meeting of the Fee Fixation
Committee on 30.04.2024 for the presentation. However, no enquiry or
decision was taken by the said committee during the meeting. During the
meeting of the Fee Fixation Committee, Chairman Prof. Dr Pﬁndit
Vidyasagar, and Dr Munjaji Rasve, Dy. Registrar Admissions along with
Mr. Bhawari Admin clerk and one lady representative were present. The
representatives of Petitioner No 2 were not allowed to complete the
presentation. The Petitioners crave leave to refer to and rely upon the
report submitted by the ILS representatives to Petitioner No. 1 narrating
their experience at the presentation. On 29.06.2024, the Petitioners
received a letter from the Respondent No.2 University seeking
explanation on certain points of the fee proposal. The Petiﬁoners state

that the Petitioners have submitted the explanation as sought by the

S



Respondent No. 2 University and the proposal remained pending
thereafter. The Petitioners craves leave to refer to and rely upon copies
of the communication dated 29.06.2024 and the explanation submitted
by the Petitioners. It is submitted by the Petitioners that thereafter till
today neither a meeting of the Fee Fixation Committee took place for
propésal submitted by the Petitioners nor were the Petitioners called for
any hearing.

21.The Petitioners state that in view of the communication dated 08.06.2023
and the fact that the amount of approved fees for other activities of Rs.
36,790/- was never disapproved by Respondent No. 2 University, the
Petitioners continue to charge the fees as they were charging for the
earlier academic years i.e. Academic Year 2022-23. The Petitioners state
that the proposal for Academic Year 2022-23, 2023-24 and 2024-25
included an increase in the fees as compared to the fees charged in the
academic year 2022-23. However, as the proposal for increased fées was
pending and under consideration, the Petitioners did not charge as per the
revised proposal, but the Petitioners continued to charge the fees which
are being charged since academic year 2022-23 as per the
communication dated 08.06.2023 received from Respondent No.2
University. In fact the Petitioners have been charging the same Fees since
2018-19 without any increase. (A reduction of 15% was made in A.Y.
2021-22 due to COVID -19 as decided by the Management of the
College).

22.The Petitioners state that on 30.04.2026 the Petitioners received
communication from the Dy Registrar SPPU, Respondent No 2 . /’
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University. By the said Impugned communication the Petitioners are
informed that from academic year 2026-27 ‘other fees’ (Other than the
Heads specified in University Order NO. PGS/676 dt. 28.02.2020) are
approved as per the table annexed thereto. Annexed herewith and marked
as EXHIBIT “0” is a copy of the communication dated 30.04.2026
along with its annexure. The chart enclosed to the impugned
communication dated 30.04.2026 Respondent No. 2 and 3 has
unilaterally fixed and imposed fees of Rs. 4,340/~ for other heads for AY
2026-27 that too without any proposal being submitted by the Petitioners.
The Petitioner states on receipt of the impugned communication, the
Petitioners wrote a letter to Deputy Registrar of Respondent No. 2 /
signatory of the impugned communication objecting to the fees imposed
and requested for the withdrawal of the impugned communication and to
issue an appropriate letter for charging Rs. 36,790/- as already approved
“Other Fees” for A.Y. 2026-27. However, no reply is received from the
Respondents so far. Aﬁnexed herewith and marked as EXHIBIT “P” is
a copy of the communication objecting to the fees imposed dated
13.05.2026 along with its annexure. _
23.The Petitioner states that the letter dated 30.04.2026 is absolutely silent
as to under what provisions of the Maharashtra Public Universities Act
this unilateral decision is made and imposed on the institution and in fact,
this is just a communication informing Petitioner to charge the fees as
per chart and there is no order/decision by fee fixation committee. The
chart annexed to the letter reads ‘Proposed’ ‘other fees’ (other than the
- heads specified in the University Order 676, dt. 28.2.2020) structure for

&



Fee Fixation Committee from Academic Year 2026-27.” From the
impugned communication it is not even clear as to who has ‘Proposed’
this other Fee Structure when no proposal was ever submitted by the
Petitioners for A.Y. 2026-27. It is seen from the letter that, it is issued in
response to or with referenbe to, proposals submitted for A.Y. 2022-23,
2023-24 and 2024-25. Strangely, there is no decision on fees proposed
for these years which was higher than fees charged up to A.Y. 2022-23.
So, assuming that the said proposals are being decided by Impugned
Communication, the decision was called for only hike from fees of A.Y.
2022-23. While considering those proposals, either the proposed fees
would have been granted, which would increase the fees higher than fees
upto A.Y. 2022-23 or proposal would be rejected which would freeze the
fee charged for A.Y. 2022-23, there could not have been reduction from
fees charged upto A.Y. 2022-23 and as continued thereafter from A.Y.
2023-24 onwards. The Petitioners did not submit any proposal to the
Respondent No 2 or 3 for fixation of other fees for Academic Year 2026-

27. It is important to note that a circular no 2. TA /oLy , ORUA® &
38/R0RE - T SRITHHH Yoob TEATq fdhar JiRe Yeob UReTT AR
PU] §19d, dated 12/3/26 was issued by the Respondent No 2 allowing

submission of proposals only in case of new program or revision of
laboratory fees or revision of other fees. Since the Petitioners did not
intend to éharge any revised or higher fee for the academic 2026-27 than
the ones proposed earlier, no fresh application for the academic year

2026-27 was made.

=



17 T

k)

24.When the amount of “different / other fees” of Rs. 36,790/- was approved

by the Respondent 2 University, the Respondent No. 2 and 3 has
unilaterally reduced the amount of “different / other fees” to Rs. 4,340/-
without any proposal by the petitionérs, without giving any hearing to
the petitioners, nor without giving any document showing on what basis
Respondent No. 2 or 3 have come to the conclusion that fees of Rs.
4,340/- is sufficient, without considering the actual operational expenses
incurred and developmental costs incurred / likely to be incurred by the
petitioner or without giving any rationale for the same. The impugned
communication does not mention how the Respondent No. 3 has assessed
different additional facilities provided by the petitioner and have arrived
at the fees of Rs. 4,340/- mentioned therein. The impugned
communication fails to mention which expenses according to it are
reduced to justify the reduction of “Other Fees” from Rs. 36,790/- to Rs,
4,340/-. The Fee Fixation committee has failed, to work out the real cost
of running the program, failed to consider the fact that every year'the
expenses are increasing and without making any assessment and
evaluation of different additional facilities provided by college or even
without giving hearing to the college the Fee Fixation Committee appears
to have unilaperally, arbitrarily imposed an amount which is far lower
than the earlier approved amount and that too when the said améunt was

never been disapproved.

25.Section 73 of the Maharashtra Public University Act, 2016 mandates that

an Ordinance be issued prescribing the norms and process of fixation of

_&
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fees, other fees and charges for courses and programs to be adopted by
the Fee Fixation Committee under this Act. Till date, what the norms and
process of fixation of fees is followed as per Ordinance by the Fee
Fixation Committee is not clear. Even the impugned communication

does not state it. Fixation / Imposition of fees without following and / or

‘without disclosing clear and reasonable guidelines has resulted in

arbitrary decision making by the Fee Fixation Committee adversely

affecting the normal functioning of the College.

26.Further the Fee Fixation Committee is mandated to meet at least twice a

year to examine and consider the Fee Fixation proposal. It is bound to

fix the fees for any program or course at least six months before the

. commencement of the Academic year. As per the circular 74/2026 issued

by the Respondent No 1 University dated 25/4/2026 the academic year
2026-27 is to begin from 15 June 2026. Hence the action is in complete
violation of this procedure contemplated by the Act i.e. ultra-vires the
procedural mandates and therefore cannot be made applicable for the
Academic Year 2026-27 and the fee structure of the College as was
applicable in the Academic Year 2025-26 will continue to apply even for
AY.2026-27.

27.The purpose of Fee Fixation Committee is mainly to satisfy itself that the

%

educational institution is not engaging in profiteering or
commercialisation of education and is based on intelligible factors. But

the Fee Fixation Committee can act only when the fee which a particular

educational institution seeks to charge from its students is suggested by __——

the said education institution itself. In the absence of any suggestion /
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proposal given by the Petitioners, Respondent No. 2 and 3 did not have
any jurisdiction to take up the matter on its own and fix the fees for the

petitioners.

28.Respondent No. 3 while fixing the fees is required to work out the real

cost of delivery of each and every undergraduate and post graduate
courses run by the colleges. While fixing the fees, the Respondent No. 3
is required to assess and evaluate different additional facilities provided
by the College submitting the proposal. As there was no proposal
submitted by the Petitioners, there was no occasion for the Respondent
No. 2 and 3 to fix fees for A.Y. 2026-27 for the Petitioners. Without
prejudice to the contention of the Petitioners that Respondent No. 2 and
3 acted without jurisdiction while issuing the impugned communication,
the petitioners further submit that the amount of other fee of Rs. 4,340/-
imposed by the Respondent No.2 and 3 is completely unreasonable,
irrational and without any consideration to the real cost of delivery of the
BALLB and LLB programs run by the Petitioners and without any regard
to the different additional facilities provided by the Petitioners. Though
petitioner No. 2 is a grant -in-aid institution, the grants received from the
State are abysmally low that it would be a misnomer to call the pétitioner
No.2 College as a grant in aid institution. Since 1995, the Petitioner No.2
college started réceiving grant-in-aid from the Respondent No. 1, State
of Maharashtra after the Hon’ble Apex Court extended the grant-in aid
scheme provided by the State Government to law colleges as well. The
Petitioners however, state that under the grant in aid scheme, the

Petitioners receive salary grant from the State Government only for the

&/



teaching and non-teaching staff whose posts are sanctioned by the State
Government. The Petitioners state that the last appointment of teaching
staff under the grant in aid pattern was made in the year 2011 and for the
non-teaching staff it was made in the year 2006, with an addition of one
class IV employee on compassionate ground in the year 2017. Since
then, the State Government has not allowed any new recruitments of
teaching and non-teaching staff. As a result of which the majority
sanctioned posts of teaching and non-teaching staff are vacant as on
today. Even the number of posts which are sanctioned by the State is
much below the required strength as per Legal Education Rules, 2008
framed by Bar Council of India. As per the Bar Council of India Legal
Education Rules, 2008 the number of required teaching staff is 43.
However, the Respondent No. 5, through its letter dated 24/03/2026 has
sanctioned / calculated the required number of posts as only 17 for law
subjects and 1 for the subject of political science. Annexed herewith and
marked as EXHIBIT “Q” is the copy of the Letter dated 24/03/2026
issued by Respondent No. 5. Tt needs to be further noted that the State
has been time and again changing the number of sanctioned posts. The
Respondent No. 5 had allowed 19 posts for law subjects and 1 for
political science subject through its letter dated 21/12/2018 which is now

reduced to 17 posts for law subjects and 1 for political science subject

through its letter dated 24.03.2026. Annexed herewith and marked as.

EXHIBIT “R” is the copy of the letter dated 21/12/2018 issued by the

Respondent No. 5. As per the present applicable curriculum framed by

Respondent No. 2, subjects of English, Economics and Sociology are 77—~
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also to be taught to all students of five year B.A.LL.B. law course. But
the State Government has never sanctioned the posts for these subjects.
Further, though the State has sanctioned 17 teaching posts for law, due
to non receipt of NOC from the State to fill up the posts, only 5 faculty
members who have been recruited till 2011-12 are presently serving at
the Petitioner College under grant in aid pattern and their salary, is paid
by the State. The State has recently issued a letter directing filling up of
11 posts at the Petitioner College, and the process regarding the same has
been initiated by the Petitioner college. However, the posts can be
actually filled only after the Maharashtra Staté Reservation Cell verifies

the reservation details and the State Government issues NOC for filling

-up the posts. Therefore, it is very clear that even if 100% of the teaching

postsi.e. 17 (law) + 1 (political science) sanctioned by the State are filled,
that is still highly inadequate for carrying out the teaching - learning
activity at the petitioner college. Thus, to maintain the quality of legal
education imparted, the Petitioners have no other option, but to appoint
additional teaching staff and pay them from its own funds. Similar is the
situation with respect to non-teaching staff. The State Government
through its letter dated 21/12/2018 has sanctioned 22 posts of non
teaching staff, however only 4 persons recruited before 2017 are serving
under grant in aid pattern and receiving salary from the State. Thus, in
order to carry out the smooth functioning of administrative activities of
the petitioner College, the petitioners have no other option but to appoint
additional non teaching staff and pay. them from its own funds. The
Petitioners state that as of now in the year 2025-26, 23 full time. and
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approximately 32 Clock Hour Basis (CHB) per semester teaching staff
and 22 non-teaching staff is working over and above the sanctioned posts
which are covered in grant in aid and their salaries are paid by the
Petitioner No.1 Society. The Petitioners crave leave to refer to and rely
upon a-chart showing the amount spent by the Petitioner on the salary
and honorarium of the staff appointed to carry out the regular teaching -
learning and administrative activity of the petitioner no. 2 on account of
the policy of the State Government of not allowing recruitment of the
required number of staff. Thus, it can be seen that a total amount of
Rs.2,73,86,644/- (Rupees Two Crores Seventy Three Lakh Eighty Six
Thousand Six hundred and Forty Four) was spent by the Petitioners in
Academic Year 2025-26 merely on the salary and honorarium of the staff
appointed to carry out the regular teaching - learning and administrative
activity of the petitioner no. 2, which is not borne / reimbursed by the
State in any manner and is to be completely borne by the Petitioners. It
will be absolutely impossible to cover this mandatory cost of delivery of
the program which petitioners are required to incur from the meagre

amount of “Other Fees” of Rs. 4,340/- |

29.The petitioners state that, apart from the salary expenditure mentioned

above, the petitioners are also required to incur mandatory operational
expenses like electricity charges, property taxes, repairs and
maintenance, housekeeping, security, gardéning, adininistrative
expenses and other related exPenses. The petitioners do not receive any

grants from the State for covering these operational expenses of the

petitioners. As a result these expenses are to be borne by the petitioners

-
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and need to be considered while arriving at the real cost of delivery of
the programs offered by the petitioners. For A.Y. 2025-26 the petitioners
have incurred operational expenses of Rs.5,39,31,590/- (Rupees Five
Crores Thirty Nine Lakhs Thirty One thousand Five Hundred Ninety).
The Respondent No. 3 has not given any regard to these expenses
incurred by the Petitioners while arriving at the amount of Rs. 4,340/-.
The Petitioners crave leave to refer to and rely upon a chart showing the
amount spent by the Petitioner on operational expenses incurred by the

Petitioner.

30.As per the norms of BCI, NAAC and affiliating University it is necessary
for the law college to have enough infrastructure and various facilities
such as library for good research, various legal software, etc. Bar
Council of India in Schedule III of the Legal Education Rules, 2008
mentions minimum infrastructural facilities required in a Centre of Legal
Education, which includes Academic building, Library Building, Indoor
and Outdoor Games facilities, computer laboratory, legal aid clinic, etc.
These standards mentioned by the regulatory bodies comprise minimal
standards. An institution's policy as to infrastructural facilities, curricular
or extra—curriculaf activities, teaching methodologies, student-teacher
ratio and such other activities generically pertaining to education, beyond
the minimal standards prescribed by the affiliating / regulating bodies,
cannot be regulated by the any authority unless such activity clearly
violates health, hygiene, public order, sanitation or other norms rationally
determined by the State to be deleterious to the health and interest of the

students. It is this autonomy, creativity and dedication of each institution




which ultimately helps them to consistently improve the quality of
education imparted and excel the services provided by Petitioner No 2 .
The facilities provided and activities conducted by the Petitioners are in
conformity with the norms laid down by the regulating bodies and are in
the interest of the students. The said activities and facilities, though are
above the prescribed minimum requirements, cannot be said to be against
health, hygiene, public order, sanitation or other interest of the students.
Rather all these activities and facilities facilitate all round academic,
mental, physical and emotional development of the students and
therefore are very much in the interest of the students and in the interest

of education itself.

31.For the purpose of imparting quality legal education each college or
institution conducts various activities apart from traditional classroom
teaching to allow each of the students, cﬁndidates to exploit their fullest
potential while aspiring to join the legal profession. To achieve this
objective the Petitioner No 2 has always provided for more than bare
minimum norms and conducts activities such as Legal aid, Moot Courts,
debates, negotiation, arbitration, trial and appellate moot court, Judgment
writing, bail and remand, PIL drafting competition, legal research aﬁd
publication, seminars, webinars, conferences, workshops, memorial
lectures, student centric cells and centres to promote research in
specialized subjects, sports, cultural activities etc. In this academic year
(2025-26) approximately 283 activities were conducted for the students
apart from classroom teaching. To further support student developmen 7

ample sports facilities are provided such as swimming pool, gymnasi
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cricket ground, jogging track, practice wickets, basket ball ground,
indoor games etc which are over and above the statutory norms. The
Petitioners state that to support these activities and for prbmoting all
round development of the students the Petitioners provide various
facilities. The Petitioner has a world class library with the collection of
61,577 books, rare book collection, library is accessible between 9.30 am
to 9.00 pm (Mon-Sat), 24 x 7 wi-fi enabled campus with 100 MBPS Jease
line, remote access to 13 online data bases, computer labs, ICT enabled
classroom, dedicated email id and subscription to G-Suite Enterprise for
Education etc. The Petitioners state that conducting various activities
over and above the curricular or classroom teaching and providing for a
range of facilities nafurally requires the college and institution to bear
additional expenditure. The Petitioners state that since all such activities
are conducted and facilities are provided for the benefit of the students,
the college or institution has an authority to charge appropriate
reasonable fees for conducting such activities apart from classroom
teaching and providing such facilities. It is because of these constant
efforts that BCI during its Golden Jubilee Celebration felicitated
Petitioner No. 2 for its valuable services in legal education, Petitioner
No. 2 has been awarded 'SILF-MILAT Institutional Excellence Award
2013' by Society of Indian Law Firms land Menon Institute of Legal
Advocacy Training, Delhi, was also awarded 'Best Private Education
Institute, 2012-13" in the Law School Category by WCRC Leaders Asia,
has been conferred thrice with the Knowledge Steez Award for its

contribution to Legal Aid Services, and is consistently ranked as one of

&/



the top 10 law colleges in the country. However, the Respondent No. 3
has not given any consideration to these different additional facilities and
expenditure incufred on the same while fixing the amount of other fees
of Rs. 4,340/-. Respondent No. 3, by imposing fees of Rs. 4,340/~ has
severely invaded the academic and operational autonomy of the

Petitionets.

 32.A look at the chart attached to the impugned communication dated
30.04.2026 reveals the unreasonable manner in which the amount of fees
has been imposed on the Petitioners. The chart attached to the impugned
communication mentions fees for debating, publication of law review,
physica1 fitness (Swimming and Gymnasium), Maintenance of
Equipment, Research Activities, Games and Recreation as “Zero”. By
arriving at this amount of “Zero” fees, the Respondent No. 2 and 3 has
prohibited the petitioners from providing these facilities and conducting
these activities for the students, thereby infringing the right to freedom
to carry on occupation under Art. 19(1)(g) of the Constitution. Such
arbitrary action on the part of the Respondent No. 2 and 3 has further
prohibited the petitioners from conducting any additional or innovative
activity and / or facility for the students in future. This has resulted into
unnecessary, unreasonable and arbitrary interference with the present and

the future academic and operational autonomy of the Petitioners.

33.The chart attached to the impugned communication further mentions fees
of Rs. 50 for print resources and Rs. 1000 for electronic resources

provided by the Petitibners. A perusal of the library resources (print and =
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electronic) provided by the Petitioners, and the expenses incurred thereon
itself clarifies the arbitrariness of these fee amounts arrived by the
Respondent No. 2 and 3. The library of the Petitioners is known to be one
of the best law libraries in India, often referred to and commended by
judges, senior lawyers, administrators, writers and academicians. The
library houses a collection of around 61,577 books, a rare book
collection, a reading hall with a capacity of 300 students, accessible
between 9.30 am to 9.00 pm (Mon-Sat). Students have access to 13
online databases including SCC Online, AIR Online, CLA inine,
Westlaw, Lexis Advance, Heinonline, Live Law, Bar and Bench;
Taxmann, etc. The students can access all these databases remotely from
any corner of the world. These resources essential for the law students
are easily made available by the Petitioners, but by incurring expenses
which run in lakhs of rupees. The Respondent No. 2 and 3 by arriving at
the fees for print and electrohic resources, without any regard to the
quality and range of the facility made available to the students and the |
expenses incurred, is nothing but mockery of the idea of educational

excellence..

34. The above mentioned arﬁounts of fees unilaterally imposed by the

Respondents No. 1 and 2 in the chart attached to the impugned
communication are shockingly low and no expert committee consisting
of expert members i.e. Former Vice Chancellor, Deans of Faculty
concerned representatives, Finance expert etc entrusted with the
responsibility of regulating Fees would have recommended such low

fees. The fee structure approved by the Respondent No 2 and 3 is so

-
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abysmally low that if we consider expenses for Academic Year 2025-26
without any rise, with this imposed fee of Rs. 4,340/-, the Petitioners will
run into losses to the tune of approximately Rs. 5,53,47,749.85/- (Rupees
Five Crores fifty three lakhs forty seven thousand seven hundred and
forty nine) rendering the functioning of the Petitioner No 2 almost
impossible. The Petitioners crave leave to refer to and rely upon the chart
showing expenses and the possible losses if the .fees as imposed by
Respondent no 2 and 3 .is charged for AY 2026-27. The Respondent No
1 and 2 has not acted sensitively, rationally and reasonably with due
regard for realities. It appears that Respondents No 2 and 3 instead of
finding out ideal and reasonable fee structure for the Petitioners No 2 by
considering the accounts, budgets, facilities have arrived at generalized

fee structures.

35.1t is the settled position of law that the fee structure for each institute

%

must be fixed not only by considering the infrastructure and facilities
available, the investments made, salaries paid to the teachers and staff
but also the future plans for expansion and/or betterment of the
institution. The institution must be able to generate surplus which can be
used for the betterment and growth of that educational institution. When
the amount of fees imposed by the impugned letter dated 30.04.2026 is
not sufﬂcient to even cover the operational expenses of the Petitioners, it
is not possible to earmark any funds for replacement / refurbishment of

the infrastructure and for developmental activities of the Petitioners.
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36.1t is pertinent to note that there are other statutory bodies which are

appointed to perform similar functions of fee fixation, for e.g. Fee
Regulating Authority is established under the Maharashtra Unaided
Private Professional Educational Institutions (Regulation of Admissions
and Fees) Act, 2015. The Fee Regulating Authority has formulated its
norms for fixation of fees which are published in advance, the colleges
are allowed to submit proposals for fee fixation in prescribed format,
which are then decided by the FRA, after giving reasonable opportunity
of being heard to the colleges. FRA also declares an amount of adhoc
fee, which according to it is the minimum cost of delivery of a particular
programme and which can be charged by any newly established college
without disclosing any prior expenditure. It is wbrth noting that for law

courses, for Academic Year 2023-24 FRA had fixed adhoc fees as Rs.

25,000/- which was increased by FRA in Academic Year 2025-26 to Rs.

35,000/- for 3 LLB program and Rs 32,000/ for § year LLB program in

view of increasing expenditure, These adhoc fees are allowed to be

.charged without even looking into the cost and expenses of that

institution for running the program. Having regard to the amount of
adhoc fees fixed by FRA even for a completely new institution, whose
capacity of conducting student activities and providing facilities would
be limited, an amount of Rs. 4,340/~ fixed by Fee Fixation Committee of
SPPU as other fees of [_LS Law College, which is 102 year old institution
and is ranked as premiere legal education institution in India, considering

the range of activities is completely arbitrary and unreasonable. It is

* further relevant to note that the ILS Law College started the BBA LLB

P



program in the year 2023-24, which is an unaided program. The Fees of
the said program are regulated by the Fee Regulating Authority. FRA
after considering the expenses incurred by the College in A.Y. 2023-24
has fixed the fees of BBALLB program as Rs. 35,000/- in A.Y. 2025-26.
Therefore, considering that one statutory authority has already
considered the expenses of one unit of the College and arrived at an
amount of fees of Rs. 35,000/-, how can another statutory authority
performing the same function for the same purpose, apply completely
different standards and arrive at a wholly irrelevant and unreasonable
amount. Applying the same standard as applied by FRA, the reasonable
notion of expenses demands a reasonable amount is to be allowed to be
charged as other fees for activities considering the expenses, facilities
and activities. Communication dated 30.04.2026 fails to look into amy
reasonable factors.

37.The timing and manner in which this impugned communication is issued
is also worth noting. The same is issued malafide particularly it is to be
noted that Dr Munjaji Rasave Dy, Registrar of Respondent No 2 was a
member of the Fee Fixation Committee. He was also appointed as a
member of the inquiry committee by Respondent No 1 regarding an issue
pertaining to approval of Fees charged by the Petitioner No 2. It is to be
further noted that this inquiry committee has given an adverse report. Dr
Rasave was also a member of a committee constituted by the Vice
Chancellor of Respondent No 2 who inquired into the complaint filed by
one ex-student of Petitioner no 2. The committee has already submitted

an adverse report to the Vice Chancellor and has recommended initiatio




AT IT

Y2

of disciplinary proceedings against Petitioner No. 2. Petitioners have
submitted detailed reply to the Respondent no.1 and 2 on the same. After
hearing the defences, explanation and points put up by the Petitioner
during these proceedings, it appears that this letter is issued in a hasty
manner, whereas till this point it was never thought it fit to issue any
communication over more than 2 years on the letter dated 26.02.2024.
Hence this communication appears to be issued with ulterior motive and

creates doubts as to its purpose.

38.The Petitioners state that the said communication dated 30.04.2026 read

with letter dated 08.06.2023 issued by the Fee Fixation Committee,
which is the competent authority under the Act, is in effect an approval
to the Fees charged by the Petitioners up to the current academic year i.e.

2025-26.

39.Hence, in the circumstances being aggrieved and dissatisfied by the

impugned communication and the chart attached therein of the
Respondent No. 2 and 3 dated 30th April 2026, thereby reducing the
apprbved ‘other feés’ of the Petitioners from Rs. 36,790/- to Rs. 4,340/-
per student, the Petitioners beg to approach this Hon’ble Court by way
of the present Petition in its extra ordinary powers and jurisdiction under
Article 226 of the Constitution of India on following amongst other
grounds. |

GROUNDS

i.  That the action of issuing the impugned communication by the

Respondent No. 2 and 3 is pér se arbitrary, unreasonable,

4
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il.

1ii.

1v.

inequitable and unconstitutional infringing fundamental right of
the Petitioners under Art. 19(1)}(g) to carry on occupation by
putting unreasonable restrictions on the academic activities carried

on by the Petitioners.

That the action of the Respondent No.2 and 3 in imposing
unreasonable amount as “Other fees” to be charged by the
Petitioners from A.Y. 2026-27 in the absence of any proposal
submitted by the Petitioners for the same is without any authority,
power and therefore the same is ultra-vires, without jurisdiction

and without any authority of law.

That the impugned communication is completely non-speaking,
without any reasons, arbitrary and a unilateral decision imposed
on the petitioners without any proposal, without inquiry, without
émy hearing given to the Petitioners, without following principles
of natural justice and is on face of it illegal, void ab initio and

beyond powers and authority of the Respondent No. 2 and 3.

It ought to have been seen that the Respondent No. 2 and 3 have
arrived at a random and arbitrary amount of Rs. 4,340/- as the
amount of “Other Fees” without any application of mind and
without assessment and evaluation of the facilities provided and
activities conducted by the Petitioners, development charges and
without regard to the real cost of delivery of the BALLB and LLB

programs run by the Petitioners.
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The Respondent No. 2 and 3 has completely ignored the
mandatory norms prescribed by regulating bodies such as BCI,
NAAC etc. as to -infrastructuré, activities and facilities to be
provided for running of BALLB and LLB programs and the
realistic costs to be incurred to provide the same as per the norms.

v. It ought to have been seen that amount of “different / other fees”
charged by the Petitioners frdm A.Y. 2018-19 of Rs. 36,790/- was
approved by the Respondent 2 University vide letter dated
08.06.2023 and through the impugned communication, the
Respondent No. 2 and 3 has unilaterally reduced the amount of
“different / other fees” to Rs. 4,340/- without any proposal by the
petitioners, without giving any hearing to the petitioners, without
giving any document justifying the reduction.

vi. It ought to have been seen that the Fee Fixation Committee had to
decide the proposal submitted by the colleges for differe_nt other
fees by examining and assessing the facilities, activities and
expenses incurred by the Petitioners on the basis of norms and as
per the process prescribed by the Ordinance. The Respondent No.
2 and 3 have issued the impugned communication illegally, by
bypassing the statutory procedure contemplated under the MPU
Act and by cdmpletely disregarding the relevant considerations.

vii. It ought to have been seen that it is not clear as to who has taken
the decision mentioned in the impugned communication and when
the decision was taken thereby creating doubts about its legality
and authority. |

<
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ix.

X1.

It ought to have been seen that when the activities conducted and
facilities provided by the petitioners to the students remain the
same, the Respondent had no reason and no justification for
reducing the amount of approved other fees from Rs. 36,790/~ to
Rs. 4,340/-.

Tt ought to have been seen that as per the provisions of Maharashtra
Public Universities Act, 2016 the Fee Fixation Committee is
bound to decide the proposals for fee fixation in accordance with
norms and process prescribed by the Ordinance of the university
and Fixation / Imposition of fees without following and / or
without disclosing clear and reasonable guidelines has resulted in
arbitrary decision making by the Fee Fixation Committee,
adversely affecting the normal functioning of the College.

Jt ought to have been seen that the amount of “Other Fees”
imposed by the Respondent No. 2 and 3 is abysmally low,
compelling the petitioners to run the institution in severe losses
threatening the very existence of the institution, thereby infringing
the right to freedom of occupation under art. 19(1)(g) of the
Constitution. |

It ought to have been seen that the Respondent No. 2 and 3 has not
given any reasons for not considering the proposals submitted by
the Petitioners in 2024 which were for A.Y. 2023-24 and A.Y.
2024-25 for revision of ‘other fees” higher than fees charged upto
AY. 2022-23. '

,..
.~
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xii. It ought to have been seen that the signatofy of the impugned
communication i.e. Dr Munjaji Rasave Dy, Registrar of
Respondent No 2 was a member of the Fee Fixation Committee.
He was also appointed as a member of the inquiry committee by
Respondent No 1 regarding an issue pertaining to approval of Fees
charged by the Petitioner No 2. It is to be further noted that this
inquiry committee has given an adverse report. Dr Rasave was also
a member of a committee constituted by the Vice Chaﬁcellor of
Respondent No 2 who inquired into the complaint filed by one ex-
student of Petitioner no 2. The committee has already submitted
an adverse report to the Vice Chancellor and has recommended
initiation of disciplinary proceedings against Petitioner.
Therefore, the signatory of the impugned communication was
clearly biased. and the Fee Fixation Committee comprising of
such a biased member was also clearly biased. Hence the
Committee was not independent and its cohstitution was contrary

to principles of natural justice.

xiil. It ought to have been seen that by listing out heads of activities in
‘the impugned communication and by imposing respective fees for

each such head, the Respondent has taken away the autonomy and
freedom of the institution to decide which activities are to be
carried out in the college to achieve excellence. It ought to have

been seen that the Respondents have no authority, power and
jurisdiction to regulate in this manner the academic freedom of the

Petitioners through its colourable action, such unauthorised and

&/,



colourable action will result into lowering down the quality of

legal education imparted by the Petitioners.

xiv. It ought to have been seen that since the amount of Fees Rs
36,790/- stood approved till A.Y. 2025-26, there is a legitimate

expectation and entitlement to charge the same for the year AY.

2026-27 also.

xv. It ought to have been seen that the Respondent No.2 and 3 has not
considered the repercussions of such the impugned
communication. If the said communication is to stay, it will cause
irreparable loss to the Petitioners, by threatening the very existence

of the Petitioners.

xvi. It ought to be seen that the impugned communication by
threatening the very existence of the petitioners is depriving the

students from access to quality legal education.

40.The Petitioners immediately approached this Hon’ble Court on receiving
the impugned communication dated 30.04.2026 passed by Respondent
No.2 and 3. Hence, there are no delay and laches on the part of the
Petitioner in approaching this Hon'ble Court.

41.The Petitioners submit that the first term of the A.Y. 2026-27 will
commence from 15th June 2026. The admission process for A.Y. 2026-
27 will start before the commencement of the term. The CET admission
process for admission to 1st Year BALLB and LLB program will also A

commence soon. This involves the admission process of approximatel
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1700 students. Considering the above facts and circumstances, it is
necéssary that urgent relief be provided to the Petitioners regarding the

amount of “Other Fees” to be charged from the students.

42.The Petitioners have no other alternate and efficacious remedy other than

approaching this Hon'ble Court.

43.The Petitioners has not filed any other application, petition in this Court
or any other Court including High Court or Supreme Court of India for
the reliefs prayed in this Petition.

44.The Petitioner craves leave to add, alter, amend, modify and/or rescind

any of the paragraphs and/or grounds as and when necessary.

45.The Petitioners state that, if the relief is not granted then the Petitioners
. will suffer grave and irreparable loss, while no prejudice will be caused

to the Respondents.

46.The Petitioner has not received any caveat pertaining to the subject

matter at hand.
47.The Petitioner has paid the requisite Court fee with this Petition.
48.The Petitioner therefore prays as follows,

That this Hon’blé Court be pieased to call for record and
proceedings pertaining to impugned communications and after
considering the legality, validity or otherwise thereof, be pleased

to issue a Writ of Certiorari or any other Writ, Order, Direction in

A
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(b)

(©)

(d)

the nature of Certiorari and thereby be pleased to quash and set

" aside the impugned communications dated 30.04.2026 alongwith

the chart mentioned therein issued by Respondent Nos. 2 and 3

respectively;

This Hon’ble Court may be pleased to issue an appropriate writ,
directions and thereby be pleased to declare that the Petitioner
No.2 is entitled to charge an amount of Rs. 36,790/ as other fees
in addition to the tuition fee as per GR dated 10 January 1996 and
as per the ordinance dated 28th February 2020 for admissions to 5
year BALLB and 3 year LLB courses from the current academic
year 2026-27 without prejudice to right of the Petitioner No 2 to
claim upward revision in other fees over and above Rs. 36,790/-

for subsequent academic years as and when required.

This Hon’ble Court be pleased to issue writ of mandamus, thereby
directing Respondent No. 2 University to forthwith issue a letter
allowing the Petitioner No.2 to continue to charge Rs. 36',790/- as
other fees as charged till Academic Year 2025-26, in addition to
the fee as per ordinance dated 28th February 2020 for admissions
to year of 5 year BALLB and 3 year LLB course from the current
academic year 2026-27 without prejudice to right of the Petitioner
No 2 to claim upward revision in other fees over and above Rs.

36,790/- for subsequent academic years as and when required.

This Hon’ble Court may be pleased to issue Writ of Mandamus or

any other appropriate Writ/Direction/Order in the nature of Wlil



(e)

®

(g)

S

of Mandamﬁs thereby directing the Respondent No. 2 and 3 to
decide or consider the proposals submitted by the Petitioner for
upward revision over and above Rs 36,790/- as per proposals
already submitted in Academic Year 2022-23, 2023-24 and 2024-
25 for the subsequent Academic Year 2026-27 onwards.

Pending the hearing and final disposal of the present Writ Petition,
the implémentation, execution and/or effect of the impugned
communication dated 30.04.2026 issued by Respondent Nos.2 to
3 respectively be stayed;

Pending the hearing and final disposal of the present Writ Petition,
the Petitioners be permitted to continue td charge an amount of Rs.
36,790/- as “other fees” (as already charged by the Petitioners till
Academic Year 2025-26) for and from A.Y. 2026-27 till decision
on proposal for upward revision of other fees over and above Rs.

36,790/- in accordance with law;

Pending the hearing and final disposal of the present Writ Petition,
the Respondent Nos. 1 to 6 may be restrained by an order of
injunction from taking any coercive action against the Petitioners
including prohibiting and/or excluding the Petitioners from
participating in CET admission process and admitting the students
for academic year 2026-27 onwards and also from conducting
regular admissions of the existing students to subsequent academic

year 2026-27 onwards on the basis of the impugned

<.
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communication dated 30.04.2026 issued by Resnondent Nos.2 and

3 respectively;

(h)  Ad-interim reliefs in terms of prayer clauses (e), (f) and (g) above

may kindly be granted;

(i)  Any such other reliefs as this Hon’ble Court deems fit and proper
be granted.

Dated this 14™ day of June 2026. | wa)\(y.b

V)

ocate for the Petitioner
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~ VERIFICATION

I, Ms Vaijayanti Joshi, Honorary Secretary, Indian Law Society Age: 71 Years,
R/at: ILS Law College Campus, the Petitioner hereinabove named do hereby
solemnly affirm and declare that what is stated in Paragraphs Nos. 1 to 38 above

is true to my own knowledge, belief and information and that what is stated in

‘Paragraph No. 48 are my humble prayers and 1 believe the same to be true.

Solemnly declared at Pune ]
This 14" day of June 2026 ] Y -/&L
- Deponent
HON. 8=~ RFTARY
Identified, explained & INDIAN L~ SOCIETY

BEFORE ME
Interpreted e ‘
AMIL *NTTHA
AORANE
- PUNE CITY
Advocate 1 REGD. NO.2492

EXPIREDON
19/10/2028

T4 JUN 2028
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4/23(28, 735 PM , ’ Govt no to ILS Law College plan o be self-financing university - Times of india

Printed from

THE TIMES OF INDIA

ey A~

Govt no to ILS Law College plan to be self- S
financing university

Nav 10, 2025, 1.47 PM IST

Mumbai: The state govt has turned down a proposal from premier
law institute ILS Law College to become a self-financing university.

The 100-year-old law no__m@.m. in Pune, run by the Indian Law
Society (ILS), is one of the sought-after ones for high scorers in the
MH-CET held:for admissions to LB programmes. The govt,
though, is willing to grant permission to the society to establish a
new, greenfield university as a separate project, said an official
from the higher and technical education department.

The institution has been aspiring to become the first law -
university in the state. Currently, it receives grant-in-aid from the
govt and offers programmes at subsidised fees. A majority of the

permanent staff at the institute receive their salaries from the govt and are not willing to shift to the private
university, said an official, adding they have not given their consent. "Students get access to the best legal
education at a subsidised fee. Barring Government Law College and ILS, the state does not have an alternative to
offer students the best education in the legal field and replicating a similar experience for students would not.be
feasible. Once they become a self-financing entity, courses are likely to become costlier for students," said the
official. He said a letter has been sent to the university already.

Zﬁm“__EBmmam_._amm._:n__mzamm.no_.:__o.E_.Bc_.:cmm_doi-:o-ﬁo-m_m-_ms_.no__mmm-n&m:-ﬁo-cm-mm_I,__._m_..Q_.._m-c:?mﬁ.:«..ﬁ&o_mm_._oénq_::._ 25231428.cms
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4/23/26, 7:35 PM _ Govt na lo IL.S Law College plan lo be self-inancing universily - Times of India m m
An ILS Law College official did not speak on the issue stating the matter is sub judice. A university status would
have given the college more autonomy in functioning, including for designing newer courses.

The govt official stated they would have no objection to mmﬁmU__m_:_:@ a greenfield project for a private university
mManaged by the society, while allowing the existing campus to continue operating as it is.
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PP
rst _year of any aoademio course of the
! g e —; "l'n’_q ‘\f f‘

Counotl of the. Unlver5|ty of Pune in its
z deolded to ‘reduce(the fees-on..T
S . ' "ltuatlon ||h the state’ of Maharashtra ‘and for:thati

'purpose appomted the Committee’ ‘consisting. of members: of varrous z
authorities of the Umversrty for making appropnate recommendations. . -

Commrttee consrdered representatlons received
the - ‘public; ' _held deliberations:~ with

"-:orgamzetlone ¢ 'The Committee
all aspects of the fees.andsubmitted
nt. CoUncrI recommendlng reductlon in.

ECTY AND WHEREAS;. Manag ement Counoll ln its meeﬁng held onu12th
, " September, 2002, carefully. considered ‘the " report of the Committee
and accepted the same wrth some ‘modifications ‘and ~accordingly

recommended to Aoademrc Council to prepare draft ordrnance

~ AND WHEREAS Academlc ‘Council of the Unrversrty of Pune in its
: .meeting held* -on : Bth & ch "Qctober, #2002, « considered the

e f recommendatlone of the Management Council.

AND WHEREAS Academlo Gounoll aocepted ' recommendations

" made by the" Management Counorl with ‘certain ‘modifications and
o proposed the draft ordlnance for consrderatlon of the Management
Councrl ' i’ _

e LR TE i P



B

3,‘!‘7- --‘1 : ‘
AND WHEREAS Management Councll in its: mesting held on 14th
October, 2002 approved the draft: ordlnance as pmposed by the
Acadernic Council in respect of Fees. =

AND WHEREAS as per prowsmns of Sectlon 54 Sub-secmr\ 4 of the

Act it is necessary to submit the Ordlnance for consadaaﬁm of ﬂje
. Honoreble Chancellor . ’," §f-a, miler - - s r e = e iagm

slg.f

AND WHEREAS it wil take some time o issus Rewsed ommanée &s’
per statutory provisrons o

Therefore, l Dr. Ashok Sadanand Koiaskar Vrce-cha,ncellor of the
University of Pune,:by ‘and:under the powers vested in me_under .
subgection 8 of Secﬂon 14 of the Act, hereby issue the fo!lownng

directives; " . CUR UL e e L

1) ‘The order: dt. 23rd May, 2002 rafefence Nﬂ Law/2002/18%
shall stand substituted by the present order,.
2) The revised Tuition & Laboratory fees for Undergraduee 3~z
" Postgratiate courses, of the Unwersuty shall be as mentiones -~
Appendix 'A'-and fees Other:than Tuition & Labora*cry 1‘:":"-.
~ shall be as mentioned in Appendix 'B'.. * '
3) The Fees mentionsed in append!x A& B shall be anpimﬂe ,
" " only to the students admitted to first year.of any course of Fe
" ‘University in the academic year 2002 ~ 2003 and onwards. .
4) Separate orders -are belng lssued in respect of Examwaw
Fees. - @' BT :
5) Excess fees nf any, charged to the students in pursuame S |
order dated 23rd May, 2002, referred-above -shall be ramndeq .
to the students lmmedrately but not later than Sth De:::emner
2002 .

This order: shall remain in force till the ordinance in respect of
the fees is made by the University . if the same comes into force.

Ref.No.Law/2002/ 36 5 | 3\_'" S - eminata
Ganeshkhind, Pune 411 007 (Or. A.S. Kolaskar)
Date: 30/10/2002 ‘ ' Vice-Chancellor
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.
" ED COURSES !‘j i
(Admls ons e mal _by the-Collegesllnsmuuonsl Umvers:ty) R T
Faeuhy U Course ' Fee - R5. ' !
lAm&FmoAns 1 : AU TR A
| . BA L E T seo
I "UMA T ""‘r1000 BRI
2 Mentel, Moml & — BaA. . |~ 800 o
Social Sciences |, ., . MA T 10000
3.Commerce ‘ — BCom. - [, 800 f-‘_‘i
S T CTMCom TEU000 [T
. S . e ‘ (vivre
. | 4,8cience | e o BBe | A i
o IENPE Ce M.Sc. ™ "-'“_' . - 1000 " !
RN ] {(Conventional) . T t
5law. . - |1LLB.yThree .. vl 1500 |
T T HLL.B.}Year PoT} o .2000 i
! ! IILLBJ Law 7 |~ 72500 |
i course o F T T 5
LBSLy. v ol g :
_ ll,B.S.li:} New five 1500 |
S TLB.S. year Law i
! _ Course . ' :
I IV YEAR 2000
, ) | 'V YEAR 2500
6.Physica! Education B.Ed. (Physical Edu.) 3000
4| M.Ed. (Physical Edu.) 4000
7.Education - BEd. T 10,000 ** !
5 MEd.” © 4000 |

P
H 1

. The. Fu;cs of the_ fqllqyamg C:purses shall beas prescnbed by the State Gévenﬁnent from

 timetotime: !
Ry Engmeennn (BECoursc) 2) Archjtecture “{B.Arch.}, . 3) Pharmacy

(B.Pharm.) 4) Hotel Management & Catermg Technology (B HM.CT),
5) Management M. B. A ) : : _ 1
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‘TABLET ¢

-*' | OTHER FEES FOR'PROFESSIONAL COURSES L
PRESCRIBED BY ‘THE STATE OVERNMENT)

(OTHER THAN THOSE PRE
- ON.SHARING/NON SHARING,BASIS: i 1. . -liryi o7t loid 37
Sr. | Heud of (he Fecs Other Feca for U.G.Courses Other Fees for P.G.Conrses .|
No. i Ty . Degree/Diploma/Adv.Diploma
' ' e i i /| College/ . | University| ".. Total ) ‘| |College/ University || Total :
e Insti/* 1| Share [fpyition:q | Instis | Share |l _
) v Lo Uni.Dept.; . -l | UnbDeptic]i  +.jmnill N
: Toadon i), Shere (| Shareliclpseabaff
T LT T R Re.| i "R Rsidf - | Rst
1, ~ |'Gymkhana = .. 7 60~ |7 20 ~80/- 607~ [ltir 1 20011 80K |
2. Student Welfare Fund P60k b 20 BO-| - 60/~ {uo 200 [T 8O/
4 3. Medical ~ Examination; 20/ 10/- U T | L g
- (For First Year)_ ; G B LT TR P
. Computerization Fee L 20 ps 200 A0} 20/- (o) 300 407
"t. is Pro-rata Contribution forf /™ 15/ [~ L12N S 2 S 78 At WS 100
Ashwamegh _ e N R I N1
. Disagler Managemen| . N deal04 ] =~ | - sterclOM] 10/
7. Development Fee' 1200/ |vw” 0~ [ 102505 [ - 200k [ ¢ 40| 2500 |
8.7 | Registration - Fee " for Il REIL T BTN I - .. 25/ |! 25/- |i
‘P.Q.Studentsr 1 i ' 1 dege) ! FLE A A It
9. | Students gafety insurance - 2 2|, wi| R 24 |
10. Admission Fee' 20/ - ve20k | 301 = 30 |
il. 7| Librasry Fee + 77 © 00 [0 b e 100 200/- [ o LEeLT| 200/ |
2.7 ['Student Aid Fund- for-] ~| 10~ 20/- < 20~
Note : Wherever the Gowt.prescribes a fee under a pariicular item/mead and University

prescribes the fee under similar head or item, the College/Institute will charge q;}f’y,rhe o

h ; JSee prescribed by the State Govt. and not by the Um'ver.rt'l:é. iThe C‘ollegd!nsrituré"y;’ﬂ "
" charge fee prescribed by the University “under particular' head/iiem “which is':_n!at

_prescribed by the Gowr, ‘ ; :
‘ 0 : . ol . A
“’f ' 1 oy 17 - ':!‘_” . I __I,I
i H y
RLTLIITT IS ]:
i
- (] I, e f ;
i
!
" : i
------------------ - T e LA s
Temr .
1
!
1
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SPECIFI ' OTHE THA’.[”;WHJL E; GED BYTHE
COLLEGEIINS‘]:ITI.}TE{URXIVERS}TY DEPA]}'I}MENTI CEWSQHPOL
Sr.Nol Parﬁculars ol’ Fee ’Goursq‘ — WOV IV Y] Agnoant | Conditlon”
1.7~ lnternshlp Fee-‘ R T .”H 2 Pers"nUU ’. ol i1 10 hu:lll Ch ; :
I K TR N D S Academic ' ' M
i l"-” R LA "B‘EdJB'Ed (Physwal | FAfears: -| Provided it is prcscnbed m\
| R Educahon) 100/~ | the course i
i2, . Cornpulcr Lab;un 300/-:1 | Provided computer lab work
- antcnancche' w | b " e il is provided in the course
/ ochl 4500/~ . | Where Laboratory Work i is
I Ao Tl - prcscnbed in: the;_:oqrse '
;. afp “]-500/- T _ ""NJ‘W Jastand I" A
-Regxstratlorr fea B)PhI 300/~ ;ni!sr:nlsxn “leoibaM | Tt
s | - LY MLUE 5Q/- i gt \’)vu‘hfﬂ‘l s I
-lerary fBB‘ K '.." ~~ [ PhD.] #400/- T rna!u(tr\r- h | L
~~ | Laboratory fee. "~ | Ph:D. | 000/~ ]! ~sinuditna™ ed .
"1 Library fee . M.Phil 200/- moepeer il P .
TLaboratory fee .| Mphil. { - ' |'500/- >-m'\| 55 Ll |
Practtcal Fee (%5 .- LL.B. ‘(old)| LT | 1007 ¢ i Prov:ded ‘Pragticals’ gre” .
ST .| LL.B.(new five years) T | |- conductedg:&:: moot court !
Synopsns ] o »a)Ph‘D..- _,., e+ o 400/~ -'| To be paid-at. thatlmc of |
submission fee ; no =" | submission ofrsynopsxsi ¢ 1
i b)M Ph.ll 200/- Dissertation .. '
12, |iField worldterm - | MSW- and- ‘such other 400/~ .| Wherever-it is prcscnbed in
. lwork fee "coursc(s) +in”" which'} "'l the coufse.and marks are; |
L :Fle.ld.( Term' work is.|" " | assigned foi Field/ Term
ool o "'presdnbed - | workin e ,\m.\ 0o
13, Laboratory : Z BCqm.(FY SY..T}’) pa J1.0()!- threver ms prescribed in
S De.velopmcnt fee i M.Com. (Partl‘ ol .| the.course, Jand ma;ks are
| fField work - B | .| _asmgnpgi‘fgtj,Flcldf Term
: (Conunetce Faculty) S T . work. - '
_D:ssenatwn S -"M.SN,D,_,_& Such other 250/- | Wherever it is prescribed in
' = | Courses. - the course and marks are
R L assigned for Field/Term work.
Development Fee - - B.Pharm. 4000/- | ==---—--
R R . ‘.- ~ [EUTEPE {Non-
Sponsor)
12250/-
SR (Sponsar)
[16. | DevelopmentFee ' Ml’harm 4000/-
A e - (Non-
e S Sponsor)
S 12250/-
e b _ (Sponsor)
NE



TABLE -V
CANCELLATION OF ADMISSION AND. REEUND OF ,FEE

Refund of Development Fee and Other Fees ’ R

'
o1

V ME
The candidate cancelling his confirmed admission will be enm!ed to receive

© refund, .of..fees .after .deducting.. the .amounts as. indicated below except otherv

prescribed by the State Govt fUnwemtleompetent Authonty : -

S et

Sr.No. - Time of Cancellation - | Amount to be deducted
1. From lst day to 10 days from the | 20% of the total fees ' - !
' " | daté of securing admission, o T
2. From 11th to 30 days from the 40% of the total fees
date of securing admission, R
3. After 30 days 100% of the total feeg !

.General Conditions :- R

. The Other fees if any is prescribed by the State Govemment for. a:dcd and unaic
Professional and Non—profcssmnal Courses from time to time will supersede the f.
prescribed for such courses in the ordinance(s). The College/Institution/Univers
Department/Center/School will charge only fees prescribed by the State Governme

2. For MPharmacy, the studént “will’ hdve to pay equipment, maintenance :
operational charges for First and Second semester Rs.500/- each and for third :
fourth semester Rs.1000/- and Library fee per semester Rs, 1000.

The University/ College/ Recognized Institutc may charge reasonable fee for
following services if rendered to the students.

Students activities such as annual sogial gathering, debating, magazine, prospect
Lcard, journal, seminar, test, tutorial, workshop, study course material, intern
¢.mail, Maintenance of ¢ equipment, training and placement, study tour etc.

———

3. A demand draft of Registration Fee, Development Fee Computer Fee, Stud:
Welfare Fund and any other fee in which the University has a share shall be remitt
to the University by the College/Institute on or before 31% October o '
month from the last date of admission whichever is later. The result of th
concerned college may be kept in reserve till the whole of the amount is 1

4. The Examination Fee. for M.Phil./Bh.D., Thesis and Dissertation will b

student to the University through the College/Institute.

Development Fee is to be charged from the students only in case of degree/diplor
(UG/PG), if the course is of one year or more than one year duration.Developme
Fee is not to be charged for Certificate course(s).

6. The Devclopment Fee and other Fees prescribed is the ceiling for such fees to |

charged by the College/Institute/University Department/Center/School. Less fee oth
than prescribed may be charged by the College/ Institute/University Departmen

e



' 'Céhtg;;SChodl prov:ded it does ‘
* provisions of the Mahareshtra Universities Act, 1994

‘University Examination fee,
Cortificate course(s) that.m.
:- faculties. 'wil} be the. In :the. L 1eels)
 specified by the University/ State Govemment/ Competent Authority. . T

5 e e

- ART g Ak -.-7.-"".9:4.. A

e _..__ T ? AT i
. for Degree, Master's Degree, Diploma,
-by  the University under the respective

Ordinance(g) -unless otherwisq

itute:

in -the..

. Wherever Library, Dcvelopi'ne'nt' andother fees ‘are prescribed by .the State!

Government, the College/Institute/University Depariment/Center/School, shall t::_hi;u'gell
only those fees and not fees prescribed by the University except fees which are to be

shared with the University. A A ot e '
., | . R 1

The Vice-Chancellor shall be the competent authority to interpret these Ordinances’

Rules concerning all types of fees and charges. In case there is any dispute regarding
interpretation of these. Rules regarding. of an amount, of fee to. be paid, the Vice-
Chancellor shall interpret the provisions of these Rules and his decision shall be final.:

I ‘any difficuliy” arises n “giviﬁ'g"?éf'f‘é_éi "to”'the provisiéns. of Ordinances/Rules .
- concerning fees and charges, the Vice-Chancellor may by order, issue’ necessary .
directions not inconsistent with the objects and purposes. of the'these Rules which -

- appear ta be necessary or expedient for the purpose of removing the difficulty. N
E .'.I-._.-..,.';i"-. e e - TR |'
! .
-
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" A Student passing qualifying exémination and seeking fir

chreelDiplomaIQertiﬁcate course'(g)_(U.GJP.G.'),'will have to pay ’
o - R T [ PR LT P00 T P T it

ST P

e R ,-_,: h ‘l"‘_““”‘l‘iEE
+TABLE-V1 . - .
ELIGIBILITY FEE . it e

: -
LT Y S I

1. sraeiTivie.

ey - -
= ."'"'_h"'."H' |

st time admission to any

eligibility' fee * as

SV B DE-T) FR b

under:
ah . -._! g ' 351; . . 1 N - K B . N 0
E[r‘ i ' : -Particulars - ', [Non-professional "+, 'Professional
, DT A . v, R o Rs.
| 1 From within the State of Maharashtra qog <0 [ 200
2 | From outside the State of Maharashtra and.|: - 4200 b el 303004
_\ ~ | Migrating to Pune. University T - - C e e
3 ' | From any foreign ‘country (Out of India) and 500 " 1000 b
h -+ | migrating.to Pune University (NRI/Foreign’ s R
L Citizen-Foreign National) .
, "’?‘ 4 .| A-Student pa.ssing'-.qualifying examination |, . vt G opir e o
£ ' | from ' Pune? - University : and .- seeking | 3t < - on il e e
‘,‘ ' | admission to.. second degree/diploma/ | - . PR
1[ certificate U.GJP.G. of our University and T
' is .
e a) | Domiciled in Maharashira 100 200
. : ‘- -Domiciled-outside Maharashtra-State 200 300
" ¢) | NRUForeign Citizen/ Forejgn National 500 1000
I .
i 5 Eligibility fee for issue of provisional B
| \i eligibility certificate .
! | For (1) . 100 200
b and for (2) & (3) : 300 500
o
! . 1. Administrative charges for late submission of required document(s} will be Rs.300/- for
Non-professional course(s) & Rs.500/- for Professional course(s) up to 30 days from last
date prescribed for submission of document(s).
by
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UNIVERSITY OF PUNE

N Y S

ORDER

WHEREAS the Management Council of the University, in its meeting held on
6™ October, 2006 resolved to constitute a Committee under the Chairmanship of Dr.
Shamrac Lawande to make recommendations as regards the revision of Fees for the -

 self-supporting courses, and the courses conducted by unaided and aided affiliated
colleges of the University. ‘ : .

AND WHEREAS the Management Council of the' University, in its meeting
held on 6® June 2009 authorized the Vice-Chancellor to appfove the recommendations
of the said Committee as’ regards the revised fee structure, on behalf of the

Management Council.

AND WHEREAS the revised Fee Structure will have to be made applicable
w.e.f. the academic year 2010-11. '

, AND WHEREAS it will take some time {0 revise the Ordinance in this respect
and submit the same to the Honourable Chancellor under Section 54 (4) of the
Maharashtra Universities Act, 1994. ' '

JHEREFORE I, Dr. Arun Digambar Adsool, Vice-Chancellor of the University
of Pune, by and under the powers vested in me under Sub-section 8 of Section 14 of
the Maharashtra Universities Act, 1994, hereby issue the following directives:

1. The revised Tuition, Laboratory Fees and other fees for the Undergraduate
and Postgraduate Courses as mentioned in Appendix A shall be made
applicable to the students admitted to- the first year of the courses in the
academic year 2010-2011 and onwards. '

2. The revised fee structure as mentioned in Appendix A shall not be applicable
to the Courses for which the Tuition Fees Committee of the State
Government is authorized to decide the fees. ‘

This Order shall remain in force till the Ordinance in respect of the revised
Tuition, Laboratory and other Fees as mentioned above, is framed by the Universi

| - . p¢!'.4:!
RefNo.Pd6 17852 - (DR
Date:23.12.2009 o VICE
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APPENDIX A

The revised Tuition Fees, Development Fees, Laboratory Fees, Other Fees, Eligibility Fees, External
Registration Fees and Other Fees for Under-graduate and Post-graduate courses of the University
with effect from the academic year 2010-2011 shall be as under,

The provisions of this Ordinance supersedes the similar provisions of existing Ordinance(s) for the
matters specified below :

DEFINITIONS : *

i) Professional Course: means & includes

Courses conducted in all Professional faculties, Engineering including Architecture, Print
Administration, Pharmacy, Management, Computer, Town Planning, Applied Arts, Law,
Education, Physical Education, Applied Courses in Science such as Bio-Informatics, Bio-
Technology, Health Sciences, Environmental Sciences, Electronics or such other courses
designated by the University as Applied Courses, or Professional courses conducted in the
faculty of Medicine including Dentistry, Nursing, Physiotherapy, Ayurved including Unani,
Homeopathy and such other Course(s) designated by the University/Maharashtra University of
Health Sciences, State Government and such other course(s) as may be designated to be so by
the State Government, University Grants Commission or Statutory Council such as (AICTE,
M.C.I, B.CIL, Nursing Council, C.CI1M., C.CHM., Pharmacy Council, Council of
Architecture) and any other Statutory Councils/Bodies, as Professional Courses.

ii) Non-Professional Course : means & includes

1. Courses conducted in the faculties of Arts and Fine Arts (excluding Applied Arts), Mental,
Moral and Social Sciences including Bachelor and Master's Degree in Social Work,
Communication and Journatism, Commerce {(excluding BBA,BCA & BBM), Science
(excluding Applied and Computer Science courses), Course in Home Science as Non-
Professional course.

iii. (a)  Foreign National : means a citizen of any country other than India.

(b)  Person of Indian Origin (PIO) : Means a Person who is citizen of other countries
(except Pakistan and Bangladesh) who at any time held an Indian passport, or who or
either of his parents or any of his grand parents was a citizen of India by virtue of the
provisions of the Constitution of India or Section 2 (b) of Citizenship Act, 1955 (Act
No.57 of 1955).



. ImT

iv. International Student : means an International student who possesses a foreign passport.

v. Non-Resident Indian (NRI) (as per Income Tax Act, 1961):

As per Income Tax Act. 1961, and individual is non-resident for income tax purpose, when
he is "not a resident” or who is "not ordinarily resident”. A person is treated as " not
ordinarily resident" any of the following conditions is satisfied.

1. If he has not been resident in India in 9 out of 10 preceding years :

S OR ‘
2. If He has not been in India for a period of 730 days or more during the preceding 7 years.

A person, who is non-resident in India or.not ordinarily resident, is.taxed in India only for
his income in India. He is not taxed in India for income abroad.

vi. (a) Maharashtra State candidate : means a Candidate passing SSC (Std. X) and
Higher Education thereafter from the State of Mahatashtra,
(b)  Maharashtra Domiciled candidates : means a candidate should be domicile -
of the State of Maharashtra ' ' '

vii. (a) Candidate from Qutside Maharashtra State : means a candidate whose Domicile
status is outside Maharashtra and has passed his qualifying examination from
University outside Maharashtra. He will be eligible for admission as candidate
from outside Maharashitra. '

(b) A candidate whose Domicile Status is outside Maharashtra State, but who has

- passed his qualifying examination from a statutory, University in the State of
Maharashtra, but has passed his SSC or its equivalent examination from a
recognized school, outside the State of Maharashtra, will be eligible for admission
to an institution which lies in the jurisdiction of the University. He will be
considered as candidate from outside Maharashtra State.

(c) A candidate whose Domicile status is outside Maharashtra and Who has passed
his/her qualifying examination from Pune University but has passed his/her S.S.C.
or equivalent examination from outside Maharashtra State, while filling in the
applilcation form for admission he/she should indicate their Domicile status as
“‘other than Maharashtra™

:.:]'
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UNIVERSITY OF PUNE
Annexure - 1

FEES FOR Ph.D. COURSE

Tuition fees for the courses under various faculties are as under :

A) 1. Faculty of Arts and Fine Arts, Mental Moral and Social Sciences, Commerce (N.P.C)*
Education , Physical Education and Law (P.C) **

Years of the Course Fee Per Annum Rupees
a. First Year, Second Year & Third Year 3,000¢/-
b. Fourth, Fifth, 4,000/-
2. Faculty of Sciences "
a. First Year, Second Year & Third Year 4,000/-
b. Fourth, Fifth 7,000/-

B) Faculty of Engineering, Phannaceﬁﬁcal Sciences, Medicine, Ayurvedic Medicine,
Homeopathy, Management (P.C) ** ' '

a. First Year, Second Year & Third Year 5,000/-
b. Fourth, Fifth ’ ‘ 7.000/-

If re-registration is granted : The candidate is required to pay tuition fee for minimum four terms ie.
two calendar years with the rate of fourth year.

(* N.P.C - Non Professional course , ** P.C - Professional coursg)

General Conditions :

1. i A student who has registered after 22-8-2008 for M.Phil / Ph.D. in the College/Institute
(Research place) shall pay 100% (hundred percent) tuition fee to the College/Institute
(Research place). The examination fee for Thesis and Dissertation will be paid by the student
to University through the College/Institute.

ii. Notwithstanding anything provided otherwise, the Tuition fee and Laboratory fee are
prescribed for the students from the State of Maharashtra. The students who are from
outside the State of Maharashtra will have to pay double the Tuition fee & Laboratory fee.
Fees for N.R.1 foreign Nationals, Person of Indian Origin are five times the fees that is
prescribed for the students from the State of Maharashtra. Fees for the children of Indian
workers from Gulf and South East Asia and SAARC Countries (including Afghanistan)
are three times that is prescribed for the students from the State of Maharashtra.

iii. The Tuition and Laboratory fee will be increased after every five years.
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Library fee of Rs: 1,000/- Per annum for all courses to be paid at the place of research work.

Laboratory Fee of Rs. 2,000/- per annum, for the courses for which practicals are required to
be paid at the place of research work. '

For the definition of Professional course/Non-Professional course, Foreign Nationals, P.LO.,
[nternational Students, N.R.L Please see Appendix A. :

Registration Fee Rs. 500/-
(for Ph.D. courses under All Faculties) at the time of Registration and Re-registration if any)"

Synopsis Fee , Rs.600/-

At the time of submission of synopsis, it is necessary to submit the thesis within the period of
6 months from the date of payment of the ?nopsis fee. rQLhcrwise fee of Rs. 1,000/- per
month shall be charged for 7% 8% 9% & 10" month each’” If student fails to submit thesis
within the peried of 10 months from the date of submission of synopsis fees, he may resubmit
the synopsis along with fee of Rs. 500/- provided his period of registration is not over.

The research students whose place of research is other than university department
has to pay Rs.1000/- for conduct of viva-voce in the respective university
department.

Thesis Dispatch charges per student to be paid at the time of submission of thesis
A. Within India Rs. 800 /- B. Outside India Rs. 1500 /-

The colleges/institutes running M.Phil and Ph.D. courses b¢ instructed to pay the Unjvefsity
share of the other fees as shown in Table 1, Appendix B on page no. 15 & 16 of the said
Order. :

Since the expenditure oﬁ the evaluation of the thesis of M.Phil & Ph.D. and viva voce is met
with through University budget, Additional expenditure incurred towards dispatch of the

- thesis and the expenditure towards TA/DA of the examiner be born by the respective centre.



M. Phil
TUITION FEE :
(A)
Sr. Name of the Faculiy & Courses Tuition Fee Rs.
No.
1. | Arts, Fine Arts & Mental Moral & Social
Sciences _
M.Phil Per sem. 1500/-
2. Commerce
M.Phil. Per Sem. 1500/-
3. Science
M#Phil. Per Sem. 2000/-
4. Education & Physical Education .
M_.Phil. Per Sem. y 1500/-

If student is unable to. submit his dissertation within pericd of three years from the date of
shall be charged for every six months in fo
years, he may be allowed to submit

Registration, Fee of Rs.200/-
submit his dissertation after five

seventh year. In such a case, he/she wi]l have to pay fee of

Rs.1200/- for each year.

N )] SPECIFIC OTHER FEES THAT WILL BE CHARGED BY THE
COILEGE/[NSTITUTEIUNIVERSITY DEPARTMENT/CENTRE/SCHOOL
Sr.No. Particulars of Fee Course Amount Condition
1. Registration fee M Phil. 100/-
2. Library fee M.Phil 500/-
3. | Laboratory fee M.Phil. 1000/- | Courses for which laboratory work
: is necessary
4. | Synopsis submission M.Phil. 300/~ | To be paid at the time of
fee submission of synopsis
Dissertation
(C)  Other Fees : (Per Year) for Ph.D & M_.Phil Student
Sr.No. | Head of the Fees Non- Professional
Professional | Courses (Rs.)
. Courses (Rs.)
1 Gymkhana 100 - 100
2 Students’ Welfare Fund 50. 100
3 Development Fee 1257 250
4 Disaster Management 20 20
5 Computerization Fee 30 50
6 Students Safety Insurance 02 02
7 Student Aid Fund 25 25
- Total | 352 547

8 Pro-rata Contribution to-Ashwamegh- As decided by Govt. of Maharashtra

urth and fifth year. If student
the dissertation in sixth or
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» . TABLE - | |
TUITION & LAB FEE PRESCRIBED BY THE GOVERNMENT FOR
AIDED COURSES: (Admissions are made by the Colleges/ Institutions/ University).

o

Faculty Course TUITION Faculty Course LAB Fee -Rs
Fee - Rs
1. Arts & Fine Arts Arts, a)B.A. (Where the 125
B.A. 300 Fine Arts | lab.work is
Mental, Moral & Social & Applied | prescribed )
Sciences Arts/ b*B.A.(F.Y.,S.Y,, -
MM&SS | T.Y)
Vovational Courses
. M.A. 1000 M.A. -
M.A/M.8c 500
Geog/ . ,
Maths / ~
Psycholog
y/
Statistics
2. Commerce B.Com. -800 Commerc F.Y.B.Com 40
: e S.Y.B.Com 80
T.Y.B.Com 120
M.Com 1000 M.Com -
3. Science B.Sc. 800 Science | a)B.Sc.(Other than 125
Computer science
& Applied
course(s)
b)*B.Sc.(F.Y.5.Y., -
T.Y.)
Vocational Courses
M.Se¢. 1000 " M.Sc. (Other than 600
(Conventional) Applied Science
and Computer
Courses)
4, Law I.LLB. Three 1500
NLLB. Year 2000
OILLB. Law 2500
Course ‘ ’
I. BSL. New Five 1500
II. B.SL Years Law 1500
M.B.S.L. Course 1500
IV YEAR) 2000
V YEAR ) 2500

The fees of the following courses shall be as prescribed by the state
Authority from time to time: 1.Engineering 2. Architecture 3. Pharm

5.Management. 6) Education 7} P

Govermment /competent Authority / Fee regulatory
acy 4. Hotel Management & Catering Technology -
hysical Education 8) Medicine 9) Ayurvedic Medicine 10) Homeopathy




TABLE -2
TUITION & LAB FEES FOR UNAIDED COURSES:
Sr.No Name of the Faculty & Courses Tuition Laboratory
; ' Fee Fee
Rs. Rs.
‘1. Arts Fine Arts & M.M.& S.S.
G) - | BA FY/SY/TY) 3000 -
(ii) (2) B.A. (Performing Arts)Gurukul Pattern 10000 2000
: Pance/Drama/Music '
(iii) (b) B.A. (Fine Arts including Applied Arts) 25000 5000
Painting, Sculpture & Drawing etc. ,
(ivy | B.A Vocational Courses (F.Y.S.Y. T.Y) + ~$000 2500
) Bachelor of Lib, & Information Sci. 10000 - ;
{vi) Bachelor of Communication & Journalisum 7000 -
(vil) | (3) M.A. (Performing Arts)Gurukul Pattern 15000 4000
Dance/Drama/Music
(viii} | (b) MLA. (Fine Arts including Applied Arts) 33000 10000
Painting, Sculpture & Drawing etc.
(ix} M.A. ( All Subjects) 4000 -
(x) M.Lib. & Information Sci- } -
{xi) Master of Communication & Journalisum } -
(xii) ‘Master of Mass Relations (M.M.R.) '} 10000 -
(xiii | Master of Social Work (M.S.W.) } -
(xiv) | Diploma Course other than Foreign Language (P.G.) 4500 - -
(xv) Diploma Course other than Foreign Language (U.G.) 3000 -
(xvi) | Certificate Course (other than Foreign Languages) 2500 -
(xvii) | Foreign Languages ! -
Intensive Courses .
i. Diploma 3500
ii. Advanced Diploma 4500
iii. Special Diploma 5000
iv. Certificate Course 3000
Regular Courses ) :
i. Special Dip/cert in any Foreign Language 4500
ii. Advanced Diploma in any Foreign Language 4000
iif. Diploma in any Foreign Language 3000
iv. Certificate Course in any Foreign Language 2500
v.Special cert.course in any foreign Lanaguage 4500
(xviii) | Diploma Course in Journalism 3000 - 450
(Xix) | Bachelor of Oriental Learning 6000 -
(%), { MA/M.Sc Masters Programme in Development| 10000 -
~ { Planning & Administration
(Xxi) | Master of Oriental Learning 10000 -
(%xii) | M.A(Geography, Maths,Statistics,Psychology)| 8000 2000
(xxiii) | Bachelor in Home Science - 3000 -
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':_juition Labaratory
.- e Fee
Commerce Rs. Re
i B.Com. (F.Y/S.Y./T.Y.) 3000 300
ii. B.com Vocational course ( F.Y/8.Y/TY.) + 2000 2500
jii. M.Com. 4000 -
iv. Diploma Course (P.G.) . : 4500 -
Diploma Course (U.G.) : 3000 -
V. Certificate Course. 2500
vi. B.CA 10000 3000
Vii B.B.A/B.B.M. 11000 2000
Viii | M.C.A. 8000 15000
" Ix | M.Com (e-Commerce) , ' 4000 6000
3. Science
i B.Sc. (F.Y/S.Y./P.Y.) other than Computer Science 4000 8000
iid. B.Sc (F.Y./S.Y/T.Y.)Vocational course + 4000 8000
il M.Sc<{Chemistry, Physics, Botany, Zoology, Geology) | 8000 12000
o
iv. M.Sc- Microbiology 2000 20000 ~
v M.Tech Other than computer & applied course 8000 | 12000
vi M.Sc{Geography Maths,Statistics,Psychology) | 8000 2000
vii. M.Sc. (other than Computer & applied Science.) 3000 12000
viii Diploma Course (P.G.) 4500 -
Diploma Course (U.G.) . . 3000 -
ix Certificate Course 2500 -
4 Education & Physical Education . -
i M.Ed. (General) 20000 -
ii. M.Ed. (Part time) Per vacation 6000 -
idi Diploma Course (P.G.) ’ 4500 -
iv Diploma Course (U.G.) ‘ 3000
v Certificate Course 2500
. vi M_.Ed Education interdisciplinary ] 6000
5. Law ) )
i. LLM/MLL &LW, 9000 -
i, Diploma Course (P.G.) 4500 -
Diploma Course (1J.G.) 4500
iii. Certificate Course 4500 -
iv. |LLB (3 Year)(1%,2%,3") 3000 -
V. LLB (5 Year) 1%,2%,3" 4%, 5%) ~ 3000
vi. |L.LB General (2 Year)(1%,2*) - : 3000
vil. Bachelor of Social Legul Science 3000
6. Management . .
i. | B.Sc, Hospitality Studies ' 40000 30000

. ¥ >
{ for Scif Supporting Courses at University Centers, refer to circular No.227/ 2007 ) :
+ fee for BA B.Sc B.Com (FY SY TY) Vocational courses shall be charged only after stoppage of UGC Grant
Note: For the first Year B.Sc Course, for one subject with two theary papers and one practical ( for
one un-aided course), the laboratory fees to the tune of Rs.3000/- shall be charged and for Second
and Third Year B.Sc., for one subject with two theary papers and one practical { for one un-aided course), the laborstory fees to the tune of
Rs. 4000)- shall be charged. '
[Note : U.G. - Under Graduate , P.G. - Post Graduate, MM & S8 - Meatal Moral & Social Sciences]



, TABLE - 3
TUTION FEE & LAB FEE FOR COMPUTER AND APPLIED COURSES_:
Faculty Tuition Laboratory
Fee Fee

Science 6000 12000
(1} B,Sc, (Computer Science)

FY/SYJ/TY
(2) B.Sc (Biotechnology) 6000 18000
(3) B.Sc (Bioinformetics) and similar other courses 6000 12000
(2) B.Sc. (Applied Course)} 8000 . | 20000
(3) M.Sc. Computer Science 8000  ~{ 20000
(4M.Sc. (Applied Courses)
i Applied Advance Electronics/.Electronic science 8000 12000
ii. Bio-Techchnology 8000 32000
jil Analytical Chemistry 7 3000 12000

" [Technical)

iv Drug Chemistry 8000 12000
v~ Health Science 8000 12000
vi Petro.Tech. . 8000 12000
vii Polymer Science 2000 12000
viii Instrumentation 8000 12000
ix Bioinformatics 8000 12000
x Such Other Applied Course(s) 8000 12000
xi M.S¢ (Tech ) ) 8000 12000
(5) Environmental Science . 8000 12000

{Sponsored Student) 16000 24000
(6) Master of Computer Application 8000 20000
{7) Communication Studies 3000 12000
(8) Advanced P.G.Diploma 2000 10000

( for Self Supporting Courses at University Centers, refer to circular No.227 /2007 )
. ) i

10
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TABLE-04

Tuition Fee, Laboratory Fee, for course(s) with Credit System

78

Rs. 250/-

Tuition
Fee Per Credit
a) Tuition Fee per credit for Aided Non Professional Courses Rs.50/- @
b) | Tuition Fee per credit for Aided Professional courses Rs.100/- @
¢) | Laboratory Fee / Fleld Work per semester { Rs.1500/- @ / N.P.C*
(wherever laboratory / field work is prescribed ) .1
: ~ Rs.3000/~ @/P.C**
d) Fees for N.R.I.,foreign National & PIQ
should be 5 times and for other State
students Tuition & Lab fee 2 times the
, prescribed fee
. e) | For Students appearing for the courses from other Tution Fee Laboratory Fee /
- | than the parent department ( from where minimum (‘to be paid at Field Work per
{ 79% of the total credits are offered ) the tution fees other dept.) semester (wherever
will be charged as under per credit . laboratory / field
work is prescribed )
For Aided Non Professional Courses Rs. 59/ - Rs. 800/~
For Aided Professional Courses Rs. 100/- Rs. 500/-
For Self Supporting Non Professional Courses Rs. 100/- Rs. 1500/
For Self Supporting Professional Courses Rs. 3500/-

*N.P.C- Non Professional Course
*4P.C- Professional Course

@ The Parent Department will Charge Fees for 100 Credits nrrespectnre of whether student
avails 25 % credit from the same department or other

11
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General Conditions :-

1. Notwithstanding anything provided otherwise, the Tuition fee, Laboratory fee are prescribed for the
students from the State of Maharashtra. The students who are from outside the State of Maharashtra
will have to pay double the Tuiton & Laboratory fee. Fees for the N.R.L,Foreign Nationals , Person
of Indian Origin are five times the fees that is prescribed for the students from the State of

. Maharashtra. Fees for the children of Indian Workers from Gulf and South East Asia & SAARC
Countries (including Afghanistan) are three times that is prescribed for the students from the State of
Maharashtra.

5. The Tuition and Other fees, if any as prescribed by the State Government for aided and unaided
professional and non-professional courses from time to time will supersede the fees prescribed for
such courses in the ordinance(s). The Colleges/Institution/University pepartmemlCenue/ School will

charge only fees prescribed by the State Government. y

e

3. This fee structure is for five years. There should not be any increase in the fees of vnaided courses.

4 The University/ College/ Recognized Institute may charge reasonable fee for the following
services if rendered to the students. ‘
Students activities such as annual social gathering ,debating, magazine, prospectus, I..card, journal,
. seminar, test, tutorial, workshop, study course material, internet, e.mail, maintenance of equipment,
training and placement, study tour etc.

5. A demand draft of Registration Fee, Development Fee, Computer Fee, Student Welfare Fund - and
any other fee in which the University has a share shall be remitted to the University by the
College/Institute on or béfore 31" October or within one month from the last date of admission
whichever is later. The résult of the students or concerned coliege may be kept in reserve till the
whole of the amount is received. ‘

6.The Examination fee for Thesis and Dissertation will be paid by the student to the University through
the College/Institute. ‘ '

7 Development Fee is to be charged from the students only in case of degree/diploma (UG/PQG), if the
course is of one year or more than one-year duration. Development Fee is not to be charged for
Certificate course(s).

8.Casual student desirous of attending Lectures/ Practicals for any course other than credit course
will have to pay at least 25% (twenty five per cent) of Tuition fee and Laboratory fee as prescribed
unless otherwise specified. For Casual Students the tuition fees per credit and Lab fees will be -
decided by corresponding department committee or equivalent authority. Casual students will be
issued only certificate of attendance and no other certificate.

12
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9 The annual Tuition fee, Development Fee, Laboratory Fee prescribed is the ceiling for such fees o

be charged by the College/Institute/University Department/Centre/School. Less fee other than
prescribed may be charged by the College/ Institute/University Department/Centre/ School
provided it does not lead to unfair competition and violate the provisions of the Maharashtra
Universities Act, 1994.

10 Tuition fee Laboratory fee for Degree, Master's Degree, Diploma, Certificate course(s) that may
be instituted by the University under the respective faculties will be the same as is prescribed in the
Ordinance(s) unless otherwise specified by the University/ State Government’ Competent
Authority.

11 Laboratory fee charged to students of F.Y.,8.Y.,T.Y.B.Com. wil| have to be utilized exclusively
to conduct practicals, purchase of equipments, arrangement of . jield/industrial visits and field

work

12 Wherever are prescribed by the State Government , the College/Institute/University Department/
Centre / School, charge only those fees and not fees prescn'bed by the University except fees which
are to be shared with the University.

13Wherever Library, Development and other fees are prescribed by the State Government, the

College/Institute/University Department/Centre/School, shall charge only those fees and not fees
prescribed by the University except fees which are to be shared with the University,

14. The other fees if any is prescribed by the State Government for aided and unaided Professional
and non-professional courses from time to time will supersede the fees prescribed for such courses
in the ordinance(s). The College/Institution/University department/Centre/Schoo! will charge only
_ fees prescribed by the State Govemment :

15. University Examination fee, Library fee etc. for Degree, Master’s Degree, Diploma, Certificate
course(s) that may be instituted by the University under the respective faculties will be the same
as is prescribed in the Ordinance(s) unless otherwise speclﬁed by the University/State
Government/ Competent Authority.

s

16. The Development Fee and other fees prescribed is the cellmg for such fees to be charged by the
College/Institute/University Department/ Centre/School. Less fee other than prescribed may be
charged by the College/Institute/University Department/Centre/School provided it does not lead to
unfair competition and violate the provisions of the Maharashtra Universities Act, 1994,

13
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17. Tuition fee for reappeared students should be charge per credit as prescribed, and for reappearing
in lab course Lab. Fee at least 25% of prescribed fee according to the circular.

18. Lab Deposit, Library Deposit and caution money will be reasonably determinéd and charged by
each department/college. For these deposits separate receipt be given.

19. The Vice-Chancellor shall be the competent authority to interpret the provisions of the Ordinances
conceming all types of fees and charges. In case there is any dispute regarding interpretation of
the provisions of an amount of fee to be paid, the Vice-Chancellor shall interpret the provisions of
the concemed Ordinance(s) and his decision shall be final.

20. If any difficulty arises in giving effect to the provisions of Ord'i,'n;ncwlRules concerning fees and
charges, the Vice-Chancellor may by order, issue necessary directions not inconsistent with the

objects and purposes of these rules which appear to be necessary or expedient for the purpose of
removing the difficulty.

14
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Appendix B: |

Sr. | Head of the Fees .
No. Other fees for U.G(Degree Other fees for P.G.Courses
/Diploms) Courses Degree/Diploma/Adv. Diploma
College | University | Total | College | University Total
/nstit./ share {Insti./ Share
Dept. Dept.
- | share share
" Rs. Rs. Rs. Rs. Rs. Rs.
1. | Gymkhana . . 80/- 20/-| 100/-| 80/ 20/-| 100/-
2. | Student Welfare Fund _ 30/- 20/- 50/- 30/- 20/-| 50/~
3. | Medical Examination (For 1st Year 20/- 10/- 30/- 0 0 0
Student of U.G. classes only) .
|4. | Development Fee 100/- 25/-1 125/-| 100/ 25/-| 125/
5. | Pro-tata Contributionfor Ashwamegh | As decided _u< Govt. of Maharashtra :
.16, | Disaster Management 10 10/- 20/- 10+ 10/~ 20/-
7. | Computerization Fee 25/- 5/- 30/- 25| ¢ - 51 30~
8. | Registration Fee 25 - 25/ - 258/-| 25/-
9. | Students safety ipsurance - 2 2 - 21- 2/-
10. | Admission fee 20/- -{ 20/ 30/ -| 30/~
11. | Library fee 100/- - | 100~ | 125/- -| 125/
12. | Student-aid fund 10~ -| 10~ 25/- -| 25/

Note: Wherever the Govt.prescribes a fee under a particular item/head
* the College/Institute will charge only the fee prescribed by the State Govt. and not by the University. The College/Institute will charge

fee prescribed by the University under particular head / _SE which is not prescribed by the Govt.

15
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Sr. Head of the Fees _ Other Fees for U.G.Courses Other Fees for P.G.Courses
No. College/ | University Total College University | Total

Insti/ | Share Insti./Uni. Share

UniDept, Dept. _
Share Bs, “Rs. Share Rs. Rs.
~ Rs. Rs.

1. Gymkhana 80/- 20/- 100/~ 80./~ 20/ 100/-
2. Student Weifare Fund . 80~ |. 20/- 100/~ 80/- 20/~ 100/~
3. Medical Examination {(For First Year’ 20/- 10/- 30/- - C - -
4, Development Fee : 200/- 50/ 250/ 200/- 50/- 250/-
5. | Pro-rata Contribution for Ashwamegh As decided by Govt. of -Maharashtra _ .
6. Disaster Management 10/- 10/ |, 20/- 10/~ 10/- 20/-
7. Computerization Fee  30/- 20/- 50/- 30/- " 20/- 50/~
8. Registration Fee 25/- - 25/- | - 15/- 25/-
9, Students safety insurdnce . - 2/- 2/- - 2 2/-
10. | Admission Fee 20/- - 20/- 30/- - 30/
11. | Library Fee 100/- - 100/- 200/- - 200/-
12, Student Aid Fund 10/--| - 10/~ 25/ - 25/-

Note: Wherever the Govt.prescribes a fee under a particular item/head and University E.nmomc_nm the fee under similar head or item,
the College/Institute will charge only the fee prescribed by the State Govt. and not by the University. The College/Institute will charge

fee prescribed by the University under particular head / item which is not prescribed by the Govt.

16
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TABLE-ITI
Registration Fee & Other fees for cour'sg{ﬂ with Credit System
a) Registration Fee per semester Rs.25/- NP.C.*
Rs.25/-P.C.**
b) | Casual Student has to pay
a) Registration fee Rs.25/-
* NPC - Nén Professional Courses
** PC - Professional Courses )
r

17
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A Student passing qualifying examination and seeking first time admission to any
Degree/Diploma/Certificate course (s) (U.G./P.G.), will have to pay eligibility fee as under:

TABLE-1V

ELIGIBILITY FEE

Sr. Particulars Noq— Professional
No. : professional
Rs. Rs.
I - | From within the State of Maharashtra - 100 200
2 From oufside the State of Maharashtra 200 300
and Migrating to Pune University )
3 | From any foreign country (Out of India) 500 1000
and migrating to Pune University (NRI /
Foreign Citizen-Foreign National, P.1.O)
4 A Student passing qualifying
examination from Pune University and
seeking admission to second
degree/diploma/ certificate U.G/P.G. of
our University and is
a) | Domicile of Maharashtra 1000 | 200
b) Domicile of other States 200 300
¢) | NRUForeign Citizen/ Foreign National, 500 ' 1000
P.1O.
5 | Eligibility fee for issue of provisional
eligibility certificate
For (1) , 100 200
and for (2) & (3) _ 300 500

1. Administrative charges for late submission of required document(s) will be Rs.300/- for
Non-professional course(s) & Rs.500/- for Professional course(s) up to 30 days from last
date prescribed for submission of decumnent(s).

18
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TABLE-V g '=
Fees For External Registration, -

Class Improvement & Other Fees
Registration Fee Rs.

Sr.- Courses
No.

I | External Registration fee for

a. |BA/B.Com. 500

b. | M.A./M.Com. o 600

¢. |LLM/MSc : 600

II | Class Improvement for ‘

a. | B.A/B.Com. ' 600

b. [ M.A./M.Com. 800

c. |LLM/MSc* ' 800
IN | Other Fees for External students w

a. | Duplicate Registration Card 100

b. | Bonafide Certificate 85

(Regular & External ) '

c. | Change of Subject 200

d. | Disaster Fund ‘ 20
IV | Transference Certificate

_Regular & External students
a. | Within 6 months from the date of 60
declaration of result |
b. | Between 6 months to 12 months 100
from the date of declaration of result
c. | After 12 months from the date of - 200 '
declaration of result

d M:grahon Certificate 200
Note :- -

I Administrative Charges for late submission of document (s) will be Rs.150/- up to 30 days from the last date

‘ prescribed for submission of documents for External Registration, class improvement.
2, ‘If any Diploma/Certificate course is instituted externally, the Reg:su'anon fee will be Rs.100/- and Eligibility
fee Rs.50/-.
3. Registration Fee for students domicile of other States will have to pay double the fee as
prescribed for students domicilted within Maharashira State as shown above in the statement

4. The fees for the items other than mentioned above such as Bxamination Fee, Passing Certificate,

Statement of Marks, CAP elc. will be as prescribed for regular students.

19
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Table VI

Revised Fees for the Non —aided Courses to

be conducted by the Affiliated

4,000/-

Colleges.
Sr.No Name of the Course Tution FeesRs. * | Laboratory Fees Rs.
1. M.SC (Chemistry, Physics,Electroics, Botany, | '
Zoology, Environmental, Communication | 8,000/- 12,000/-
Studies, Geology, M.Sc Tech Biodiversity)
2 M.A/M.Sc (Geography, Mathematics, { 8,000/- 2,000/-
Statisties, Psychology) _
3 M.Sc (Microbiology/Computer) M.C.A / B.S¢ 8,000/- 20,000/-
Applied ‘
4 M.Sc Biotechnology 8,000/- 32,000/-
5 First/Second /Third Year Computer Science 6,000/- 12,000/~
6 First/Second/Third Year Biotechnology 6,000/- 18,000/-
7 A) First Year B.Sc 4,000/- 8,000/-
B) Second / Third Year B.Sc 4,000/- 8,000/-
‘8 B.C.A 10,000/- 8,000/-
9- BBA 11,000/ 2,000/-
10 BBM 11,000/- 2,0007-
11 First/Second/Third Year Arts 3,000/~ e
12 First Second/Third Year Commerce 3,000/- 300/~
13 M.A. 4,000/- ———
14. MCom | 4000~ |-

Note:- University Order Ref.No PGS/ 579 dtd 21-5-2008 is révised.

The revise fees mentioned in the above table shall be applicable to the students admitted to the first,

second & third year of the courses in the academic year 2010-11 and onwards.

20
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Tgble VI
Rules for Refund of Fees

1. Cancellation of admission before the commencement.of the course — It is resolved that the
courses which come under the jurisdiction of DTE, Scheme of refund of fees should be as follows :

Cancellation charges and Refund of Tuition, Development and other fees for the admissions secured
through CAP : The candidate who has been provisionally admitted through CAP may cancel
admission by submitting an application in duplicate, and may request for refund of fees. The
cancellation charges and refund of fees as applicable shall be made in due course by the respective
institute. It is made clear that such application for cancellation will be considered if and only if the
admission is taken prgvisiopally through CAP by paying the prescribed tuition fee in full and by
submitting original documents as mentioned in these rules. Refund of tuition fees and other fee to
be made afier deduction of the cancellation charges after allot;r_x}ent after EACH ROUND OF
ALLOTMENT/ADMISSION is as shown below : N

Sr.  Category

Period and amount of cancellation charges

Upto 10 days from | From 11T day upto 20 [ After 20 days
the last date of | days from: the last date | from the last
reporting for [of  reporting  for | date - of
allotment as -per | allotment as per the reporting  for
schedule (excluding | schedule  (excluding | allotment as per
the last date of [the last date of | schedule :
reporting) reporting) (excluding the

' Lo |last date of

, Ieporting)

1. All the'| 20% of the tuition, [ 50% of the tuition, | 100% of the
candidates Development and | Development and other tuition,
excluding other fees fees Development
Foreign/ and other fees
Nationals
Persons of
Indian Origin
ete, . i

2. [50% refund of tuition, development and other fee against cancellation of
admission taken against the seats for Foreign Nationals/Persons of Indian Origin
etc. is permissible up to 20 days from the date of their admission. After 20 days
from the date of their admission, candidates are not eligible for any refund of
tuition, development and other fees. '

21
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2. For the courses which do not come under the jurisdiction of DTE e.g. B.A., B.Sc., B.Com, M.A,,

M.Com, M.S¢, LL.B., L.L.M. etc. — Cancellation of admission before the commencement of

courses of the relevant academic year as per the notification issued by UGC, New Delhi dated 23"
April, 2007.

For the candidates who cancel their admissions before starting the course for the relevant academic
year- His entire fee after deduction of processing fee of not more than Rs. 1000/- shall be refunded
to the student by the University/concerned Institutiorn.

If the student cancel his admission after the course is started following scheme will be adopted for

refund of total fees :

Sr. No. | Time of Cancellation Vacant seat has been filled by another
candidate before last date — amount to be
deducted

1. From 1% day to 10 days (first day | 20% of the total fees

is inclusive) from the date of :
commencement of the course

2. From 117 to 307 days from the | 40% of the total fees

date of commencement (first day
is inclusive) of the course

3, After 30 days (First day is| 100% of the total fees

inclusive)

22
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Table VIII

M.Sc.{PPPR)
Sc  { Partly by paper , Partly by research )

Sr.No Rs,
1 : Admission Fee 1500/-
2 Synopsis Fee 300/-
3

Desertation Fee ' 600/

23
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‘held on 27 August; 2010 approve
" regards the revised fee structure.

WHEREAS the Umversxty constltuted a Committee on 13.4.2010 under the

o ‘Chalrmanshlp of Dr V.B. Gaikwad to make recommendations as regards the revision

of fee structure for the unaided courses conducted by the University and the affiliated
colleges of the Umversnty :

AND WHEREAS the Managcrment Council of the University, in its meeting
the recommendations of the said Committee as

AND WHEREAS the Management Council of the University, in its meeting

‘held on 29™ November, 2010 author lzed the Vice-Chancellor to make applicable the
‘amendments made to the revised fee structure recommendcd by the said Committee,
- from thc academic year 2011-12. l o

AND WHEREAS the rev1sed fee structure for the unaided courses are required
to be made applicable w.e.f. the academic year 2011- 12.

AND WHEREAS it will take some time to revise the Ordinance in this respect
and submit the same to the Hon'ble Chancellor under Section 54(4) of the Manarashtra
Universities Act, 1994 :

THEREFORE, I, Dr. -Raghu'nath R. Shevgaonkar, Vice-Chancellor of the
University of Pune, by and under the powers vested in me under Sub-section 8§ of
Section 14 of the Maharashtra Umvers;tles Act, 1994 hereby issue the following

" directives:

1. The revised Tuition, Laboratory Fees and other fees for the Under-
graduate and Post-graduate unaided Courses of the University and
affiliated colleges as mentioned in Appendix A and B shall be made
applicable to the students seeking admission to the first year of the courses
in the academic year 2011-2012 and onwards.
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2. The revised fee structure as mentioned in Appendix A and B shall not =2
applicable to the Courses: for which the Tuition Fees Committee of 22
State Government is authorized to decide the fees.

3. The student who has taken admission to the Courses in the academic year
7010-11 shall have to pay fees as per the Order No. PGS/7852, dated
23.12.2009. -

This Grder shall remain in force till the Ordinance in respect of the revised
Tuition, Laboratory and other Fees as mentioned above, is framed by the
University.

‘Ref.No.: PGS/ 542 (Dr. RK. SW

Date: | 7.2.2011 ' Vice-Chancellor 2His))1
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" APPENDIX A Eg :

" The revised Tuition Fees, Development Fees, Laboratory Fees, Other Fees, Eligibility Fees, External
Registration Fees and Other Fees for Under-graduate and Post-graduate courses of the University
with effect from the academic year 2011-2012 shall be as under.

. The provisions of this Ordinarice supersedes the similar provisions of existing Ordinance(s) for the
_matters specified below: - L | :

DEFINITIONS :

|

i) Professional Course: means & includes

Courses conducted in all Professional facultiss, Engineering including Architecture. Print
Administration, Pharmacy, Management, Computer, Town Planning, Apptied Arts, Law,
Education, Physical Education, Applied Courses in Science such as ‘Bio-Informatics, Bio-
Technology, Health Sciences, Environmental Sciences, Electronics or such other courses
designated by the University as Applied Coursgs, or Professional courses conducted in the
* faculty of Medicine including Dentistry, Nursing,. Physiotherapy, Ayurved including Unani,
Homeopathy and such other Course(s) designated by the University/Maharashtra University of
Health Sciences, State Government and such other course(s) as may be designated to be so by
the State Government, University Grants Commission or Statutory Council such as (AICTE,
'M.C.l., B.CI, Nursing Council, C.C.LM., C.C.HM.,, Pharmacy Council, Council of
Architecture) and any other Statuto]ry Councils/Bodies, as Professional Courses. '

ii) Non-Professional Course : means & includes

1. Courses conducted in the faculties of Arts and Fine Arts (excluding Applied Arts), Mental.
Mora! and Social Sciences including Bachelor and Master's Degree in Social Work,
Communication and Journalism, Commerce (excluding BBA,BCA & BBM), Science
(excluding Applied and Computer Science courses), Course in Home Science as Non-
Professional course,

iii. (a) Foreign National : means a citizen of any country other than India.

(b) Person of Indian Origin (PIO) : Means a Person who is citizen of other countries
~ (except Pakistan and Bangladesh) who at any time held an [ndian passport, or who or
s either of his parents or any of his grand parents was a citizen of India by virwe of the
& provisions of the Constitution of India or Section 2 (b) of Citizenship Act, 1955 (Act
No.57 of 1955). P

(73]
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iv. International Student : means an International student who possesses a foreign passport.

v, Non-Resident Indian (NR1) (as per Income Tax Act, 1961):

. As per Income Tax Act. 1961, and individual is non-resident for income tax purpose, when
he is "not a resident” or who is "not ordinarily resident". A person is treated as " not
ordinarily resident" any of the following conditions is satisfied.

A

1. IT he has not been resident in India in 9 out of 10 preceding years :

OR
2. If He has not been in India for a period of 730 days or more during the preceding 7 years.

A person, who is non-resident in India or not ordinarily resident, is taxed in India only for
his income in India. He is not taxed in India for income abroad.

Vi, {a) Maharashtra State candidate : means a Candidate passing SSC (Std. X) and
Higher Education thereafter from the State of Maharashtra.
(b) Maharashtra Domiciled candidates : means a candidate should be domicile
of the State of Maharashtra

vii. (a) Candidate from Outside Maharashtra State : means a candidate whose Domicile
status is outside Maharashtra and has passed his qualifying examination from
University outside Maharashtra, He will be eligible for admission as candidate
from outside Maharashtra. '

(b} A candidate whose Domicile Status is outside Maharashtra State, but who has
passed his qualifying examination from a statutory University in the State of
Maharashtra, but has passed his SSC or its equivalent examination from a
recognized school, outside the State of Maharashtra, will be eligible for admission
to an institution which lies in the jurisdiction of the University, He wil] be
considered as candidate from outside Maharashtra State.

(¢) A candidate whose Domicile status is outside Maharashtra and Who has passed
his/her qualifying examination from Pune University but has passed hisfher 5.5.C.
or equivalent examination from outside Maharashtra State, while filling in the
applilcation form for admission he/she should indicate their Domicile status as
“other than Maharashtra”
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Annexure -1

UNIVERSITY OF PUNE

, ’FOR Ph D COURSE

. Tumon fees for the courses nder varmus facult:cs are as under

A)l Faculty of Arts and Fme Art

M _'al Moral and Soc1a| Sc:ences Commerce (N.P.C)*
Education , Physical Education and Law (P.C) **
Years of the Course Fee Per Annum Rupees
a. First Year, Second Year & Thud Year 3,000/-
b Fourth, Fifth ‘ , 4,000/-
2. 'Faculty of Sciences - : i
a. First Year, Second Year & Thlrd Year . 4.000/-
e b. Faurth, Fifth 7.000/-
'!gﬂ
B) Faculty of Engineering, Phannaceuiical Sciences, Medicine, Ayurvedic Medicine,
Homeopathy, Ma.nagemenl (P.Cy’ *"‘ '
- a. First Year, Second Yaar&‘Tlurd Year S - 5,000/
. b. Fourth, Fifth - U oo+ 1,000~
If re-registration is granted "The candidate is required to pay tuition fee for minimum four terms i.e.
two calendar years with the rate of fourth year, -
(* N.P.C - Non Professional c',oufse!', *#* P.C - Professional course)
| : :
General Conditions : f
1. i A student who has registered after 22-8-2008 for M.Phil / Ph.D. in the College/Instilute
(Research place) shall pay 100% (hundred percent) tuition fee 1o the College/Institute
(Research place). The examination fee for Thesis and Dissertation will be paid by the student
i _ to University through the Cbllegcﬂ?sli;Ule.

A |

i, Notwithstanding anything provided otherwise, the Tuition fee and Laboratory fee are
prescribed for the students from the State of Maharashtra, The students who are from
outside the State of Maharashtra will have to pay double the Tuition fee & Laboratory fee.
Fees for N.R.L,foreign Nationals, Person of Indian Origin are five times the fees that is
prescribed for the students from the State of Maharashtra. Fees for the children of Indian
workers from Gulf and South East Asia and SAARC Countries (including Afghamstan)
are three times that is prescnbed for the students from the State of Maharashtra.

i, The Tuition and Labdrator;y fee will be increased after every five years.




(2)
3)
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M

(8)

®

Library fee of Rs. 1,000/- Per annum for all courses to be paid at the place of research work.

Laboratory Fee of Rs. 2,000/- per annum, for the courses for which practicals are required to
be paid at the place of research work. :

For the definition of Professional course/Non-Professional course, Foreign Nationals, P.L.O.,
International Students, N.R.1. Please see Appendix A.

Registration Fee Rs. 500/-
{for Ph,D. courses under All Facultics) at the time of Registration and Re-registration if any)

Synopsis Fee” Rs.600/-

At the time of submission of synopsis, it is necessary to submit the thesis within the period of
6 months from the date of payment of the synopsis fee. Otherwise fee of Rs. 1.000/- per
month shall be charged for 7"', 8““, ot & 10™ 1™ & 12" month each. [f student fails to
submit thesis within the period of 12 months from the date of submission of synopsis fees, he
may resubmit the synopsis along with fee of Rs. 500/- provided his pericd of registration is
not over.

The research students whose place of research is other than university department
has to pay Rs.1000/- for conduct of viva-voce in the respective university department.

Thesis Dispatch charges per student to be paid at the time of submission of thesis other than

submission fee :
A. Within India Rs. 800 /- B. Outside India Rs. 1500 /-

The colleges/institutes running M.Phil and Ph.D. courses be instructed to pay the University
share of the other fees as shown in Table 1, Appendix B on.page no. 15 & 16 of the said
Order.

Since the expenditure on the evaluation of the thesis of M.Phil & Ph.D. and viva voce is met
with through University budget, Additiona! expenditure incurred towards dispatch of the
thesis and the expenditure towards TA/DA of the examiner be born by the respective centre.
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L . ¥ “TUITION FEE :

Sr, - Name of the Faculty & Courses Tuition Fee Rs.
No. ‘
F 1. Arts, Fine Arts & Me:ntal Moral & Social
! Sciences - } |
o fMPhilc 0 0 Per sem. 1500/~
2. | Commerce -~ - T T .
S PMUPhEL e " Per Sem. ~_1500/-
3.7 | Seienee - i o - S L
M.Phil. "~ >~ .- "~ " PerSem. 2000/-
4. | Education & Physical Education
. M.Phil. -~ . T Per Sem. 1500/~
CIf student -is  unable to “submit his dissertation ‘within period of three years from the date of
" Registration, Fee of Rs.200/- shall be chargt:ad for every six months in fourth and fifth year.
B) SPECIFIC OTHER FEES THAT WILL BE CHARGED BY THE
COLLEGE/INSTITUTE/UNIVERSITY DEPARTMENT/CENTRE/SCHOOL
Sr.No. Particulars of Fee - Course | Amount Condition |
1. | Registration fee o MPhlli o 100/-
2. | Library fee _MPhil [ 500/ |
3. Laboratory fee M.Phil. - 1000/~ | Courses for which laboratory work
i CL - . ’ B 15 Necessary ;
4, Synopsis submission M.Phil., = - - 300/~ | To be paid at the time of
fee - , submission of synopsis 4
' T ‘ ! : Dissertation !
(C) . Other Fees : (Per Year) for Ph.D & M.Phil Student
&« . -|SrNo. [ Head of the Fees .- * Non- Professional
' ' : Professional Courses (Rs.)
‘ Courses (Rs.)
1 Gymkhana - ’ 100 100
2 Students’ Welfare Fund 50 100
3 Development Fee : 125 250
4 Disaster Management 20 20
5 Computerization Fee i 30 50
6’ Students Safety Insurance | 10 10
7 Student Aid Fund = =~ 25 25
S - Total [ 360 555
8 Pro-rata Contribution fo Ashwamegh- As decided by Govt. of Maharashtra



TABLE -1
TUITION & LAB FEE PRESCRIBED BY THE GOVERNMENT FOR
AIDED COURSES: (Admissions are made by the Colleges/ Institutions/ University).

Faculty Course TUITION Faculty Course LAB Fee -Rs
Fec - Rs
1. Arts & Fine Arts Arts, a)B.A. (Where the 125
. BA - 800 Fine Arts | lab,work is
Mental, Moral & Social & Applied | prescribed )
Sciences Arts/ bY*B.A(F.Y.,S5.Y., -
MM & 55 | T.Y)
Vovational Courses
. M.A. 1000 M.A. --
M.A/M.Sc 500
Geog./ !
Maths /
Psycholopy/ :
Stalistics '
2. Commerce B.Com. 800 Commerc | a) F.Y.B.Com 40
e 5.¥.B.Com 80
T.¥.B.Com 120
b)*B.Com.(F.Y..S.’ -
Y., T.Y.)
Vovational Courses
M.Com 1000 M.Com --
3. Science B.Sc. 300 Science - | a)B.Sc.(Other than 125
Compuler sctence
& Applied
course(s}
bY*B.Sc.(F.Y..S.Y.. --
T.Y.}
Vocational Courses
M.Sc. 1000 M.Sc. (Other than 600
{Conventional} Applied Science ;
and Compuler !
Courses)
4. Law I.LL.B. Three 1500
ITLL.B. Year 2000
1T LL.B. Law 2500
Course
I. B.S... New Five 1500
. B.SL Years Law 1500
[M.B.S.L. Course 1500
IV YEAR) 2000
V YEAR ) 2500

The fees of the following courses shall be as prescribed by the state Government. /competent Authority / Fee regulatory
Authority from time to time: 1.Engineering 2. Architecture 3. Pharmacy 4. Hotel Management & Catering Technology
5.Management. 6) Education 7) Physica! Education 8) Medicine 9) Ayvrvedic Medicine 10) Homeopathy 11) Law
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C . TABLE -2

TUITION &LAB FEES FOR UNAIDED COURSES:
Name of the Faculty & Courses i Tuition Laboratory
- B Fee Fee
i Rs. Rs.
o
Arts Fine Arts & MMM.& S.8. .~ |
BA (FY/SYJ/T.Y.) Sy N 3500 -
(8) B.A. (Performing Arts)Gurukul Pattern | 13000 2200
Dance/Drama/Music ' _
(b) B.A.(Fine Ans including Applied Aris) 32500 5500
Painting,Sculpture & Drawing etc.
B.A Vocational Courses (F.Y. 8.Y. TY)+ 2600 2750
Bachelor of Library & Information Sci. - .| 13000 -
o Bachelor of Communication & Joumnalisum 2100 -
' (Vi) | () M.A. (Performing Arts)Gurukul Pattern 19500 4400
Dance/Drama/Music
(viii | (b) M.A. (Fine Arts including Applied Arts) 42500 11000
Painting,Sculpture & Drawing ete. .
{ix) M.A. { All Subjects) ' 5200 --
(x) M.Lib. & Information Sci- R 13000 -
(xi) | Master of Communication & Journalisum .} 13000 -
(xii) | Master of Mass Relations (M.M.R.) | Yy 13000 -
(xiii | Master of Social Work (M.S.W.) [ 13000 -
(xiv) | Diploma Course other than Foreign Language (P.G.) 5850 -
3 (xv) Diploma Course other than Foreign Language (U.G.) 3900 -
K (xvi) Certificate Course (other than Fareign Languages) =~ 3250 -
{xvii) | Foreign Languages o -
Intensive Courses : I |
i. Diploma 4550 -
ii. Advanced Diploma o -| 5850 --
iii. Special Diptoma 6500 --
iv. Certificate Caurse : 3900 -
Regular Courses .
ts i. Special Dip/cert in any Foreign Language 5850 -
ti. Advanced Diploma in any Foreign Language 5200 --
iii. Diploma in any Foreign Language’ 3900 -
iv. Certificate Course in any Foreign Language 3250 -
- | v.Special cert.course in any foreign Lanaguage 5850 -
(xviii) | Diploma Course in Journalism - ! 3900 540
(Xix) [ Bachelor of Oriental Learning - i 7800 -
§ (X%) | MA/M.Sc Masters Programme in De'vélopmeni 13000 -
E Planning & Administration L
= (xxi) | Master of Oriental Learning o 13000 ;
(Xxi)) | M.A(Geography, Maths, Statistics,Psychology) | 10400 | 2500
(xxiii) | Bachelor in Home Science : 3900 -
) 9
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Tuition Loboratory
2. Commerce ' Fee Fee
Rs. Rs.

i. B.Com. (F.Y /5. Y./T.Y.} ‘ 3900 345
il B.com Vocational course { EY./S.YJ/T.Y) + 2600 2873
iii. M.Com. 5200 -

iv. Diploma Course (P.G.) 5850 -
Diploma Course (U.G.) 3900 -
v. Certificate Course. 3250 -
vi. B.C.A ’ 13000 9600
Vii B.B.A/B.B.M. 14300 | 2300
Viii | M.CA. 10400 16500
Ix M.Com (e-Commerce) 5200 7200
3. Science

i B.Sc. (F.Y./S.Y./T.Y ) other than Computer Science 5200 9200
. B.Sc (F.Y./S.Y./T.Y JVocational course + 5200 9200
i, M.Sc Chemistry 10400 1500¢

ii. M.Sc- 10400 13800
{ Physics, Botany, Zoology, Geology )

iv. M.Sc- Microbiology 10400 22000
v M. Tech Other than computer & applied course 10400 13200
vi M.Sc.{Geography,Maths,Statistics,Psychology ) 10400 2500
vii. M.Sc. (other than Computer & applied Science.} 10400 13200
viti Diploma Course (P.G.} 5850 -

N Diploma Course_{U.G.) 1900 -
ix Centificate Course 3250 -
4, Education & Physical Education -
i Diploma Course (P.G.) 5850 -
ii. Diploma Course (U.G.} 3900 -
iii Certificate Course 3250 -
3 _Law

i. Diploma Course (P.G.} 5850 -

it Diploma Course (U.G.) 5850 -
iii. ‘Certificate Course 5850 |-
6. Manapgement ‘
i. | B.Se. Bospitality Studies 46000 30000

( for Self Supporting Courses at Universily Centers, refer to circular No.227 / 2007 )

+ fee for B.A B.Sc B.Com (FY SY TY) Vocational courses shall be charged only afier stoppage of
UGC Grant.

Note: For the first Year B.Sc Course, for one subject with two theory papers-and one practical { for
one un-aided course), the laboratory fees to the tune of Rs.3000/- shall be charged and for Second

and Third Year B.Sc., for one subject with two theory papers and one practical { for one un-aided course), the
laboratory feés to the tune of Rs. 4000/- shall be charged.

[ Note : U.G. - Under Graduate , D.G. - Post Graduate, MM & S.S - Mental Moral & Social

Sclences }

10



TABLE 3
TUTION FEE & LAB FL‘E FOR COMPUTER AND APPLIED COURSES :
‘ . Faculty I Tuition Laboratory
o Fee Fee
Lo
. . . _ Rs, Rs,
Science . ' o 8400 15000
(1) B,Sc, (Computer Scnence) T
FYJSYI‘TY PR - -
(2) B Sc (erechnology) o } S E 7800 21600
(3) " B.Sc (Bioinformetics)’ and 51m|Iar other courses A 7800 | 13800
{4) B.Se. (Applied Course) GO 10400 24000
\ E
(5) M‘Sc. Computer Sc:ence ! 11200 25000
(6) M.Sc. (Applicd Courses)
Applied Advance Elecrrunlcsl Elecrromc science 10400 13800
ii. -~ Bio-Techchnology - 10400 36800
ili.  Health Science 10400 13200
iv. Petro.Tech. - 10400 13800
v. Polymer Science 10400 13200
vi. . Instrumentation 10400 13800
vii. Bioinformatics 10400 13800
viii. Such Other Applied Course(s) 10400 13200
(7} . M.Sc(Tech) 10400 13800
e . ‘. E , o | -0
(8) Environmental Science L 10400 14400
~ {Sponsored Studenty - B 16000 24000
(9) MCA( Master of Computer Appllcanon) 11200 25000
(10) Communication Studies _ : 13400 13200
(11) Advanced P.G.Diploma 10400 13000

( for Self Supporting Coursés at University Centers, refer to cireular No.227 / 2007 )

(ol



TABLE-04

Tuition Fee, Laboratory Fee, for course(s) with Credit System

Tuition
Fee Per Credit

a) Tuition Fee per cfedit for Aided Non Professional Courses Rs.50/- @
b) | Tuition Fee per credit for Aided Professional courses . Rs.100/- @
¢} | Laboralory Fee / Field Work per semester Rs.1500/-@ fN.P.C*
(wherever laboratory / field work is prescribed )
Rs.3000/- @/ P.C**
d) Fees for N.R.I..foreign National & PIQ |
should be 5 times and for other State i
students Tuition & Iab fee 2 times the ‘
, prescribed fee
e) | For Students appearing for the courses from other | Tution Fee Laboratory Fee /

than the parent department ( from where minimum
75% of the total credits are offered ) the tution fees

( 1o be paid at

Field Work per
semester (wherever

will be charged as under per credit other dept.) laboratory / field

wotk is prescribed ) i
For Aided Non Professional Courses Rs. 50/- Rs. 800/- K
For Aided Professional Courses Rs. 100/- Rs. 500/-
For Self Supporting Non Professional Courses Rs. 100/- Rs. 1500/
For Self Supporting Professional Courées Rs, 250/- Rs. 3500/

*N.P.C- Non Professional Course
*%P.C- Professional Course

avails 25 % credit from the same department or other.

@ The Parent Department will Charge Fees for 100 Credits irrespective of whether student
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" General Conditions ».. i
1. ing

_.of Indian_Origin are five tinies the feesthatls prescribed. for the students from the State of

MaharashtraFees for the. children ofIndian” Workers from Guif and South East Asia & SAARC

- Countries (i@qluding'Af_gh'ani'st'an_) are three times that js prescribed for the students from the State of
Mabharashtra. -. 0

2. The Tuition and Other fees, if any aé prescribed by the State Governmemt for aided and unaided
professional and non-professional courses from time to time will Supersede the fees prescribed for

{ such courses in the ordinance(s). The ColIeges/lnstitution/University Department/Centre/ School will

charge only fees prescribed by the State Government,
: . ! :
- 3. This fee structure is for five years. The;re shouid. not be any increase in the fees of unaided courses,

' @ he University/ College/ Recognized Institute may charge reasonable fee for the following
services if rendered 1o the students. 3 ‘
Students activities such as annual social gathering' debating, magazine, prospectus, | --card, journal,
seminar, test, tutorial, workshop, study course material, internet, e.mail, maintenance of equipment,
training and placement, study tourete, .~ | I ' ' :

any other fee in which ‘the Univcrsity;hasa share shall be remitted 10 the University by the

- College/Institute on or before 31" October or within one month from the last date of admission
whichever is later. The resuls of the siudents or concerned college may be kept in reserve til] the
whole of the amount is received.

R SA délhéhd:'draﬂ- of Réglistfaifibn' Fé;; De:velopment Féé; Coﬁiphter Fee, Student Welfare Fund and

b " 6.The Examination fee for Thesis and Dissertation wil] be paid by the student 10 the University through
. the College/Institute, - ;

7'Development Fee js to be charged from the students only in case of degree/diploma (UG/PG). if the

course is of one year or more than one-year duration Development Fee is not to be charged for
Centificate course(s). '

unless otherwise specified. For Casual Students’ the tuition fees per_credit and Lab fees will be

decided by corresponding department co imittee ‘or equivalent authority. Casual students will be

issued only certificate of attendance and no other certificate.

13
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9 The annual Tuition fee, Development Fee, Laboratory Fee prescribed is the ceiling for such fees to
be charged by the College/Institute/University Department/Centre/School. Less fee other than
prescribed may be charged by the College/ Institute/University Department/Centre/ School
provided it does not lead to unfair competition and violate the provisions of the Maharashtra

Universities Act, 1994.

10 Tuition fee, Laboratory fee for Degree, Master's Degree, Diploma, Certificate course(s) that may
be instituted by the University under the respective faculties will be the same as is prescribed in the
Ordinance(s) unless otherwise specified by the University/ State Government/ Competent

Authority.

11 Laboratory fee charged to students of F.Y.S. Y. T.Y.B.Com. will have to be utilized exclusively
to conduct practicals, purchase of equipments, arrangement of field/industrial visits and field

work.

12 Wherever are prescribed by the State Government , the College/Institute/University Department/
Centre / School, charge only those fees and not fees prescribed by the University except fees which

are to be shared with the University.

13Wherever Library, Development and other fees are prescribed by the State Government, the
College/Institute/University Department/Centre/School, shall charge only those fees and not fees
prescribed by the University cxcept fees which are to be shared with the University.

14. The other fces if any is prescribed by the State Government for aided and unaided Professional
and non-professional courses from time to time will supersede the fees prescribed for such courses
in the ordinance(s). The College/Institution/University department/Centre/School will charge only
fees prescribed by the State Government.

15. University Examination fee, Library fee etc. for Degree, Master’s Degree, Diploma, Certificate
course(s) that may be instituted by the University under the respective faculties will be the same
as is prescribed in the Ordinance(s) uniess otherwise specified by the University/State
Government/ Competent Authority.

16. The Development Fee and other fees prescribed is the ceiling for such fees to be charged by the
College/Institute/University Department/ Centre/School. Less fee other than prescribed may be
charged by the College/Institute/University Department/Centre/School provided it does not lead to
unfair competition and violate the provisions of the Maharashtra Universities Act, 1994.

14
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I7. Tﬁ_ition fee for reappeared students should be charge per credit as prescribed, and for reappeari
in lab course Lab. Fee at least 25% of prescribed fee according to the circular,

18. Lab Deposit, Librarjr Deposit a.nd céﬁti_oﬁ'mbney will be reasonably determnined and chargeq
¢ach department/college, For these deposits separate receipt be given,

19. The Vice-Chancellor shall be thé,léombetent authority to interpret the provisions of the Ordinan
concerning all types of fees and charges. In case there is any dispute regarding interpretatior

the provisions of an amount of fee-to be paid, the Vice-Chancellor shall interpret the provisions
- the concerned Ordinance(s) and h_is‘;decisioq'-fsba!l;be final.” - o

20, If any difficulty arises jn’ giving effect 1o the provisions of Ordinanceés/Rules concerning fees z
charges, the Vice-Chancellor may by order, issue necessary directions. not inconsistent with
objects and purposes of these rules which appear to be necessary or expedient for the purpose
removing the difficulty.
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Appendix B:
BRI , .H> UET L )
O.H.Em“w —.._m_.Hm FOR 202.1W0mmmm—02>r GOCWMNW BMONHME:..H..O?-bu
mr»ﬂum and Zon-m—_u:Fm auu_m
Sr. | Head of the Fees
No. ; Other nnnm for U.G(Degree | On_uo.. fees for P. n nc_-..uou
B.ﬁ_on_uu Q::.mnm dnm_.nnbu__u_oan;ns U_ﬁ_oEm
College | .GE<Q.M_Q "Total | College | University | = Total
/Instit.f m_,ﬁn /Insti/ Share .
Dept. . Dept.
share o share
Rs, Rs. Rs. Rs. Rs. . Rs.
1. |Gymkhana .- - 80/- | . . 20/-| 100~{ . 80- 20/- | 100/
2. | Student Welfare Fund 30/- 20/- | 50~ |, 30k 20/~ | ¢ 50/~
3. | Mecdical Examination (For Ist Year | 20/ |- - ,_e,h 307 0 0
- mEnnEowCO classes only) B ERNS o - :
4. | Development Fee 100/-{: - um\. _Nm_.. 100/- 25/- | 125/~
5. | Pro-rata Contribution for Ashwamegh | As decided by Govt, of Maharashi .
6. Disaster Z”mhmmnn._na 10+ 10/- 20/- 10~ 10/~ - 20/~
7. i Computerization Fee 25/- 5/ 30/- 254 51 30/-
8. | Registration Fee 25/ - 25i- - 25/-|  25/-
9. | Students safety insurance - 10/-| 10~ - 10/- | 10/-
10. | Admission fee 20/- -] 20/ 30/ —1. 30/
11, | Library fee 100/- - 100/~ | 125/ - | 125/
12. | Student aid fund 10s- - | 10/ 25h -| 25/

\ole

Note: Wherever the Govt.prescribes a fee under a partieular itern/head and University _ummmo:_umm the fee under similar head or item,
the College/Institute will charge only the fee prescribed by the State Govi. and not by the University. The College/Institute will charge

fee prescribed by the University under particular head /

16

item which 1s not prescribed by the Gowt.
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SHARING/NON-SHARING BASIS :

Sr. Head of the Fees Oter Fees for U.G.Courses Gther Fees for P.G.Cotrses -~ *
: No, | : College/ | University | Total College | University | Toml
m : _ : | Isils | Share - Insti /Ui, | . Share [
! Uni.Dept. | - Dept | .07 |
| . : _ . Shars  |Rs. | R Share | - Rs.”
1. Gymkhana ’ o oo RO 204- 160/~ 801 - - 20L . 100/-
2. | Student Welfare Fund = 800 - T00F | 80 20k 100k
3. -Medical Examination (For First Year) ©o 200 10/- 30/- - S - L=
4, Development Fee (Y 200/- 50/- 250/- 200/~ . 50/ . 250/-
5. Pra-rata Contribution for Ashwameghvw | Ag decided _u< Govt. of Maharashtra ’
1 Pl_. 6. Disaster Management ] A 10/~ 204 ([ 10/- 20/-
: 7. Computerization Fee e 3o/ 20/- 50/- 30/~ 20/- 50¢/-
) [} Regisiration Fee = 25/- - 25/ - 25/ 25/-
f 5. Swdents safety insurance . L— - b~ 10/- - 10/~ 10/-
_ 10. | Admission Fee — 20/ - 207- 30~ - 30/-
. 11. Library Fee w 100/- -- 100/- 200/- - 2001-
! 12, Student Aid Fund L 10/- -- 10/- 25/ .- 25/~

Note: Wherever the Govt.prescribes a fee under a particutar item/head and University prescribes the fee under similar head or item,

z._nOo:mmmbsm:.EHE_.: nrmummo:@:.ﬁ_,nmuamnacma by the State Gowvt. and not by the University. The College/Institute will charge
_ fee prescribed by the University under particular head / itern which is not preseribed by the Gowt. -
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TABLE-III
i Registration Fec & Other fees for course t! with Credit System
2) 3,egistfati0n Eg__q per semester ‘Rs.25/- N.P';'C'._f.‘,:- _

'Rs:25/-P.CH*

b) | Casual Student has to pay’ -
a) Registrafidn fee B

Rs.25/-

* NPC- No'.nl"Professiona.l Coursa
% PC - Professional Courses =~ "




A" Stident- ‘passing’ qualifying: examination - ‘and

Degree/Diplomia/Certificare course () (U.G/P.G.), will

.. TABLEIV

ELIGIBILITY FEE

[T

seeking first time admission to

have to pay eligibility fee as under :

—
Sr. Particulars Norf- Professiogal
No, ‘ professional

Rs. Rs.
i From within the Staté of Maharashira 100 200
| ICEa— y o
2 From outside the State of Maharashtra 200 300
and Migrating 1o Pune University
3 From any foreign cou:ntry (Out of India) 500 ~ 1000
and migrating to Pune University (NR] /
Foreign CitizenéForeIgn National, P,1.0)
4 A Student passing qualifying
examination from Pune University and
secking admission to second
degree/diploma/ certificate U.G./P.G. of

"\ our University and is
a) Domicile of Maharashtra 100 200
b) Domicile of other States 200 300
¢©) | NRIForeign Citizen/ Foreign National, 500 1000

P.1.O.
5 Eligibility fee for issue of provisional
eligibility certificate
Ry 100 200
R ’and for (2) & (3) J 300 500 7

I. Administrative charges for late submission of required docume
Non-professional course(s) & Rs.500/- for Professional

date prescribed for submission of document(s).

nt(s) will be Rs.300/- for
course(s) up to 30 days from last



TABLE-V ,

Fees For External Registration,

Class Improvement & Other Fees

Registration Fee Rs.
Sr. Courses
No. _
I | External Registration fee for
a. | B.A/B.Com. 500
b. | MA./M.Com. 600
¢. |LLM/M.Sc 600
11 | Class Improwement for
a. | B.AJ/B.Com. 600
b. | MA./M.Com. BOO
c. |LLM/M.Sec 800
111 | Other Fees for External students
a. | Duplicate Registration Card 100
Bonafide Certificate 85
(Repular & Extemnal )
c. | Change of Subject 200
d. | Disaster Fund 20
[V | Transference Certificate
Regular & External studenis
a. |- Within 6 months from the date of 60
declaration of result
b. | Between 6 months to 12 months 100
from the date of declaration of result
¢. | After 12 months from the date of 200
declaration of result
d | Migration Certificate 200
Note :-
I Administrative Charges for late submission of document (s) will be Rs. 1 50/- up to 30 days from the last date
prescribed for submission of documents for Exteral Registration, class improvemnent.
2. If any Diplama/Certificate course is instituted externally, the Registration fee will be Rs.100/- and Eligibility
fee Rs.50/-. .
3. Registration Fee for students domicile of other States will have to pay double the fee as

prescribed for students domiciled within Maharashtra State as shown above in the statement
4, The fees for the items other than mentioned above such as Examination Fee, Passing Cerlificale,
Statement of Marks, CAP etc. will be as prescribed for regular students,

20
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Table VI

:Rule's for Refund of Fees

1. Cancellation of admission before the tommencement of the course — It is resolved that th
courses which come under t.heju'riédiction.,of DTE, Scheme of refund of fees should be as follows -

Sr. Category - Period and amoun; of cancellation char ges
Upto 10 days from | From 11 ' day upto 20 | Afier 20 days
the last date of days from the last date from the last

reporting’ for | of reporting for | date of
allotment -85 ' per | allotment gag per the | reporting  for
schedule (excluding | schedule (excluding | allotment as per
‘the “ last date of [the last date  of | schedule
reporting) reporting) {excluding the
. last date of
reporting)
100% of
tuition,
Developnent
and other fees

50% of the tuition, the
Development and other

| fees '

All the | 20% of the ;tuition,
candidates Development  ang
excluding other fees
Foreign/
Nationals
Persons of

Indian Origin




9 For the courses which do not come under the jurisdiction of DTE e.g. B.A., B.Sc.. B.Com, M.A_,
M.Com, M.Se¢, LL.B.,, LLM. etc. - Cancellation of admission before the commencement of -
courses of the relevant academic year as per the notification issued by UGC, New Delhi dated 23m

April, 2007.

For the candidates who cancel their admissions before starting the course for the relevant academic
year- His entire fee after deduction of processing fee of not more than Rs. 1000/- shall be refunded
(o the student by the University/concerned Institution. :

If the student cancel his admission afier the course is started following scheme will be adopted for
refund of total fees:

Sr. No. | Time of Cancellation Vacant seat has been filled by another
candidate before last date — amount to be
deducted

L. From 1 day to 10 days (first day | 20% of the total fees

is inclusive) from -the date of
commencement of the course

2. From 11™ to 30" days from the | 40% of the total fees
date of commencement (first day
is inclusive) of the course

3. After 30 days (First day is|100% of the total fees

inclusive)

22



M.Sc (Parﬂy

* MSc(PPPR)
by pa’per_ , Partly by research )

23

‘ P
Sr.No ‘ b Rs.
1 Admission Fes 1500/-
2 Synopsis Fee 300-
+]3 Desertation Fee 600/-
|
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SAVITRIBAI PHULE PUNE UNIVERSITY

_ ™~
(Formerly University of Pune) & h 6
e
IR

|

WHEREAS the University has constituted a Fee Fixation Committee as per section

101 of the Maharashtra Public Universities Act, 2016 under the Chairmanship of Dr. R. S.
Mali, Ex-Vice-Chancellor to recommend fee structure for various courses conducted by the

University, the affiliated colleges and recognized institutions of the University.

AND WHEREAS the Mahagement Council of the University, in its meeting held on
13™ February, 2020 has approved the recommendations of the said Committee as regards the
new fee structure for various courses conducted by the University, affiliated colleges and

recognized institutions of the University under all faculties of the University.

~ AND WHEREAS 1he said new fee structure for the various courses is required to be
made applicable w.¢.f. the academic year 2020-21.

AND WHEREAS it will take some time to frame the Ordinance in this respect and
subrit the same to the Hon’ble Chancellor under Section 74(4) of the Maharashtra Public
Universities Act, 2016. '

THEREFORE, I, Dr. Nitin R. Karmalkar, Vice-Chancellor of the Savitribai' Phule
Pune University, by and under the powers vested in me under Sub-section 8 of Section 12 of

the Maharashtra Public Universities Act, 2016, hereby issue the following directives:

1. The fee structure as mentioned in the Annexure shall be made applicable from the

academic year 2020-2021 and onwards.

2. This Order supersedes all earlier Order issued in this regard.

This Order shall remain in force till the Ordinance in respect of the above mentioned fee

structure is framed by the University.

-

/

(.(

f, *w
(Dr. Nitin R. Karmalkar) ¥

"Vice-Chancellor

Ref. No.: PGS/676
Date: 28 /02/2020

C\Uart A DA Detop YO Rarmeuhi\V P el P Sluccase 2010 21
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Annexure

This Annexure containing to revised Tuition Fees, Development Fees, Laboratory Fees and Other Fees
for Under-graduate and Post-graduate courses conducted by the University, affiliated colleges and
recognized institutions and General conditions shall come into force w.e.f. the academic year 2020-21

and onwards

The provisions mentioned in this Annexure shall supersede the similar provisions of existing
Ordinance(s) and Order{s} for the matters specified below:

1. DEFINITIONS:

i)

Professional Course: means & includes

Courses conducted in all Professianal faculties, Science & Technology including Engineering,
Architecture, " Pharmacy (excluding Science), Commerce & Management ({excluding
Commerce}, Humanities (Including Law, excluding Arts, Social Science}, Interdisciplinary
Studies (including Education, Physical Education, Fine Arts, excluding Library Science,
Performing Arts, Journalism} or Professional courses conducted under by the
University/Maharashtra University of Health Sciences, State Government and such other
course(s) as may be designated to be so by the State Government, University Grants
Commission or Statutory Council such as (AICTE, M.C.I., B.C.l,, Nursing Council, C.C.I.LM,,
C.C.H.M., Pharmacy Council, Council of Architecture) and any other Statutory
Councils/Bodies, as Professional Courses.

Non-Professional Course : means & includes

Courses conducted in the faculties of Science & Technology (excluding Engineering,
Architecture and Pharmacy), Commerce & Management ({excluding Management),
Humanities (excluding Law), Interdisciplinary Studies ({excluding Education, Physical
Education, Fine Arts) Bachelor and Master's Degree in Social Work, Communication and
Journalism, Home Science as Non-Professional course.

(a) Foreign National: means a citizen of any country other than India.

{b) Person of Indian Origin {P10): Means a person who is citizen of other countries (except
Pakistan and Bangladesh) who at any time held an Indian passport, or who or either of his
parents or any of his grandparents was a citizen of India by virtue of the provisions of the
Constitution of india or Section 2 {b) of Citizenship Act, 1955 (Act No. 57 of 1855).

-
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iv) International Student: means an International student who possesses a foreign passport.
v) Non-Resident Indian (NRI) {as per Income Tax Act, 1961} :

-As per Income Tax Act. 1961 and individuzl is non-resident for income tax purpose, when he
is “not a resident” or who is “not ordinarily resident”. A person as treated as “not ordinarily
resident” any of the following conditions is satisfied.
1. Ifhe has not been resident in India in 9 out of 10 preceding years:
OR
2. If He has not been in India for a period of 730 days or more during the preceding 7
years.

A person, who is non-resident in India or not ordinarily resident, is taxed in India only for his
income in India. He is not taxed in India for income abroad.

vi) (a) Maharashtra State candidate: means a Candidate passing SSC (Std. X} and
Highar Education thereafter from the State of Maharashtra.
{b) Maharashtra Domiciled candidates: Means a candidate should be domicile of

the State of Maharashtra.
vii) {a) Candidate from Outside Maharashtra 5tate: means a candidate whose Domicile status is
outside Maharashtra and has passed his qualifying examination from University outside
Maharashtra, He will be eligible for admission as candidate from outside Maharashtra.

(b} A candidate whose Domicile Status is outside Maharashtra State, but who has passed his
qualifying examination from a statutory University in the State of Maharashtra, but has
passed his S5C or its equivalent examination from a recognized school, outside the State of
Maharashtra, will be eligible for admission to an institution which lies in the jurisdiction of
the University. He will be considered as candidate from outside Maharashtra State.

(c} A Candidate whose Domicile status is outside Maharashtra and who has passed his/her
qualifying examination from Pune University but has passed his/her 5.5.C or equivalent
examination from outside Maharashtra State, while filling in the application form for
admission he/she should indicate their Domicile status as “other than Maharashtra”

Page No. 2
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\a Savitribai Phule Pune University *

\ (Formerly University of Pune)

2. Tuition, Laboratory Fee For Courses at University Campus Department {Aided) From the Academic Year 2020-2021,
shall be as under:

Sr. No |Name of the Faculty & Courses ] Tuition fee I Laboratory
PG Courses
Science & Technology
1 M.Sc. (Al Subject) 3250 3900
2 M.Sc. Defence & Strategic Studies 2080 4]
3 M. Tech. Atmospheric and Space Science 6500 7800
4 M.Sc. Health Sciences 6500 7800
Hurnanites C -
1 M.A. (Al Subject) 2100 0
2 M_.A. Statistics, Geography, Anthropology, Mathmatics 3250 3900 _—;
3 M.A. (Psychotogy) 2100 3900
4 LL.M. {1 Year Course} ' 54000 0

Interdisciplinary Studies N . . e

1 Masters of Library & Information Science 2100 1950
M.A. o
2 Da:ce, Drama, Music 25350 20800
M.A Brid
3 Da:c:f'szr:::,arMusic 25350 20800
4 M.A Journalism & Mass Communications 2100 3800
UG Courses T
1 B.A. .Lalit Kala (Dance, Drama, Music}) 16900 15600
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Savitribai Phule Pune University
{Formerly University of Pune)

(18

3. Tuition,Laboratory Fee For Coufses at University Campus Department {Unaided} From the Academic Year 2020-2021, Shal{ be

as under:
:{ Sr.No. [Name of the Faculty & Courses Tuition fee Laboratory
i FGCOURSE .
Sl:ien:e&Technologv R
: 1 M.Sc. {Bloinformatics) 18850 19500
2 #.5c. (Computer Science) 26200 26200
3 |M.Sc. (Electronic Science) 13500 17150
4 M.5c. Virology 16850 18700 |
5 M.Sc. Urban Water and Sanitation 65000 55800
3 Master of Public Health 22100 22100
7 |M.5c. Geoinformatics 22100 22100
8 |M.CA. (Science} 39300 26200 |
9 M. Sc. Industrial Mathematics & Computer Applications 14300 3300 N
10 M.5c. Chemistry Analytical, Biotechnology ' 6500 7800 ]
11 M.5¢. (Envirenmental Sciences) 11950 18450
12 M.Sc Media and Communication Studies 27300 9100
13  {M.5c. Biotechnology (Five Years) 30550 31400
24 M.5¢. Scientific Computing 26050 31250
' M. Tech. Electronics and Electrical, Chemical and Biotechnology, Computer and '
¢ 15 Infermation, Civil and Environmental, Civil Engineering, Mechanical and Materials 52000 23400
Technology, information Security
16 M. Tech. Aviation 520000 0
17 M.Tech. Energy Studies 65000 2600
18 M.5c. Atmosphenc Sciences 13500 17150
M. Tech (| ntegrated} - Ph. D. Mechanical and Materlals Technology Electronics and
19 Electrical Technology, Chemical and Biotechnology, Computer and information 91000 39000
Technology, Civil and Environmental Technology
20 M. Tech. Modeling and Simulation - 16500 22000
21 M.5¢ Medicinal Chemistry 13200 17600
22 M.5c Medicinal Chemistry & Drug Dising (Sponcerd} 32000 45000 -
23 |M.Se. (lnstrumentation) 15850 28600
24 Master of Design 20000 15000
Commerce & Management
1 M.Com, 14000 1000
2 M.Com (E-Commerce) 14000 1500
3 MBA Executive 75400 0
4 MBA Pharma Biotechnology 70850 0
5 MBA (Regular) 70850 0
6 MBA (Nashik Sub Center) 70850 ]
THUMANITES
1 ]M A. Natural Resource Management and Sustamable Development 13000 4400
‘Ilnterdisclpllnary Studies
1 |Master of Physical Education (M.P.Ed.) 15700 0
2 M.Ed 32000 0
3 M.A. {Education) 17150 0
4 M. A. Yoga 20000 0
UG COURSE -
Science & Technology -
1 P.G. B.Sc. (Applied) GIS & Remote Sensing 21550 21550
2 B.Voc 7800 7800
3 B. Tech. (Avation) 50000 140000
4 B. A. Liberal Arts 45000 5000
5 B.5¢. Blended {Environmetal Science,Physics,Chemistry, Earth Science) 7800 21600
Commerce & Management
1 |BBA Hospitality and Facilities Management 42250 23400
Interdisciplinary Studies
1 6750 11950

B.Sc. B.Ed. (4 Year Intigreted)
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ﬂ Savitribal Phule Pune University
(Form.erly University of Pune)

Tuition,Laborato

ry Fee For Courses at University Campus Department {Unaided) From the Academic Year 2020—2021, 5hall

be as under :
sr, No. |Name of the Faculty & Courses Tuitlon fee Laboratory
Diploma Courses
Science & Technology
1 |P.G. Dip. in Advanced Network Security (Full Time) 12500 18200
2 _|p.6. Dip. in Advanced Network Security {Part Time ) 12900 18200
3 PG Diploma in Geotechnology 23400 2000
4 PG Diplomain Geoenvironmental apprasial Management/ 23400 2000
Geotechnology
i 5 P. G. Diploma in Integrated Urban Water Management 23400 2000
6 P. G. Diploma in Indian Fifm Studies {IFS) 24700 2000
7 |Past Graduate Diploma in Computer Aided Product design 6600 3300
HUMANITES
1 |P.G. Diplomain Professional Skills in Clinical and Counselling Psychology 36900 3900
2 {P.G. Diploma invIndian Logic & Episthemology/ Manuscriptology 4400 0 -
3 Post Graduate Diploma in Tribal Development 3900 0
4 |p. G. Diploma in Hindi Translation 5200 0
P.G. Diploma in Counter Terrorism Studies, Disaster Management & ]
5 National Security /Dr. Babasaheb Ambedkar Thought an India's : National 19500 0 !
Security
5 P.G Diploma in Defense Analyst & National Security 32500 o
7  [P.G Diploma in Data Analytics in Econormics 32500 o
8 Post Gradution Drploma in Clinical Research Technalogy 16900 0
9 Advance prloma course Foreign Languages 6750 0 i
—_—
i
10 |Diploma course Foreign Languages 6100 0 i
11 iintensive Dinloma courseForeign Languages 6950 0
12 |Special Diploma Foreign Languages 8450 0 f
— = -
13 |P.G. Diploma in Sanskrit Linguistics 5100 0
14 |pP.G. Diploma in Gender Culture and Development Studies 2100 0
Higher /Lower Diploma in
15
| Sanskrit & Prakrit 5100 0
16 Higher fLower/_Adva{'ace D:plo.ma in ' 5100 a
Ardhamagadhi / Pali /Buddhist Studies
17 P.G. Diploma Course IN Buddhist PsycholGgy AND Psychotherapy / Pali & 27000 0
Buddhist Studies / Somally Engaged Buddhism
Interdlsclpllnary Studles
i P G Dlpioma in Mass Media 4400 700
2 P.G Diploma ir Journalism 4400 700
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Savitribai Phule Pune University ' w

{Formerly University of Pune)

Tuitlon,Laboratory Fee For Courses at University Campus Department {Unaided) From the Academic Year 2020-2021, Shall
be as under:

‘Sr. No. |[Name of the Faculty & Courses ‘ Tuition fee Laboratory

3

|certificate Courses

Science & Technology

Certificate course in :
1 | Advanced Techniques for tmprovement of Plant Growth and Health Using Soil 3900 2600

Microorganlsms

2 |Certificate Integrative Dietetics : 17950 2000

Certificate course in : Chromatographic Techniques for Designing forensic and 3500 ' 2600
Industrial Applications

Certificate course in : Design and Development of $ignal conditioning and

4 Sensor Technology 4200 1350
5 |Certificate Course In Network Security and Audit {Part-Time) - 4200 0
6 |Certificate Course In Network Security and Audit {Fuli-Time) 4200 0
7 Certiﬁcate Course In Embedded System Design 85000 Q

Certifi In Ad and Innovative Techniques for Envirnmental and
8 ertificate Course In Advance . v q 3000 2000

watershed Management

9  |[Certificate Course in Advance Surveying 20000 0
10 |Certificate Course In GiS and Remote Sensing 20000 )
11 [Cenrtificate Course in Tourism Development Administration 30000 0
HUMANITES o ' o
1 |certificate Course In Sankrit & Prakrit ' ‘ 4200 0
2 |Certificate/ Foundation Course in Sanskrit Language ) 2100 0
3  |Certificate Course Foreign Languages 5250 0
4 Intensive Certificate course ForeignLanguages : 5000 0
g Certificate Course in Classical Yoga Theory /Indian Poetics and 100 0
Aesthetics/Sanskrit and Other Indian Literature/Vedic Literature
6 Prashaskiya Marathi 8800 0
~ 7 |Amarathi Bhashikanna Marathiche Adhyapan : 8800 0
8  |Granthanirmiti Vyavhar 8800 Q
‘9 |Patkathalekhan ) _ 4300 0
10 Certificate/Advance Certificate Course in Palif Buddhist Studies/ Applied 4200 0
. Mahayana Buddhist Psychology & Ethics
11 ({Certificate Course Manuscriptology . 4400 0
Interdisciplinary Studies
1 ]Post Graduate Certificate Course in Photo Journalism 13000 4400
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savitribai Phule Pune University

\ (Formerly University of Pune)

4. Tuition, Laboratory Fee For Courses st Affilited Colleges (Aided) From the Academic Year 2020-2021, Shall be

as under :

Sr. No. [Name of the Faculty & Courses Tuition fee Laboratory
PG COURSES -
Sciecne & Technology .

1 |MsSc (AlSubject) 1300 800 .
2 M.Sc. Defence Studies 1300 0
Commerce & Management
1 |M.Com. 3000 0
Humanities
1 M.A.{All Subject) 1300 0
M.A.
2 1300 650
Mathematics, Geography, Statistics,Psycology L
Interdisciplinary Studies
1 Master in Mass Communications and Journalism (M.M.C.J.} 2100 3300
Master of Library & information Science .
2 100 1950
(M.Lib. & 1.5¢.} 2 L
3 Master of Social Work (MSW) 1300 o
—UG COU_—_'RSES e —— SE— a—
Sciecne & Technology )
1 [B.Sc. (Ali Subject) | 1050 | 150
Commerce & Management .
1 [s.com. [ 1200 | 150
Humanities
Bachelor of Arts B
1 *
* Where the Lab work is Prescribed 1050 150
2 BFA (Applied Arts & Crafts, Bridge Course, Painting, Sculpture 1050 150
Interdisciplinary Studies
1 Bachelor of Library Science 1050 150
* Where the Lab work is Prescribed
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Savitribai Phule Pune University - ) a
(Formerly University of Pune)

5. Tuition, Laboratory Fee For Courses at Affilited Colleges (Unaided) From the Academic Year 2020-2021, Shall be as under :

Sr. No. Name of the Faculty & Courses . Tuition fee Laboratory
S-t:-,lllt-;nll:g & Technology - - —
PG COURSES S , ]
"1 [M.Sc. (All Subject) , _ ' 13500 | 17200
2 M.5c. (Microbiclogy) ] , 13500 28600
3 M.S5c. Defence Studies 13520 0
4 M.Sc. Biotechnology, Plant Biotechnology ’ 13500 47850
5 M.Sc. Mathematics, Geography, Statistics, Psychology _ 13500 © 3250
6 M.Sc. Computer Applications, Computer Science 14550 32500
7 M.Sc. (Instrumentation) 18200 33800
8 M.C.A. {Science) 14550 32500
9 M.Se. {Wine Technology} ] 33000 47850
~ 10 |M.S¢. Instrumentation 3 15400 28600
n M.S¢ Medicinal Chernistry ) 13200 17600
COMMERCE & MANAGEMENT .
] 1 M.Com. 14000 1000
2 M.Com (E-Commerce) 17750 1000
Humanities
1 M.A (All Subject) _ 10000 0
2 M.A. Statistics, Geography, Psychology, Mathematics 13500 3250
3 M.F.A. {Painting) _ 55800 14300
4 M.A. Natural Resource Management and Sustainable Development 17000 5700
5 Master of Laws {LL.M.) 33250 0
Ilﬁté‘rl:rlisciplinary Studies
Master in Journalism & Mass Communications 17000 0
2 Masters of Library & Information Science 16300 0
3 Master of Social Work {MSW) ST 16500 0
"4 |MasterofMassRefation ) ' 16900 0
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Savitribai Phule Pune University
(Formerly University of Pune)

Tuition, La aratorv Fee For Courses at Affilited Colleges (Unaided) From the Academic Year 2020-2021, Shall be as under :

Sr. No. | Name of the Faculty B Courses Tuition fee Laboratory l
science & Technology o
UG COURSES
1 [eSc.(AMSubject) 6750 11950
2 B.5c. {Biotechnology) 10150 28100
3 B.Sc. Computer Stience (BCS} 10900 19500 | ‘
| 4 |B.Sc. (Home Science) 5100 0 i
5 |Bachelor of Science {C.5. with Maths & Statistics) 10900 19500 |
_ﬁE “|achelor of Science Yacational Biotechnology 10150 28100 N
7 |Bachelor of Science Vocational Electronic Equipment Maintenance 10150 ) 17950
- Bachelor of Science - Hospitality Studies {Bs¢-HS) ) 42250 23400
9 B.Sc Vocational Courses 6750 11950
B.Voc.
10 3 Food Processing & Post Harvest Technology, Journalism B Mass Communication 7800 7800
11 [B.Sc Anlmation Entire 19500 39000
1z |B.Sc. {Wine Technology) 10150 28100 i
13 |B.CA. (Faculty of Science] 16500 | 11000 i
14 !B.S¢({Blended} o 13200 30800 ;
15 |aScApplied Courses " 13520 26400
EENEMERCE & MANAGEMENT )
1 |Rachelor of Business Administration (CA) 16900 12500
2 Bachelor of Business Administration (B.B.A.) 18600 3000 _!
3 Bachelor of Business Administration {International Business) 18600 3600 o
4 |B.Com. - 9000 oo |
5 |B.Com, {Computer Appllcatlons) 7000 3750
6 |vocational Courses / Bachelor Of Commerece In Foreign Trade . 6400 3750
7 |Bachalor in Computer Application {Management) 16900 1250C
Humanities ' o
1 B.A. {All Subject) . 8000 a :
2 BACHELOR OF FINE ARTS 42250 15600 %
3 BATCHELOR OF VOCATIONAL . 6000 4500
"4 |Bachelor of Fashion Design (BFD) ) , 22250 15600
Interdisciplinary Studies ) o
1 B.A / B.Sc.B.Ed. 6750 11950
B 2 _B_a_chelor of Library & Information Science {B.LIb.1.S¢.) 16800 o T
3 BacTi;E;o-f;rts |_n Pé;t)‘f;;;n-gz;;tmﬁkance Drama,Music ' 42250 15565-‘” N
4 B.A. Journalism & Mass Communication 11800 0
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Savitribai Phule Pune University
{Formerly University of Pune)
Tuition, Laboratory Fee For Courses at Affilited Colleges (Unaided} From the Academic Year 2020-2021 Shall be as
under

Sr. No Name of the Faculty & Courses Tuition fee Laboratory

‘ Diploma Courses

Science & Technology

1 Diploma Courses (Science) UG 5100

2 |Diploma Courses {Science) PG ' 7000 0
Commerce & Management ’

1 |Diploma Courses {Commerce) UG 5100 0

2 Diploma Courses {Commerce) PG o - 7000 0

3 Diploma Courses {Management) ' 19500 2600
Humanites ' _

1 |Diploma Courses (Law) o . ] 7000 0

Foreign Languages’

Intensive Courses

1 |Diploma ' o ' 5900
2 |Advanced Diploma 7000
3 - |Special Diploma ' 8500

Regular Courses . ]
1 |Diploma ' 5100 0
2 Advanced Diploma - 6700 0
3 Special Diploma 7000 1t}

Certificate Courses

Commerce & Management

1 |Certificate Courses (Commerce) 4000 0
Science & Technology
-1 |Certificate Courses (Science) - | '_ . ' : : 4000 ¢
Humanities — |
Foreign Languages
1 [Certificate Courses ' I 5100 0

Interdisciplinary Studies

Diploma Courses

Dipl C
iploma Courses 5100 0

1 {Education & Phy. Education) UG
Diploma Courses

2 7000 0
{Education & Phy. Educatnon] PG .

3 Diploma Courses (Journalism) 5100 700

Certificate Courses

Certifi '
ertificate Courses _ 4000 0

1 (Education & Phy. Education)
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6. Tuit&/Laborator\r fees For Courses with Choice Base Cre

5avitribai Phule Pune University

{Formerly University of Pune)

Research From the academic year 2020-2021, Shall be as under:

dit System. M.Sc (PPPR} Partly by Paper Partly by

Sr. No. Course Name Tuition fee Laboratory
A) Tuition Fees For Courses with Choice Base Credit System.
500
i 0
1 Skilt Base Courses per Credit
500
i o
2 Human Rights per Credit
3 Cyber Security / Information Securit >00 0
yber Security / Information Security per Credit
B) Labrotory Fees For courses with Choice Base Credit System.
. X 75
1 For Aided Non Profesional Courses . 1200
per Credit
. . 150
2 For Aided Profesional Courses \ 1000
per Credit
3 For Self Supporting Non Profesional Courses 200 2000
PP 8 per Credit
4 For Self Supporting Profesional Courses 375 5000
per Credit
M.5c {PPPR) Partly by Paper Partly by Research
1 Admission Fees 5000 0
2 Synopsis Fee 1000 0
3 Desertation Fee 1500 o
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Savitribai Phule Pune University

{Formerly University of Pune)

| 26

7. Other Fees for Professional Courses Sharlng and Non-Sharing basis from the academic year 2020-2021, Shall be as under :

Other fees for Other fees far
{Degree / Diploma ) Courses {Degree / Diploma ) Courses
. No. [Head of the f T ’ )
Sr.No. [Head of the fees College / Instit.| University |  Total College / Instit. / | University Tatal
/Dept.Share | Share Dept. Share Share
Rs. Rs. Rs. Rs. Rs. Rs,
UG Courses PG Courses
1  |Gymkhana 200 50 250 200 50 50
. 2 {Student Welfare fund B0 _ 40 120 BO 20 100
3 Medical Examination {For 1st year Student of U.G. classes only 30 10 40 30 10 40
4 |Development fee 200 50 250 200 50 250
5  |Pro-rata Contribution for Ashwamegh 6 20 26 3 20 26
6 |Disaster Management 10 10 20 10 10 20
7__ |Computerization Fee 75 25 100 75 25 100
8 Reglstration Fee 50 25 75 50 25 75
9 Studentsal’etv insurance - 20 20 - 20 20
10  |Admission fee 50 - 50 50 50 -
11  [Ubrary Fee 200 - 200 300 300
12 |Student aid fund 20 - 20 50 - 50
13 " |Sport Fund (FIT INDIA) 150 50 200 150 50 200
14 |Student Activities 1000 - 1000 1000 1000
15 |NSS ~— 10 10 - 10 10
16  |Corpus Fund {Ashwamegh) - 4 4 - 4 4
. . 600 {Gen) 600 {Gen) 500 {Gen) 600 (Gen)
Applicabl - -
17 |Entrance Exam Fee for Admission to the Courses {If Applicable) 400 {Res) 400 (Res) 400 [Res) 400 (Res)
_ 18 . |Libfary Deposit ) 1000 o 1000/- 1000 - 1060
(Cther Fees for Non-professional Courses Sharing and Nen-Sharing basls from the academic year 2020-2021, Shall be as under :
Gther fees for Othar fees for
{Degree / Diploma | Courses {Degree / Diploma ] Courses
Sr. No. |Hezad of the fees ) } . L
. College / Instit.| Unlvarsity Total Callege / Instit. / | University Total
fDept.Share | Share Dept. Share Share
Rs. Rs. Rs. Rs. Rs. ] Rs.
UG Courses PG Courses
1 |Gymkhana 200 50 250 200 50 50
2 |student Welfare fund ‘80 40 120 60 40 100
3 |Medical Examination {For 1st year Student of UG, classes only 30 10 40 30 10 40
4 |Development fee 100 25 125 100 25 12
5 Pro-rata Contribatlon for Ashwamegh 6 20 26 .6 20 28
6 Dlsastar Management 10 10 20 10 10 20 B
7 Computerization Fee . 75 25 100 75 25 100
B.. |Repistration Fee. R .50 ] 75 50 50 100
9  |Student safety insurance - 20 0 - 20 20
10 [Admission fee 50 - 50 50 - 50
11 |Library Fee 200 - 200 300 - 300 _
12  |Student aid fund 10 - 10 25 - 25
13 |Sport Fund {FIT INDIA} 150 50 200 150 S0 _ =200
14  |Student Activitles | 1000 - 1000 1000 1000
15 |MSS -~ 10 10 - 10 10
16- |Corpus Fund (Ashwamegh} - 4 4 - 4 4
600 (Gen) 600 (Gen) 600 (Gen} 600 {Gen)
17 |Entrance Exam Fee for Admission to the Courses Flf Applicable) 400(Re) - 400 {Res) 400 {Res) - a00 {Res}
18 [Library Deposit 1000 - 1000 1000 - 1000

Studenl's Activity : For Gathering, Prize Distrubution Programmes, 1 card, Test, Tutorial, Magazine and Prospectus.
Eligibility: Cligibility Fee shall be charge as per Ordinance as ammended time to time.
Note : Wherever the Govt, prescibes a fee under a particnlar item / head and Unviersity prescribes the fee under similar head or item, the Caoliege / Institute will

charge only the fee prescribed by the State Govt. and not by the University, The eollege / Institute will chnrge. fee prescribed by the University under. particular head /
item which is not prescribed by the Govt.
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\}7 Savitribal Phule Pune University

{Formarly University of Pune}

e ety

Sr. No. {Particular [ Fees
Fee Per Annum ) =
1 Ph.D. Programe fee (Per Annum):- 6500/-
Faculties : Commerce & Management, Humnanities and Interdisciplinary Studies
_2 Ph.D. Programe fee {Per Annum):- Science & Technology (Science Subject Only} 9000/
Faculty ; Seience and Technology (excluding Enginering, Architecture and Pharmacy} o
3 Faculty : Science and Technology {Engineering, Architecture and Pharmacy) o 12000/
4 The candidate under all the faculties will pay — University share every year at research centre and centre - 6500/-
should be sent to University within 10 days .
5  |Ubrary fee for ali courses to be paid at the place of research work . . 1300/-
& |Lsboratory fee for the courses for which practical are required to be paid at the place of Research Centre 6500/~
One Time Fee |
"7 |Following fee shall be paid to the University at the time of ’ .
Submission of Synopsis 1300/
| |submission of Thesis 6500/
Vivaveee __ 6500/-
""" |Postai Charges _~ {india} 1950/-
- {Out side) 3250/ .
8 Registration fee at the time of Registration and Re-registration shall be paid at the University - 1300/-
; Fh.D. course work fee wrﬁ be paid at the Research Cantre and Research Centre shall transfer the fee 1o the B 12000’,: o
| . |Centre where course work is conducted
10 _|M.Phil/ #h.D, Enterance Exam
1. For Appearing in PET Entrance Examination : 1000/-
- Open Category ) o
- - Reservation Catepgory 1 750 o
2.{1) Exampted from appearing Entrance Examination o EOD-/.-" -
B = For Open Category L
o ~__For Reservation Category 600/-
fee Stucture For M. Phil. Courses from the academic year 2020-2021, Shall be as under : ) -
acat o
Sr. No. |Particular » ‘T 7
Granted | Self Finance
Per Semester T ‘
f
M.Phil Programe fee ;- .
1 Facufties : Science & Technology, Commerce & Management, Humanities and Interdisciplinary Studies 1950/- 5100/~
) If the student is unable to submit his dissertation within period of three years from the date of registration - 1300/- 1300/-
" {Shall be charged for every six month in fourth & fifth year '
C-n_eTjge Fon . -
3 Specific other fees that will be charged by College/Institute/Uni. Department/Centre B
Registration Fee 1300/- | 1300/-
Library Fee ' 1300/- 1300/-
|Laboratory Fee — Course work for which laboratery work is necessary 6500/- 6500/- B
[Synopsis — To be paid at the time of submission of synopsis, Dissertation 1300/- 1300;’-" B
4 [Administrative expenses and certification to be paid at University 3200/- 3200/-

General Conditions for M.Phil /Ph.D Program :
1. Other fee and geﬁeral condition is applicable as per University Order/Ordinance as ammended time to time.
2. If Re- registration is granted . The candidate is required to pay double the M.Phil / Ph.D. Programe fee to the Research centre,
3. M.Phil / Ph.D. Programe fee shall be paid at Research Centre. Research Centre should be deposited University share to the University

within a 10 days from the daze of admission. -
A, Student will have to pay the fees prescribed by the university. The first instatiment will have to be paid within a month from the date on which
vour admission is confirmed. The successive installments will have to be paid within a month from the date of completion of each year. Incase of
failure to pay the prederibed fees, a late fee of Rs, 200/- for Indian students & Rs. 600/- for foreign students per month from the due date of
payment shall be charged.
5. The research students whose place of research is other than University Department has to pay for conduct of Viva-voce in the respective
Universiy Department.
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9. Refund of Fees :

If a student chooses to withdraw from the program of study in which he is enrolled, the
college / institution concerned shall follow the following five-tier system for the refund of
fees* remitted by the students.

Sr.No. | Percentage of Refund of Fees* | Point of time when notice of withdrawal
of admission is received in the Institute

Within 10 days from the date of admission
1 100% taken by the student concern

After 10 days and before 15 days from the
) 90% date of admission taken by the student
concern '

After 15 days and before 20 days from the
3" 80% ' date of admission taken by the student
concern

After 20 days and before 30 days from the

4 50% ' date of admission taken by the student
concern
: After 30 days from the date of admission
5 00% taken by the student concern
Note:

1) Incase of 5r. No. (1) in the table above, the college / Institution concerned shall deduct
alt amount not more than 5% of the fees paid by the student, subject to a maximum of Rs.
5000/- as processing charges from the refundable amount.

2) Fees shall be refunded by all college / Institution to an eligible student within fifteen
days from the date of receiving a written application from him/her in this regards.

14
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10, General Conditions:

1)

Notwithstanding anything provided otherwise, the Tuitions fee, Laboratory fee are
prescribed for the students from the State of Maharashtra. The students who are from
outside the State of Maharashtra will have to pay double the Tuition & Laboratory fee.
Fees for the N.R.I. Foreign Nationals, Person of Indian Origin are three times the fees
that is prescribed for the students from the State of Maharashtra. Fees for the children of
Indian Workers from Gulf and South East Asia & SAARC Countries (including
Afghanistan) are two times that is prescribed for the students from the State of

* Maharashira.

2)

3)

6)

7

8)

9

The Tuition and Other fees, if any as presctibed by the State Government or fees
regulating authority (constituted under section 11(2)(3)(4) of the Maharashtra Unaided
private Professional Educational Institutions (Regulation Admission and Fees) Act,
2015) established under section for aided and unaided professional and non-professional
conrses from time to time will supersede the fees presctibed for such courses in the
Ordinance(s) and Order(s). The Colleges/Institution/ University Department /
Centre/School will charge only fees prescribed by the State Government.

Registration Fee, Development Fee, Computer Fee, Student Welfare Fund, and any
other fee in which the University has a share shall be remitted to the Univeisity by the
College/institute on or before 31st October or within one month from the last date of
admission whichever is later, The result of the students or concerned college may be
kept in reserve till the whole of the amount is received:

The Examination fee for Thesis and Dissertation will be paid by the student to the
University through the College/Institute.

Development Fee is to be charged from the students only in case of degree/diploma
(UG/PG), if the course is of one year or more than one-year duration. Development Fee
is not to be charged for Certificate course(s).

Casual student desirous of attending Lectures/Practical’s for any course other than credit
course will have to pay at least 25% (iwenty five per cent) of Tuitions fee and
Laboratory fee as prescribed unless otherwise specified. For Casual Students the tuition
fees per credit and Lab fees will be decided by corresponding department committee or
equivalent authority. Casual students will be issued only certificate of attendance and no
other certificate.

The annual Tuition fee. Development Fee. Laboratory Fee prescribed is the ceiling for
such fees to he charged by the College/Institute/University Department/Centre/School.
Less fee other than prescribed may be charged by the College/Institute/ University
Department/Centre/School provided it does not lead to unfair competition and violate
the provisions of the Maharashtra Public Universities Act, 2016.

Tuition fee, Laboratory fee for Degree, Master's Degree, Diploma, Certificate course(s)
that may be instituted by the Univer§ity under the respective faculties will be the same
as is prescribed in the (s) unless otherwise specified by the University/ State
Government/ Competent Authority.

Laboratory fee charged to students of the courses/program for which lab fee charged
will have to be utilized exclusively as infrastructure to conduct practical’s, purchase of
equipments, arrangements of field/industrial visits and field work.
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10) Wherever are prescribed by the state Government the College/institute/Universi
Department/ Centre/School, charge only those fees and not fees prescribed by the
University except fees which are to be shared with the University.

11) Wherever Library, Development and other fees are prescribed by the State
Government, the College/institute/University Department/ Centre/School, shall charge
only those fees and not fees prescribed by the University except fees which are to be
shared with the University. : :

12) The other fees if any is prescribed by the State Government for aided and unaided
Professional and non-professional courses from time to time will supersede the fees
prescribed for such courses in the ordinance(s). The College/institute/University
Department/ Centre/School, will charge only fees prescribed by the State Government.

13) University Examination fee, Library fee etc. for Degree, Master's Degree, Diploma,
Certificate course(s) that may be instituted by the University under the respective
faculties will be the same as is prescribed in the Annexure unless otherwise specified
by the University/State Government/Competent Authority.

14) The Development Fee and other fees prescribed is the ceiling for such fee to be
charged by the ColIegef[nstmlte/ Umversny Department/Centre/School. Less fees
other than prescribed may be ' charged by the College/Institute/University
Department/Centre/School provided it does not lead to unfair competition and violate
the provisions of the Maharashtra Public Universities Act, 2016.

15) Tuition fee for rcappeared students should be charge per credit as prescribed, and for
reappearing in lab course Lab Fee at least 25% of prescribed fee according to the

circular.

16) Lab Deposit, Library Deposit and caution money will be reasonably determined and
~ charged by each department/college. For these deposits separate receipt be given.

17) The Vice-Chancellor shall be the competent authority to interpret the provisions of the
Annexure concerning all types of fees and charges. In case there is any dispute
regarding interpretation of the provisions of an amount of fee to be paid. the Vice-
Chancellor shall mterpret the prov1s1ons of the concerned Annexure and his decision

shall be final.

18) If any difficulty arises in giving effect to the provisions of Annexure /Rules
concerning fees and charges, the Vice-Chancellor may be order, issue necessary
directions not inconsistent with the objects and purposes of these rules which appear to
be necessary or expedient for the purpose of removing the :ﬂifficulty. !

- che-Chancellor

ook ok kok kR ok
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SAVITRIBAI PHULE PUNE UNIVERSITY & l1 ,"..' “

12)

‘WHEREAS the University has issued an Order vide Ref. No.. PGS/676
Dated 28/02/2020 in respect df_' ne"w'ffee structure to be made applicable from the

(Fonnerly:University of Pune)

_ ORDER -

academic year 2020-21 for various écj;urses conducted by the University, affiliated

colleges and recognized institutions of the University.

-AND WHEREAS In view of the COVID-19 Pandemic and Prevailing
extraordinary difficult circumstances, the Management Council of the University in its
meeting held on 8" June, 2020 has approved the recommendations of the Academic
Council and decided to postpone applicability of the new fee structure for various -

COUrses.

THEREFORE, I, Dr. Nitin R. Karmalkar, Vice-Chancellor of the Savitribai
Phule Pune University, by and under the powers vested in me under Sub-section 8 of
Section 12 of the Maharashtra Public Universities Act, 2016, hereby issue the following

directives:

1. The Provisions of the new fee structure for various courses prescribed vide the
University order Ref. No.: PGS/676 Dated 28/02/2020 shall not be applicable
for the academic year 2020-21.

2. The fee structure as mentioned in the Annexure of the University order vide Ref.
No.: PGS/676 Dated 28/02/2020 shall be made applicable from the academic
year 2021-2022 and onwards.

3. The fee structure for various céurses applicable in the academic year 2019-20

shall be applicable in the academic year 2020-2021.

For A «;’1\ 7
{Dr. Nitin R. K.E\t'mulkar)"f‘. !
: Vice-Chancellor

Ref. No.: PGS/1032

Date: 27/06/2020
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Noc/ | |1.‘/2023 e March 23, 2023

To ‘
.. Dy. Registrar =~ - L ‘

Admission Section. :

Savitribai Phule Pu
- Pune - 411 007.

- _ Su.b : Suhmlssmn off rant ofapproval by Fee leatlan Committee

of Sawtnbal [

-+ Sir,

-~ please fmd enclose

. ; he fiﬁ_-ia_nrﬁcla"_l'_y‘eé'r““2022-23, for the purpose
ofgrant ofapproval hySPPU T :

We request you to grant approva[ for the same, -

Thank you,

OJL‘L g

. Dr. Deepa Paturkar
.~ Professor; -
*.'Additional Charge Prmc Ipz

- ILS Law College, Pune. i -

XFnct: as above,.




- \ ! Savitribai Phule Pune University

Fees Calculation 2022-23
Name of the Department ; ILS Law College ’
Name of the Course : B.ALLB/LLB.
Duration of the Course : 5 Years/ 3 Years
Sanctioned Intake : 1600
Status of the Course : Aided / Aided
Unaided / Seif-supportad
No. |Item Details Monthly  |Annnal
1 |Teaching Staff Salary  (Number of teachers at UGC scale : HOD | 2280000.00 27360060.00]7 Aided (6 full time
as per UGC and (Principal) and 22 Teachers (@ average - +2 parttime =1
University Norms Rs.99130.43 salary p.m. _ full time), 16
: RN Unaided
2 [Visiting Faculty No. of Visiting Faculty 36 (Ratio as per 744000.00} - 4464000.00|calculation for 6
Honoraritm prescribed by concerned authority) S .+ i+ |months

3 [Non-Teaching Staff No. of required siaff (i.e. Librarian, Office| 1231500.00| 14778000.00
Assistants, Clerical, Peons, Cleaning, etc.) o

»

4 |Total Salary 1+2+3 : .| 4255500.00] 46602000,00
5 |Non-Salary Revenue (Books, Labs, Repairs, Electricity Bills, ' R Not exceeding 40%
Expenditure Internet charges, Gardening, Computer ' ' of salary
AMC, Printing, Traveliing, Conveyance, |- ' S expenditure

Study Tours, Sports, Magazines,
Gathering, Function & Events,
Advertisement, Guest Lectures,

Examination, etc 1702200.00| 18640800.00
6 |Rent {Uses Charges)  [Rs.5000 Student/Year for 1608 students 8000000.00
7 |Depreciation Approx 20% of Assets Value : Furniture, 199254.00( 2391048.00
Comptuers, Projectors, Books, Electricity . ‘
Equipments ete. (take actual assets value
ot WDV basis) : : Dep for 2021-22
8 |Grand Total Expenses |4+5+6+7 S 6156954.00) 75633848.00 :
9 |Total Fees Grand Total Expenses divided by © 3848.00 47271.00[(divided by 1600
Sanctioned Intake - N students)
10 |Development Fund 10% of Total Fees - . S ‘ 385.001 - 4727.00
11 |A. Incentive for NBA/ [Not exceeding 2% of total fees 308.00( - . 3782.00|Not exceeding 2%
NAAC; B.Ph.D. : f : : e of total fees per item
Teachers; C. Number of = . s o Le. 8%
papgrs published by :
teach .”fatent; D.
Placement Record
12 |Fees per student 9+10+11 4541.00 55780.00|Current Fee INR
41375 = 4335
Unijversity
prescribed fee +
36340 other fee

S B a

Rl

- ACTING PRINCIPAL
IS 'I.aw"qu!ege, Pune.




" expen lture towards th, rsalary

_2021 22 : ,
.. -._'.Hence for fmanual year 2022-23 th

o bound to Ber more than w

Dt/ March 21, 2023

| ILS Law C du",__,gj_e_-,‘_p:u,ne 41'1:---004_-

1. ILS law College, Pune is afﬂlated to the Sawtnbal Phule Pune University (SPPU} and

receives grant from the Government of Maharashtra

-

. n support of the calculatmn submltted we are attaching audited statement of the

financial year 2021-22. Therefore, the f‘gures reflected in the audited statement will not

' fallin lII'IE with the ﬁgures shown in the calculatlon During the period from 1% April 2021

o to I'v‘larch 2022, the teachmg was conducted onhne due to corona and activities could not

By _be conducted physlcally Also the College had reduced fees by 15% for the academic year

ricremental grdwth in the expenditure-which is

21 22 audlted report.

6. '-T expendlture ls to be met from the fee collected from the. students. The current fee

\.N-, l

we are charging is consuderably less as compared to the fees calculated as per the sheet

i

——

Dr. Deepa Paturkar
Professor;

Additional Charge, Principal
ILS Law College, Pune.

attached.




\-k-w b

ILS LAW COLLEGE, PUNE

FEE RECEIPT - 2022-2023
‘Within Maharashtra - Open
Clags :- IBALLB Roll No :-
Serial No. Date :-
State Bank of India Transaction D
: Particulars Rs.
1  |Tuition Fee - 1500
2 | Admission Fee 50
3 Library Fee 200
4 | GymkhanaFee 250
5 |Medical Fee 40
6 |Student Welfare Fund 120
7 |Computerization Fee 100
% |Pro Rata Contribution for Ashwamegh 26
9 |Disaster Management 20
10 |Development Fee 250
11 [Student Safety Insurance 20
12 |Student Aid Fund 20
13 [Registration Fee 75
T4 |Gathering & Prize Distribution Fee 200
15 |Terminal / Tutotial Fee - 150
16 {Identity Card Charges 150
17 (Magazine Fee 200
18 |Eligibility Fee 650
19 INSS Fee 10
20 |Prospectous Fees 300
21 |Sport Fund (FIT INDIA) 200
22 |Corpus Fund (Ashwamegh) 4
23 |Field Work Fez - : —
Other Activities Fees
24 [Physical Examination Fees 50
25 |Debating Fee ‘ 830 \
26 |Seminar Fee 1650
27 |Moot Court Fee 3850
7% |Lepal Aid Fee 1100
29  |Law Review Fee 550
30 [Physical Fitness (Swimming / Gvmnasium) 2750
31 | Abhivvakri Law Journal 550
32 |Culturai Activities Fee 2585
33 |Maintenance of Equipment 2255
34 |Research Activities 720
35 |Training Placement & Sidils Development 2200
36 |Barcouncil Registraion 1090
37 |E-leamning Equipments
1. Computer Lab
3 LD (Classroom) 3500
3. Wi-fi sccess
A%  |Print Resources
1. Text Books
2. Reference Book
3. Law Reports 385 0
4. Law Joumal.
5. GGovi. Publications (gazettes)
39 |Eletronic Resourcss )
1, E-hooks i
2. E-jcumnals 4950
3. E-data bases lepal
40  |Email facility 1100
41 |Games & Recreation 2200
TOTAL 41375.00
™ame of the Student (in full) o
Signature of Student

1% %5 h—
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'.cmprunkar Road (Law Couege Road). : -

‘ _'.Pune411004 Im‘.lla : il
- 1d.No. PUIPNILaw!OOdI1924

NoLC/ ‘Q“':f— o3

T . EREE
The Deputv Registrar | ' : o
Admission Section

5 Savitribai Phule Pune Unmr51tv Pune

) Sub Our proposal for approv;d of fee for the purpose uf CET registration

L DearStr }-'

SCAILS Law College has submltted the prepﬂsal 'under Secnon IOI of the Maharashtra Pubhc
_”Unwersn} Act, 2016 10 the Savitribai _Phule Pi Unwers:tv on: 2.» March '3023 for grant “of
-~ approval of the fees. Houevar as tl"e" eeting’ of approva] authonr\r could not be convened the '
.approval is awalted ,_s RS o DR

In view of the schedule declared bv T.he CET ce]l| the last date of reglstrat:on of the colleges to

participate in CAP round 2023-24 is 12 May 7023‘ We need 10 mention our approved fees while

» registering on the CET cell portal. Since, the fee'approval is mandamr}, we request you 1o issue a

"7 letter to the effect that our proposal for approval of the fee is under con51derat|on which will enable
., usto remster on the CET cell portal L i

we request you to kindly do the needful at ‘the earh..st

Yours faithfully, ‘ . g

" (Dr. Deepa Paturkar)
" Professor; L

L " Additional Charge, Prmmpal T
w7 1LS Law College, Pune. - o

*




ILS LAW COLLEGE T
NA~C Accredited ‘A’ (2019-24)
AISHE CODE : C-41234
Chiplunkar Road {Law College R:_:ad). Pune 411 004, India. 1d. No. PU/PN/Law/004/1924
Tet ;: 020-25656775 E-mail : ilsiaw@ilslaw.in Website : hitps./filsiaw edu

No.lg/ ! iﬁ /2023 March 23, 2023
To

Dy. Registrar _

Admission Section _ : N

Savitribai Phule Pane University
Pune - 411 007. :

Sub: Submission of fee calculation for grant of approval by Fee Fixation Committee
of savitribaiFhule Pune University.

Sir,

Please find enclased the fee calculation for the financial year 2022-23, for the purpose
of grant of approval by SPPU.

We request you to Erant approﬁal for the same.

Thank you,

Dr. Deepa Paturkar
Professor;

Additional Charge, Principal
ILS Law College, Pune.

Encl : as above.
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.‘. \ame of the Department

Vaine of the Course
Duratiorl of the Course

. Sanétioried Iritake ;- ,
SR Status of the Course A_;ded,f ‘Aided
% _.',Unmdcd_! Self—supponed -

: ule Pune Umversﬁy‘ _
68 Calculanon 2022-23 .

1600

T . 'M_uﬁth]jy—.:‘_ |

‘JAnnual

Compruers Pro_] ectors, Books Electricity
Equipments eté. (take actual assets value

_mmgxwwwocﬂwwmmnmmmMmﬁﬂ
full timg), 16
L e T S . . Unaided
| Visiting Faculty - ~ (No.of VISll'ln" ty 36 (Ratlo as per 744000.00  4464000.00|calculation forg |
. |Honorarium' - . prescnbedbyconcemed autharity) _ ' months
3 |Non-Teaching Staff No. of requlred staff (ie. Librarian, Office| 1231500.00 14778000.00, -
B T T Ass:stants Clenca]'}"eons, Clcanmg, etc.) :
4 Tot Salary 1+2 +3 g e : 4255500.00 46602000.00 T
5 Non-SalaryRe\enue |Baoks, Labs, Repalrs‘E]ecmcm' Bxl]s Not exceeding 0%
C Expendlture Inteer charﬂes, _Garcienmg, Computer of salary
' m’vﬂl“Prmtmo Travellmg, Convevance, expenditure
Study Tours Sports Magazmes -
. Gathenng, F unctmn & Events,_--_;
170220000 18640800.00
6 - |Rent (Usestharoes) [Rs.5900. SmdenWea: for 1600 students - _'|__8000000.00
' Deprecmnon - | Approx 20% ofAssets "Value : Fimniture, | * 199334.00 2391048.00

12 (Fees per student ~

on WDV baSIS) ‘ S s Dep for 2021-22
[ 3 [Grand Tota] Expenses 4+5+6+7 - - - 6156954.00] 75633848.00 ]
1-9 Total Fees O Grand Total Expenses dmded b\, 3848.00 47271.00)(divided by 1600 ?
Lt : Sanctioned Intake - b . ‘ students) !
SL1o Deve]opment Fund 10% of Total Fees -~ . -~ 385.00 4727.00 |
{11 [A. Incentive for NBA/ |Not exceeding 2% oftqtal fees . 308.00 3782.00[Not exceeding 2% |
\TAAC B.PhD, ‘ of total fees per item
Teachers; C. Number of ie. 8%
papers published by -
teachers, Patent; D, '
Placement Record S T TR s .
9+10+11 " o A : 4341.00 55780.00|Current Fee INR

41375 = 1333
University
preseribel fee -

J’36840 other feg

%@&»}fu
ACTING PRINCIPAL
ILS Law Ceilege, Pune.
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ILS Law College, Pune 411 004.

NOTE in support of Fee Structure for grant of Approval

ILS Law College, Pune, is affiliated to the Savitribai Phule Pune Unwersuty (SPPU) and

receives grant from the Government of Maharashtra.

. The required number of teaching faculty and non- teachmg staff is not yet sanctioned by

the government, and hence we have to appeint them on contractuai basis. Therefore, the
Society has to incur expenditure towards the appointment of faculty on contractual basis.
In addition ta full time faculty, inorder to cover the teaching workload, faculty is required

to be appointed on clock hour basis.

. Since the required nurqber of nan-teaching is yet not permitted to be flﬂed we have to

recruit the non—teathlng staff (clerical, housmg keepmg and securlty) -and mcur
expenditure towards their salary. s '_ e

In suppgrt of the calculation submitted, we are attachmg audlted statement of the
financial year 202-1-22:‘!’herefore, the flgures reflected in the audited statement will not
fali in line with the figures shown in the calculation. During the pericd from 15 April 2021
to March 2022, the teaching was conducted online due to corona, and activities co_ulc_! not
be conducted physical-iy. Also the College had reduced fees by 15% for the académic year
2021-22.

Hence for financial year 2022-23, there is incremental grdwth in the expenditure whichis

bound to be more than what is reflected in 2021-22 audited report.

. The expenditure is to be met from the feé callected from the students. The 'éurrent fee

we are charging is considerably less as compared to the fees calculated as per the sheet

attached.

ATETN MM)‘QL ‘
I St

; AT Dr. Deepa Paturkar
7\ AT Professor;
T “; . Additional Charge, Principal

Dt/ March 21, 2023 ILS Law College, Pune,
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' Chlplunknrroad Pune 04

J
:Annlg)';afrff’ E)& -

Sawtrlbal'l’hu ' Pune Umvers:ty - , ‘
(Fonnerly Unwersny of' Pune) _

Ganeshkhind,

' Telephone an.:zsazlzos,zﬁﬁzlzro‘ S

Email’~ pradmistipun.uitipune.ac.in B S Pune411007. .
Ref.No.: PGS/ 262.% Date: 08/06/2023
To.

The Principal,

ILS Law College,

Suh Approval of Other Fees.

SirMadam. -

- We are in recelpt of your proposal for approval ot‘ “Other Fees“ under section 101
{7 of the Maharashtra Publlc Umversmes A 201 é academlc year 2023-24 The;
proposal-of Fee Fmanon Committee of this Umversuy is'in process.

Since the proposal is under conmderahon meanwhile the “Other Fees” cha:ged by
your Institutions/College during the last academlc year ie. 2022-23 shall be continued for

academic year 2023-24 until the final approval is given by the Fee Fixation Committee.

" Yours fuithfully,

' cputy Rggistrai
(P. G. Admissions)

‘ ."‘ | '_ Scan._néd'by CamScanner
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RAMCHANDRA
SANKPAL

Digitally signed by
RAMCHEANDRA
SANKPAL

Date: 2023.07.06
09:54:57 +0530
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
. CIVIL APPELLATE JURISDICTION
WRIT PETITION (ST) NO. 17650 OF 2023

Indian Law Society & Anr ... Petitioners
Versus _
State of Maharashtra & Ors ...Respondents

Mr Shailendra Kanetkar, for the Petitioner.
Mr Sameer Khadekar, for Respondent No.4.

CORAM G.S.Patel &
Neela Gokhale, JJ. -
DATED: 5th July 2023

=]

1. Not on board. Mentioned. Taken on board.

2.  The Petitioners have given notice. The Petitioner is one of

the country’s premier law schools. It is based in Pune. The Petition

‘says that the name of the 2nd Petitioner college, the ILS Law

College at Law College Road, Pune has been excluded from the
website of the State Common Entrance Test Cell or the State CET
Cell for admissions to the first year of the five-year and third-year
LLB courses for the academic year 2023-2024. The only reason for -
this, apparently, is that the Savitribai Phule Pune University, Pune,

Page 10of 4
5th July 2023
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P7-ASWPST-17650-2023.D00C

L3

has not formally disposed of/approved the pending application by

the Petitioners in regard to the fee structure for this academic year.

3. It cannot be disputed that the application is pending and that
in the meantime, the University has not only acknowledged receipt
of the proposal by its letter of 8th June 2023, and that the proposal
before the Fee Fixation Committee (“FFC”) is under process, but
that, since the proposal is under consideration, in the meanwhile the
other fees charged by the Petitioner’s institution college for the
previous year 2022-2023 may be continued for the academic year
2023-2024 (until the final decision by the FFC on the proposal).
Apparently, for reasons that we are wholly unable to understand,
this communication is insufficient for the State CET Cell. We are
unable to understand what is that it wants. Once there is an official
communication from the university saying that the previous year’s
fees may be charged as an interim measure, there is no reason that
we can see to exclude the name of the Petitioners from the website

and to prevent enrolment of law students.

- 4, We are told that what the State CET Cell says is that there
must be an full-form approval and such a letter from the university is
insufficient. We disagree. It is not for the State CET Cell to find new
ways each day to prevent education from being imparted to
students, but, to the contrary, to find ways by which they can be

assisted.

5.  We will keep the Petition pending but we direct the State
CET Cell to immediately include the name of the 2nd Petitioner

Page 2 of 4
5th July 2023
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college on its website and to allow it to start admission process for

the academic year 2023-2024 on the basis of the communication

from the University.

6.  As regards the fee, if it should be found that the FFC has
reduced the fee for the current academic year then of course it will
be the responsibility of the institution to refund the excess fee to
those students who have paid any higher amount and secured
admission. Equally, the college will need to put all students to notice .
that if the fees are revised upwards, they may be required to pay the

difference.

7.  Frankly, that is all there is to it, and we see no reason why the
State CET Cell could not have taken this self-evident decision on its
decision instead of requiring the Petitioners to have to come to court

urgently.

8. The 4th Respondent waives service. Issue notice to
Respondents Nos. 1, 2 and 3. In addition to service through court
private service is permitted including by courier and email. The

Affidavit in Reply is to be filed and served on or before 28th July
2023. No Rejoinder at this stage without leave of the Court.

9.  The State CET Cell Commissioner is present in court. He
will act immediately and will not demand a certified copy of this

order.

Page 3 of 4
~5th July 2023
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10. List the Petition on 2nd August 2023.

(Neela Gokhale, J) (G. S. Patel, J)

Page 4 of 4
5th July 2023
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TLSLAW COLLEGE, PUNE _

w
" Within Maharashtra Opén
Class :- TBALLB Roll No :-
Serial No. Date -
|State Bank of India Transaction D
‘ Particulars Rs.
1 [Tuition Fee 15001,
2 |Admission Fee 50
3 |Library Fee 200
4 {Gymkbana Fee 250
3 |Medical Fee 40
& |Student Welfare Fund 120] 1
7 |Computerizarion Fae 102) "
8§ |Pro Rata Contribution for A.shwémegh el
9~ |Disaster Manaeerent 20
10 IDevelopment Fee 250 ?‘
11 _ |Student Safets Insurance 20| 4

12 |Student Aid Fund

13 |Registration Fee

14 Gar.hermg_& Prize Dlslnbutlon Fee

15 |Terminal / Tutorial Fee

16 |Identitv Cerd Charpes 1501 %

17 [Magazine Fee 200f ¢

18 [Eligibility Fee - 530 -

19 |NSS Fee 10

20 {Prospectous Fees 300

21 |Sport Fund (FIT INDIA) - 200
4

22 [Corpus Fund (Ashwamegh)

23 |Field Work

Fee

Other Activities Fees

Physical Examination Fees

5 |Debating Fee

Moot Court Fee

24

2

26 [Seminar Fee
27

28

Legal Aid Fee

29 " |Law Review Fee

30 _|Phvsical Fitness (Swimming / Gyrrmas:um)

31  |Abhivyakti

Law Journial.

32 |Cultural Activities Fee -

33 |Maintenance of Equipment

34 |Research A

clivities

35 Trammg Placement & Skills Developmmt

36  [Barcounci] Registration -
37 _|E-learning Equipments

1. Compute

r Lab

2. LCD (Classroom)

3. Wi-fi access

I8 _|Print Resourcss

1. Text Books

2. Reference Book

3. Law Rep

orts

4. L.aw Journal

5, Govt. Publications (pazettes)

39 [Flctronic Resources

1. E-books

2. E-journals

3 E-data bases logal _

40__|Email facility

41 {Games & Recreation

3850
4950
1100] -
2200]

TOTAL

Name of the Student

Tin Fall)

41375.00

Signature of Student

S1RG8
36840

14408 |

\;‘,\,



:_umn...m:n Guest Lectures;

.+ 24720636.00]

Rent (Uses Charges)

' 8000000.00

.. 7|Depreciation

5000 StudentYear for 1600 st ,
} No.x. dm bmmm.m <u_=m

~.,194369.00|.

302800

7404554.00|

._.onm_ Fees

mqu_..n_ ._.n”m_ mxum_._mmm

.1 4628.00

Dévelopment Fiind

. Qm:n_‘._.oz_ mx_umzmmm divided c<_mm=n=o:mn_ __._E_ﬁ :
i Hox oﬂoﬁm_ mmm“. , . R

'463.00

13 A. Incentive for NBA/ z>>n‘
Teachets; C, z:B_um_. of | papers .
published _u<.3mn:m_.m _umﬂm:n :

370.00

.|Placement Record “|Not mxnmmﬂ_:._m 2% of S.B_ fees. o]
Fees per student - 5461.00 69122.00]
Total Fees Collection 110595200.00

8737600.00

ACTING PRINCIPAL

1t & Law College. Pune



" [Medical:Fée -

Student. Wel.fare Fund:.

Computérization fion Fee -

- |Pro Rata‘Contributior for A.shmm jh

- Disaster. @ment

- |Development Fes

- |Student: SM Insursnc

- Student Alid Fund =

|Registration Fe

|Gathering: & PnzeDlstnbutlon Fee

s Tennmall Tutonal Fee

Other Activitiés Fees

" ..|Physical Exammn.tmn Fee

B Physncal Fitness: (Sw:mmmg /- Gi-mrjlasium')rr )

Abhwyaku Law: Juumal

S Cultural Achwtles Fer.

5. Govt; Publicationis ggazettus .

39

Elctromckesoum

1. E-books -

2. E-joumnl's R

3. E-data bases Iegal

: S‘ignamx_"'e of Student;




. 95982884.00
L - 59989.00

. 5999.00

.. Emnm_,:m: wm.ona

70787.00

w

113259200.00

ACTING _umhze_yﬁ
LS _.ns_ nozmnm,




[
t"‘

o

e D

Bt e ru—

(<

~ | Tuition Fee' .

- | Admission Fee - -

__|Library Fee

-|Gymkhana'Feg -

- [Medical Feé .-

| Student Welfaré Furid

il
i

| Computerization Fee

‘565}46&.-&-@&'—

- |Development Fee »

—
—

Student’ Safetylnsurance

—
b |-

Student.Aid Fond -

—
w

g Reggsu-anon Fee

—
'P.-

.|Gathering & Prize Dlstnbutton Fee

—
7]

- {Terminal/ Tutorial Fee

—
=8

~

[dentlgr Card Charge_
|Magazine Fee - T

—
-]

Eligibility Fee”

—
\o

NSS Fee.

[
<

Prospectous Fees.

b

Sport Fund (FIT INDIA)

¥
X

Corpus Fund {(Ashwame, neph

‘|Field Work Fee

A )
A

- - |Othiér-Activities Feés

. 24 .

Physical Exammihon Fe'

(25

Debating Fee:

T z6

Seminar Fee

7

| Moot -Court Fes

28

Lepal Aid. Fee"_"r

29

- 30

" 3] .

Abhwyakn Law Jnumal -

R

Cultural Activities Fee::

33

Maintenanice:of Equ:pmcnt

34

Research Activities - . -

i5

Training Placement & Skills Develnpment :

36

Barr.uuncﬂ&gnstrauon ‘

37

E-learmngEqmm T

[l ComputcrLa_b

[

- |5, Govt. Publ:catlons _ggttﬁ

Elctronie: Rmurces

1. E-books: -,

30,

Email facility ="+ =

T100]

41

Games & Recreation

] TOTAL C

- 4137500]




_,.mmEBm. mxu:.___._mﬂ_oz mnn_,

wm,_,._n Emmwn___m.qnmu_

1702200

Depreciation

Grand Total Expenses’

actual muum. 5_:m.,o_._ .&c< cmm_m—

199254]

._a+u+m+u,

Total Fees

Teachers; C. Number of papers published.
by teachers, Patent; D. Placement Recard

Um<m_mu_.=m_.= _"_._....n_ L O Ho.x iﬁonm_ _"mmm
A. Incentive for NBA/ NAAC; B, Ph.D, .~

Not exceeding 2% of total fees

12

Fees per student

o Jer10¥1n -

13(Total Fees Collection s




ILS LAW COLLEGE

- NAAC Accredgted 'A" (2019-24)
AISHE CODE : C-41234

G 158 ey

.
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Hrerfire maw faramt
-+ wfiraT g oo fremits,
 gh¥igecs.

- T - T R0RR-R3, 2023RY, ?ow.?qmaq‘iﬁgmuﬁ’r(otherfee)maﬂﬁmaa

et it wehiT o R4 u? Quwﬂsﬁmaﬂmqﬁwﬁm 'c'mt%rm 2033-33%,
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TEIfEs, gUT — wi%eow s
Savitribai Phule Pune University et el o e

Ganeshkhind, Pune - 411007
ToAA FHIE § 0%o-TuERRROY Yrarftrer warer fareTT
Telephone No.: 020-25621205 P.G. Admission Section
Email:pgadmis@pun.unipune.ac. in Website: www.unipune.ac.in
T AFAT/ 7Y - el B/ 0%/ I9R%
ufer,
=T, 9T,
To—%.

g — LL.B.(3 Yearsy/B.A. LL.B. (5 Years) 4T STSQIEFHHATAT AT Bl FEH ..
wed — eI e/ ce/ R0, T IR/ 0R/303¥ ISt 9.

HEET / qREdT,

Syigd  Hedlw T ITgEEA S mﬁmnﬁ JFg &y, STEeH
nefEneaTde LL.B.(3 YearsyB.A. LLB. (5 Years) I ST=ITRHA YreifiTer a6
Jo02R-~R9 I FAX WIH (Other than the Heads Specified in University Order PGS/676,

Dr. 28/02/2020) TET SISSEAT THRATIATCT HIFAT Togrg 49 TR

grrg : X W (Other then the Heads Specified in University Order PGS/676, Dt. 28/02/2020) =T FeFal



o

Savitribai Phule Pune University , S é

(Formerly University of Pune)

Proposed ‘Other Fees’ (Other than the Heads Specified in University Order PGS/676,
Dt. 28.02.2020) Structure for Fee Fixation Committee from Academic Year 2026-27

Faculty - Humanities
it
Name of Course Duration Other Than Other Fees Head Committee
Recommended
Physical Examination Fees 0
Debating Fee 0
Seminar Fee 1000
Mect Court Fee 1000 *
Legal Aid Fee 70
Law Review Fee 0
Physical Fitnesé (Swimming/Gymnasium) 0
Abhivyakti Law Journal 220
Cultural Activities Fee | 0
Maintenance Of Equipment 0
Research Activities 0
LL.B (3Years)/B.A. LL.B 03 Years / | Training Placement & Skills Development 350 *
' T 05 Years
- Bar Council Registration 100
E-learning Equipments
i. Computer Lab 250
2. LCD (Classroom)
3. Wi-fi access
Print Resources
1. Text Books
2. Reference Book ' 50
3. Law Reports
4, Law Journal
5. Govt. Publications (gazettes)
Electronic Resources
1. E-books
{0
2. E-journals 100
3. E-data bases legal
Email facility 300
Garres & Recreation ., 0
Total © 4340

Other Fees:- As per University Order PGS/676 dated 28/02/2020

* Applicable only for Particapiting Studenis as per Syllabus. : 'st

{Dr. M. V. Rasve)
Deputy Registrar
P. G. Admission



Chlptunkar Road (Law College Road)
i Pune 411:004; India.
Id No. PUIPN/Law!OO4/1924

= el : 020 25656775

i’ E-mail ; |Islaw@|lslawm,
A Websﬂe https:/filslaw.edu

.LS LAW COLLEGE
NAAC Accred|ted Al (2019-24) '
AISHE CODE c-41234

. (1924' 2023)
.No LC/ L;g /2026 ; I T ,I-':.,.2;1,13:519_1‘3._05.202'6 :
To:
_Dr Mun_]a_u v: Rasve
-Dy Reglstrar :
SPPU Pune

Reference' Your letter?l uﬁsa '\’?.L\'i dated 30 4 2026 regardmg fee (other than other fee heads)
- as referred to in the letter and the chart along W|th the letter. -

Subject: Regar_ding letter unde'r refer'emce_.
Sir, -

Y L ‘Recewed your above feferred. cornmumcatmn] letter and we were, shocked to understand
B the same regardmg the other fees as perthe subJect matter From the tone of the Ietter itself
it is clear that you have fi xed and lmposed the fees'i.e.: *other than other fee heads for the

' acadermc year. 2026-27 and that too w1thout even-our proposa] for the said academlc year
' ‘Th[s is umlateral decision lmposed om our mstltutlon w1thout any proposal w1thout inquiry

' 'and we feel that the same is on faceofit lllegal void ab initio and beyond your powers and
authonty and-that too without hearmg us and therefore according to us it is illegal and vo;d

O ( . . andtherefore it is not acceptable to us for the reasons and background as stated herein
AV _:Abelow '

2 ‘According to the SPPU Order PGS 7852/2009, communicated by letter dated
© 15.01.2010, the college/ institution is entitled to levy the following three types of fees:

ST Tumon Fee o |as ]ireSCribed' by‘the State
ii. - Other Fees for 011 12 fees heads which were prescrtbed by the Umversny on:
' professmnal sharmg and non sharmg basm :
courses (other than

_ those prescribed
{1by  the ' State

fz

m driug sion-

R \ew wn H__'
N ‘L&}x k-



| Government  in )
sharing “and’ mon.} - [ G
sharing basis) ‘

iti. | Fees foractivities As per General Condmon No 4 -for the servrces rendered and
e actwrtles conducted ‘by the college for students,

This is within the domain of the college/ institution.

In short, col.lege is entitled to decrde the same.

The present letter / communication appears to be in respect of fees under point no (iii)
above i.e. ‘Fees for activities’ i.e. for the services rendered and activities conducted by the
college for students. '

4. 7The said Order prescribes ‘Other fees for professional ¢ courses other than those prescrlbed '
by the State Government on Shanng and Non sharlng basis’.

Your attention is invited to Clause No 4 of the General Condrtlon of the said crrcular The
University/ College/ Recogmsed mstztunon may ckarge reasonable Jee for the followmg
services if rendered to the. Studénts. T He students actrwt:es mclua’ed annual social

gathering, a’ebarmg, magazine, prospecrus I card, ]oumal semmar test, tutorial,

wOrk:s*hops study course materidl, mternet emarl mmnrenance of equzpment training and
placemem .studv tour ete.” : :

As per the said order no approval was reqmred to-be taken from the Unwersrt)r as it was

within the domain of the college and connected 'with the -additional activities conducted

and services rendered and to be rendered by the collége. Therefore, these fees of Rs.
36,840/- charged by the College on the basis of dctivities conducted and services rendered

to the students, were always approved. These fees 1o be charged are beyond the scope of
—-point-po-(i)-above-i.e. termedJay—you—as—‘iOther—Fees—for—professlonal courses—(other—* —
than those prescribed by the State Government in ‘sharing and non shanng basis)” in

Table no Il page 16 of the Order PGS 7852/2009

7. The college is chargmg the fees to the students as per thrs three tier system The college
has never made any changes in fee charged as mentroned in the pomt number (r) and (it)



8. As'regard “the: fees for the other actw es ’
" rend ing other semces and-conductmg aother activi 'es and therefore reasonable fees for |
'!‘these rtems/heads were. shown and collected by issir g challan and. at no time the said-was

above re pomt no (111) we: have been

' '.,-gfdlsapproved by the Un1ver51ty Fees for the othe -activities' are’ bemg charged under the

- 7 Order PGS 7852/2009 and the Orders thereaﬁer smce 2010 ‘onwards: Accordmg to: the
-_Order PGS 7852/2009 the only condltlon Wwas. in General Condltlon fo. 191ie.in case of
',any drspute regardmg mterpretatron as to. above provrsrons of the fees the authorlty was

 .given td the Vice Chancellor to interpret the same..Even othérwise as per clause no 4 of

'}the General condmons ie: fees charged for rendermg services should be reasonablo Itisa

s matter of record that durmg the years when the 2009 Order and the Orders thereafter were

) i in force at no trme any drspute was ralsed about’ these fees levied as per.point no. (m) or
S even a questron arose that the college has charged any unreasonable feesin respect of these

- feesand therefore the. questron did not-atise to refer it to the Vnce Chancellor And therefore

¥ _'Legrslature passed a new Act 1"_ :

o .:the same obvlously stood approved by the Umver51ty

3 Maharashtra Pubhc Umvers1t1es Act 20 l 6 wherem Sec..

: ":l'{101 ‘was: mtroduced Sec 101 contemplates a Fee Frxatlon Commlttee to be’ appomted o
:regardmg fees to be ﬁxed for. 'reconged eolleges whlch are afﬁlrated to Umversrty SR

ccordmg to Sée 1 01 (2) the

Commrttee was 3decrde the tult1on fee other- ‘

i _,‘ “fee and other varlous fees and recommend 1t to the Academlc Councr] for rts approval

10 In, p:te of the Act whlch came mto force in 2016 1t is onl),r in the year 2020 that the new

'

v grder regardmg fees was rssued on 28 2 2020.ie. (Order PGS 676/2020) and ‘the same
- was brought into force only. in the year 2022
e i .-actmtles

123, Therefore the earher ‘fees for other
charged contmued to 'e approved wrthout any ob_]ectlon by the Umversrty

Itis worth notmg that as. per sard order dated 28 2, 2020 other fees as ment1oned in pomt '

:‘-,number (n) ‘above that. is other fees ‘on sharmg and’ non sharmg basis’, items were
_'mcreased by the Uruvers:ty from 12 to 18 1tems (page 12 of the. order) The College never

. ;"made any” changes in’ these 18 rtems and'ec: arged for these 18 ttems only the amounts as, e

rprescrlbed by the Umversrty




12.

13,

According to See: 101(7) the Act also contemplated that tu1tton fees other fees and charges
etc. as recommended by.the Fee Fixation Commtttee and approVed by. Academlc Coungil. .
shall be apphcable in general. However as per ‘the Section 101 (7)-the collegef institution

is allowed to charge different fees for different additional facilities: provided by such

colleges. The only requirement that was introduced for the first time-was to submit such &
proposal for Fees for other activities to the Fee Fixation Committee. And the Fee Fixation
Committee was to decide it on the basis of assessment and evaluatton of dlfferent additional

facilities provided by the app]tcant college and the Fee leatlon Commtttee is to ﬁnallze
it.

Accordmgly, the college submitted a proposal for. the Fees for other actuvmes for the
academtc year 2022-23 and the Fees for other activities. demded and fixed by the College

- are mentioned in the chart annexed to thls reply. (Aunexure A- Sample Fee_Chillan

14,

15.

showing all three types of Fees charged by the college) Asstated above the college has
been conducting these activities and even rendermg services to students prtor to 2022-23
and even thereafter till today and ‘there is no dlspute about the same,

The Fee Fixation Committee has to meet at least twice a year to consider such fee fixation

proposals, hold meetings and after giving the opportumty of being heard and considering
the evidence has to ultimately fix the Fees as regard these 1tems

No communication is made to us by the Fee Frxatlon Commlttee for the same; academlc
year 2022-23. A reminder was sent on 09.05.2023 regarding our proposal. It 1sworth noting
that the college received a letter dated 08.06. 2023 from University as to, other fees and was

_ enmtted to charge other fees as char ed earher‘ Thus the same was approved WIthout any

7 ob]eetton and at any rate the sarme was never dlsapproved till today, even under the present

impugned letter dated 30.04.2026. The present letter is for the academlc year 2026-27 for
which no proposat is submltted Therefore our decision to charge other fees for activities”
stood approved as per letter dated 08.06.2023. For ‘academic year 2033-24 the State CET
Cell excluded the name of ILS Law College for the reason of absence of a specific letter
of approval from the Fee Fixation Committee. Therefore the college had no altematlve but

~ to file a writ petition in the Hon’ble Bombay High Court i.e. Writ Petltton (ST) No

-17650/2023 against the CET Cell to which the Unwersrty itself was also a party ‘Thee letter
-of approval issued by Dy Registrar of the University was presented before the High Court .

which stated as follows “Sir/Madam, We are in receipt of your proposal for approval of



by y ) Instrtuttons/ College durmg the last ctcademzc year i e 7022 23 shal’l be eontmued :
o Jor_ acaa'emzc year 2023 24 unttl the f nal: approval is.given by -the Fee Fixation

' .COmm:tree " ‘The Bombay HC conmdenng the approval letter dated 08.06.2023 directed
_' the CET Cell to mclude the name of the College on the webslte of. CET Cell: Thereafter
the:name of; the college- was included on the ‘web site of CET Cell as, per the dtrecttons of
. ~the'Hon'ble: High'Cout, tat itself shows and concludes that the proposa] of the college:
. lfor the other fees stood approved and ratrf' ed At any rate 1t was never dlsapproved Hence'
L becarne ﬁnal and our entltlement stands approved

16 The af’ter also We submm;e proposals for 2023 24 and 2024-2025 for the other activities
L hé p | )2 ‘-25‘was submttted on 26: 022024 to which there is.no reply'
- o nor the Fee thatton Commtttee held LtS rneetmg calling - us for ‘hearing: or- did not even
S e dlsapprove ofit. The college submttted a remmder on-20.04, 2024 , thereafter wé were only
called upon for the presentatton on 30 04. 2024 where we presented our proposal. The -
' -?"representattves of ILS were not even g-ven fuli opportumty to make a presentatton of the
- oposal Andf no reply Was: recewed Thereaﬁer on 29.06. 2024 a letter seekmg eXplanatton '
i rtdin pomts of the Feg proposal was recetved by the college We submltted our
B explanatton on; 27, 05 2025 but ttll today netther & meettng of the leatlon Commi ittce took
S place for our. proposal nor were- we called for any. heanng Thus the conclusmn is that the
o ;_.Fee Fi lxatton Commtttee Was: sattsﬂed w1th our proposal and explanatlon and therefore did
o not dlsapprpve or commumcate to that effect ' § :

- 17 lt 1s worth notmg that though the proposal for the A Y 2024 25 ‘Was: for an mcreased -

) amouﬂt of the fees in view - of thie i increase. in the expenses, ‘still we dld not charge the
; proposed 1ncreased‘ fee. -amount “Thus;’ the sald amourit of. approved fees. of Rs 36,840/- -
L bemg charged from: 2018-19s. the sarhe. (Wlth a reductton of 15%in A. Y 2021-22 due to'
o COV"ID 19 as declded by the Management of the Co]lege)

_18i Thus it s worth notmg that rtght from 20]0 q e ﬁ:om SPPU Order PGS 7852/2009 :
S Aco‘mmuntcated through Tetter: dated 15’._0 01 as stated above i ‘evén condition was put
L for these fees for other acttvmes i. €. for the serv1ces rendered to the studenits and activities

B conducted Same is the case even aﬁer 26120 as. stated above and after the proposal of 2022-




23 onwards and particularly in the sard WIit petrtron wherem a letter dated 03 06.2023

- given by University was relied upon, shows that this ameunt of. Rs. 36 840/- stood. approved

»19.'

without any condition. And that commumcatlon from time to time shows that acceptance
of our proposal for the said category of fees. As stated above, the Fee Fixation Committee
never disapproved it and the above referred letters even subsequently by retrospective

effect shows ihat this amount of fees for the said activities stood approved and-accépted
- and even perm1tted by the umversrty

Now the chart enclosed to the letter dated 30.04.2026 you have fixed and 1mposed fees of
Rs. 4,340/ for other heads for 2026- 27 that too without our proposal ‘The. fee fixation
committee can decide a proposal after receiving from College and after hearmg and

following due procedure. Whergas the amount till 2025- 26 stood approved as Rs. 36, 340/~

- Every year the expenses are mcreasmg and you cannot go lower than the approved amount
and that too when the said amount was never disapproved. So, it is clear that for 2026-27,
we have not sent any proposal. So, no question of going before the fee fixation commlttee
It is not even your case in communication under reply that the Fee Fixation Committee
meeting took place and decided fees for such iterns. Obvrously, it cannot, as there is no
proposal. So from communication, it is clear that it is your personal decision wnthout any

~ authority, power and therefore the same is ultra-vires to your authority and power and

therefore the same is without jurisdiction.Therefore, the same is apparehﬂ.},ﬁ a colourable

. exercise of power with some other. motives.’ Itis worth noting to see the timing and mariner

in which this 1mpugned commun1cat10n is issued. The same is malafide partrcularly
~ considering the time at ‘which it is issued by you after one of the proceedmgs took place

" where you were appointed as one of the members of the i mqunry committee and you were

20.
hearing (o us or observing principles of natural justice or without any document showmg

personalty aware. After hearing the defences explanatlon and points put up by the college/
institution during the proceedmgs it appears that this letter is issued in a hasty manner,
whereas till this point it was never thought it fit to issue any communication over more

.than 2 years on the letter dated 26.02.2024 of the college. Hence this communication

appears to be issued with ulterior motives and creates doubts as to its purpose.
Therefore, the present amount of Fees mentioned in your letter and chart is without any
on what basis you have come tG this conclusron that fees of Rs 4,340/- is. sufﬁcrent ‘No

reasons are given when the amounts for some items are redliced or in some cases even it is
shown as zero, that is wrthout any heanng and reasons and without any basrs Most



‘without any reasoned order or evldence or hea
. .statefcontam the matter/content that such fees for such acadermc yéars from 2022—25 are
‘ i:"drsapproved Therefore 1t is ndtculous fo arbttranly reduce the fces at such a lower level
- w1thout any reason wﬂ;hout any evrdence and wuthout any hearmg

;Therefore we Subl‘l‘llt that we. do not agree and accept the contents of this letter in fact and
" since, the ‘amount of Fees Rs 36; 840/~ stood approved as above t1ll 2025 26, there: is a
e legltlmate expectatlon .and entttlement to. charge the same for the year 2026-27 also The
. "-‘.'questlon of sendmg a letter dated 30, 04, 2026 decldmg the unpugned fees’ as you stated
7' “would; anse only or submlssmn of the proposal seekmg incréase in the amount of approved
i fees for the sald academlc year and the decision of.the: Fee leatlon Commrttee thereon :
_Therefore we are- entltled to-continue to charge ‘the fees for the actlvmes of Rs 36, 840/~ as -
- the) mmrmum However ‘this is’ wrthout prejudlce to our: rlghts and contentlon to clarm forr
Vf'—'-,\:;upward rev1sron of fees on the basis of proposa]s submttted for academte year 2022-23 '
‘2023 24 and 2024 2025 and further upward revrsxons as may be ﬁxed latm on 2

L 22 In hght 0f the above ‘e request you to wrthdraw the lmpugned commumcatlon dated
30 042026 ‘with 1mmed1ate effect - and the ‘same’ bemg “absolutely arb1trary ‘and
; fnnreasonable and Issue. an: appreprtate letter for charglng Rs.36, 840/ as already approved

‘ —V,fees for academtc year. 2026 —27 under the ‘other than other fee heads’ category for the

' ,-.purpose of enablmg us to partlclpate in: CAP round. for academic year 2026-27 and for

{-:conductmg all admnssrons for LLB..and’ BA LLB program for the Academic year 2026- 7

.27, Wealso expect thal our proposal for revisiosi of fees over and above:Rs 36,840/~ as per

S [i-f'proposals already submltted wﬂl be consrdered by the Approprtate Authonty for ‘the
ERRR EAcademrc Year 2026-27 onwards o Do

,P rOf'Dr ,-Deepa.Paturkar | ‘ ':""z'-"f'Ms Val.]ayalltl Joshr

../ -Additional Charge, Prlncrpal S -~ Hon Secretary .
- ILS Law College .- .- . IndianLaw Socrety

g'by the Commlttee The letter does not -
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IN THE HIGH COURT OF JUDICATURE
AT BOMBAY
CIVIL APPELLATE JURISDICTION
WRIT PETITION.NO.____ OF 2026
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ANR. ...Petitioners -

VIS
STATE OF MAHARASHTRA
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